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CORRIGENDUM. 

,In the Division List on page 1224 of tlie Legislative Assembly Debates, "Vol. II, No.8, dated the 24th February, 1981, under ~'Noes~', for "Ahmed, Mr. K." reaa t'Ahmad Khan, Mr. Khurshed.'! 



LEGISLATIVE ASSEMBLY. 
Monday, 2nd MaTch, 1931. 

The Assembly met in the Assembly Chamber of the COlmeil House ., 
Eleven of the Clock, :Mr. President in the Chair. 

MEMBERS SWORN: 

Diw:m Bahudur A. Ramaswami Mudaliar, M.L.A. (Madras City! 
Non-Muhammadan Urban); and 

Mr. Hattiangadi Shankar Rau, M.L.A. (Government of India: Nomi-
nated Official). 

QUESTIONS A:!Ii"l) ANSWERS. 

POLITICAL SECTION OF THE HOME DEPARTMENT. 
726. ·Sardar G. N. Kujumdar (on behalf of Mr. 

Dud1oria): (n) Will Government he pleased to state 
'Section of the Home Department was created? 

(b) What is the nature of the work it deals with? 

Nabakumar Sin!{ 
when the Political 

Ie) What is the numerical strength of that section? 
(:1) What extra ex;;enditure has been incurred on account of it since 

its init;ation? 
(e) How long is the section expected to continue? 
The Honourable Sir .rames Crerar: (a) A separate section was cRtab-

lished in 1907, but the subjects with which it deals were previously the 
-concern of the Home Department.-

(II) Political movements, communal disturbances, publicity. passports, 
forei~er!'l, etc., in so far as they come within the purview of the Homo 
Department. 

(c) The total permanent st.rength is nim~. 
(d) and (e). It is a pennanent branch of the Home Department pstab-

l:shment and no extra expenditure iR incurred on it except when the exi-
gencies of work require the addition of tempt.rnry mell. 

EXPENDITURE mctTItRED ON THE MOVE TO Snrr.A. 
727. ·Sardar G. N. Jlujumdar (on behalf of Mt'. Nabakumar Sing 

Dudhoria): (n) Will Government be pleased to stat(' the amount of annual 
expenditure involved owing to their move to Himlll? 

(h) h it. a. fact that this move is going to be abolished or at leas' 
Testricted '! 

( 1:193 ) 
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(e) If 80, when, and how? 
(d) If not, are Government prepared to consider the total abolition of 

that move? 

The Honourable S'r James Orerar: (a) The Honourable Member will 
find the requisite information in t.he replv given by the Honourable Mr. 
Haig to part (I) of unstarred question No. 107 asked by the Honourable Mr. 
Surput Sing in the Council of State on the 25th March, 1930. 

(b), (e) and (d). The Honourable Member is referred to the answer I 
gave in tbe Legislative Assemblv on the 11th Fehruary, ]931, to parts (e) 
and (f) of Mr. T. N. Ramakrishna Reddi's unstarred que&tion No. 174. 

!Ir. B. V. Jadhav: May I know what is the dur&tion of the stay in 
.simla? 

The Honourable Sir James Orerar: That varies tc a certain extent ac-
cording to the state of work and various other consid.!rations. 

JIr. B. V. Jadhav: VvlIat i& the longest stay and what is the shortest? 

The Honourable Sir James Orerar: I am afraid I cannot give the pre-
cise figures and I must ask the Honourable Member to give me notice. 

DEPARTMENT TO SAFEGUARD THE RIGHTS AND PB.rvn.EGES OF RAILWAY 
LABoURERS. 

728. ·Sardar G ••• ][uJumdar (on behalf of Mr. Nabakumar Sing 
Dudhoria): (a) Will Government be pleased to state whether there is a 
separate Department under the Railway Board which is intended to safe-
guard the rights and privilege& of the railway labourers and to enforce the 
terms contained in the Washington Convention? 

(b) If so, what is the tctal expenditure per annum incurred by that 
department? 

JIr. A. A. L. Parsons: (a) An organisation is to come into force with 
effect from the 1st April, 1931, for the purFose of &upervising the npplica-

,tion of the Hours of Work Jlegulations on the North Western and Bast 
Indian Railways, as weH as on any ot.her railways to which the Regula-
tions mav be &ubsequentl,v applierl. 'l'his organiz:1.tion will be under t.he 
Railway Board and independent of the Uailway Administrations concerne4. 

.' 

(b) The cost of the organization during 1931-32 is estimated to be 
REI. 45,000. 

RAILWAY LABOUR INSPECTORS. 

729. ·Sardar G .•• ][ujumdar (on behalf of Mr. Nllhnlmmar Sin!; 
Dqdhoria): (a) Will Government be pleased to state the nllmber of Rail-
way Labour. Inspectors employed in each of the following Railways: 

(1) Great Indian Peninsula Railway, 
(2) North Western TInilway, 
(3) East Indian Railwav. 
(4) Eastern Bengal Ranway, 
(5) Bombay, Baroda and C~ntral India Railway? 



QUESTIONS AND AN8WH1l8. ]396-

(1)) How many of the above posts are held by Hindus and how many 
bj Muslims? 

(c) Is there any scheme at present before the Railway Board to increase 
the number of such Inspeotors? 

(d) If so, will Government be pleased t.o state the number of vacancies 
and when the recruitment is expected ·to take ph.ce? 

Mr. A. A. L. Parsons: (a) Hnd (b). No I"Elboul" Inspectors Bre employ. 
ea on the Great Indian Penin~ula, North Western :>r Eastern Bengal Rail-
ways. 'l'he East Indian Railway hnve two I"abour InBt:cctors,' hoth of 
whom are Hindus. The Bombay, Baroda and Central India Railway have 
no Labour Inspectors but have six Welfare ond Lab:mr Advisers, of whom 
five are Hindus and one i~ a Parsee. 

(c) and (d). Government propose to appoint fom Inspectors of Laham 
when the Indian RailWAYS Amendment Act, 11)30. iii! apylicd to the North 
Westetn and East Indian Railways from the 1st April, 1931. Recruit-· 
ment to these appointmentE< will be made shortly btlfore that date. 

STEEL USED FOR BRIDOES ON THE BENOAL NAGPUR RAn.WAY. 

730. ·Sir Cowasji Jehangtr: Is it a fact that the Bengal Nagpur 
Railway has recently placed lorge orders for the construction of railway 
bridges in England, one of such bridges being within five miles of the 
Indian Steel Works? Is it a fac~ that the bridge in question is entirely 
constructed of foreign steel and that no Indian steel has been used in it? 

:Mr. A. A. L. Parsons: During the past year the Bengal Nagpur Railwa.y 
has placed one order for 36 bridge Bt:ans in England. The English price 
was slightly more' than the Indian price, but the Railway Administration 
explain& that the spans were urgently required for a line under construc-
tion now opened to traffic and delivery was promised and made within 18 
weeks as against 26 weeks by the most suitable tenderer. The value or 
the order was £5,110. By "the bridge within five miles of the Indian 
Steel Works" it i& presumed the Honourable Member refers to the Korkai 
bridge, the girders for which were ordered last year. The order for these 
girder& was placed with an Indian En!:tineering \Vorks. Government fll'8' 
not aware if the manufacturer used Indian or foreign steel, but they have 
no doubt that Indian steel would have been u&ed had a favourable rate 
and delivery been quot.ed. 

S!r CowasJi Jehangir: Could not the Railway Company have anticipated 
their requirements beforehand so as to enable them to use Indian steel? 

Mr. A. A. L. Parsons: With regard to the Korkai Bridge the order was 
placed with an Indian manufacturing firm and Government do not control 
that firm, so a& that they could speeify where the:v should buy their sh:el.· 

S!r Cowasji .Jehangir: Do not Government specify that Indian steel 
should be required to be used by their contractors? 

:Mr. A. A. L. Parsons: Not in so manv words. So ~ar a& tenders which 
come into the Railwav Bonrd are conc~rned we 1()01{ into the question 
.whether the firm proposes to usc a . 'j:roport)on of Indian manufactured 
ma.terial. But We do. not !;ay that Indian steel slio'.lld 11ll uwd. 

A2 
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. ~ir Co~aajl .Je~gir: I undeI1Jtand the nonourable Member to say that; 
h(· )s not lD a posItIOn to tell thE' House whether the contractors are llsina 
!ndian &teel, because they have no information. If that be so, may I ask 
If Government do not make it a point to specify in the contracts that Indian 
steel should be used? 

Mr. A. A. L.P&l'IIODS: I'd() not think that has been done so far. 

Sir Cowasji JehaDgi-1': Will Gowmmebt consider the matter, when wch 
an opportunity comes in future" 

The Honourable Sir George RaIny: I am 'Prepared to consider that 
point, but my Honourable friend must remember t.hat this is II Cnmpan.y-
managed railway and it is not in the same position as a State-managed 
railway. 

Sir Cowasji .Tehangir: Have Government no control over Company-
managed railways? 

The Honourable S'r George Rainy: It would not follow that thev have 
no control, but what I said was that the Company-managed railways are 
not in the same position as State-managed railways. 

Sir Cowasji J'eha.ngir: Have not Government sufficient control over the 
Railways to enable them to enlorce &uch a regulation? 

The Honourable Sir Georga Rainy: I cannot give a oategorical answer 
to that offhand. 

Kr. K. Ahmed: In view of the fR('t thnt the great majority of the 
I;hareholders are the Government of IncI:a, will Government for the benefit 
of the country take steps to brin~ in that condition of control over the 
Comt:an.v-managed railwR\,s so that in future v.·hen the tender is Rccepted, 
that condition also may be simultaneously accepted by the tenderer? If 
not, why not? 

The Honourable S'r George Rainy: I am afraid I cannot add to what I 
have already said. . 

CONSTRUCTION OF A BRIDGE OVER THE RUPNARAYAN RIVER. 

731. ·Sir Cowl's!i Jehannr: T!I It a faet that the construe-tion of the 
111Tge new brid~e over the Rupnarn\'nn l~iver on the Ren~nl Nagpur Rail-
wav has been placed with Messrs. Dorman. Lon~ and Compan.v and that 
the ipnrlererl nrice WAS nhmlt 1.'1 11f'r 1'(,1ft. higho~ than t.he price tendered 
by Ind:an makers for material fabricated from Indian steel? 

1Ir. A. A. L. Parsons: 'I'he oMer for eirders for the Rupnnravnn Briilge 
was not placed with Mes!lrs. Donnan, I.on~ anrl CompAnv, but with another 
British manufacturer. The accepted price worked out fit 3 per c('nt .. more 
than the mnst sl1itAble IniliAn teT"ilpr. Tn view of the fnct thAt at th.e time 
of 1l1"rinQ th.ill orrl('r nn firm ;?I In"rl;rr hrrrl mrrnufllrfllrf'rl TIIilu'(l11 girders of 
~mn ft. "r(m the nrimini!ltrAtlOn "onFirlered thAt in nrder to ensure pTeRtr.r 
rl::liability of delivery nnd manufacture the additional cost was justified. 
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WAGONS P11BClU8~ lIlf, 'I,BJI BQ.G~ N'ACiJPVB RAILWAY. 

732. -Sir Oowasji Jehangir: h i~a fAct that tbe Bt'nl{n) NIlg-pnr Railway 
has recently ordered wagons from abroad without c~ing fOf tenders in 
India? 

Mr • .A. • .A.. L. Parsons: No wagOD~ hve been ordered abroad by the 
Bengal N agpur Railway since MIJ,Y 19'2a 

REPRESENTATION J'BOM POSTAL OITlC1A.L8 'rBANSP'ElUlED FROIl POONA TO> 
noIlB",Y, 

733. -Jlr. S. G. Jog: Will Governmel)t be pleased to state: 
(a) whether they have received t'epresentations from officials of the 

now defunct office of the Deputy Postmaster-General, Hailway 
Mail Service, Westent Cjrele, Poona, who have been trans-
ferred to the Circle otI~ce in Bombay, in connection with the 
loss in fixation of their ~ay; 

(b) what is the number of such officials; 
(c) whether the point to poipt prin~iple w,. i:l vogue at the time 

of their transfer to Bombay; 
(d) whether those repr~ntation8 are fiually disposed of; and if so, 

with what result; 
(e) whether these officials had asked for the concession under 

Fundamental Rule 27 to compensate them for their 10&8 in 
pay; and 

(f) whether instructions will now he issued to the Head of the Circle 
to exercise powers under Fun(lam~ntal Rule 27 vested in him 
by Government to compeJ)S8tQ \~~ for the 1088 in the fixatIOn 
of their pay? 

J[r. J • .A.. Shillidy: (6) Yes. Representations wer~ ~ceived in 1928 
and 1929. 

(b) Representations were received from 16 officials. 
(c) Yes, in the case of the official£o trnnsferred before 1st June, 1927, 

when the point-to-point system w,ae nbc.lished_ 
(d) Yes. In the case of those who enjoyed the benefit of the old ··Point.. 

to Point" system on account of their tran&fer in January 1927, the prayer 
for re-fixation of pay on the basis of Bombny pay according to their years 
of service was reject.ed. The pay of others who were transferred in July 
and October 1927 when the "Point t.o Point" system cea£oed to exist was 
refixed to the extent justified under that system by the application of 
Fundamental Rule 27, and their petitiQns fo;r f~hcr concessions were not 
accepted. 

(I") Yes, There was however no Io!:lS of pay. T.he -OOIleeBBion asked for 
was for additional advance increments. 

(/) Government have alr~nd,v decilled not to grant the concession asked 
for. Accordin~ly the question of takin!! Rny further action in the mQlU1e1' 
suggested by the Honourable Member does not ari.£oe. 
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" HOuSE RBNTALl.OWANCE FOR Stm-POSnU.STEBS IN 'BOMBA.Y. 

734. -Mr. S. G. Jog: . ~ill Go~etnment be pleased to state: ' I 

(it) whether it -is 'a fa~t that, whenever quarters are provided for any 
Government otik nl, the recovery on account of rent is ten 
per cent., of thb pay 'of that offiCial; , 

(b) whether it is a fnct th:;t ~ nufuber of the Sub-Postmasters in the 
lowest selection grude in Bombay are paid house rent in 
lieu of free quarters :nt the rc.tt- oUest. than Rs. 20; 

(0) whether it is a fact that Government in their memorandum to 
the Standing Finance Comndtee stated that the house rent 
aUo\\'ance in lieu of free quartets to the Sub-Postmasters in 
Bombay and KUl'Ilchi would Of, something higher than ten per 
cent. of their actual pay; 

(d) whether it isa fact thst the average pay of a selection grade 
official. in, Bombay is' Rs:205; and if so, do Government 
propose to revise the .rates of house 'rent atlowance to the Sub· 
Postmasters referred, in part (b) above 11 

Kr. lL A. Sams: (a) No, the rules lav down that ordinarily the amount 
{)f rent recoverable from an official should be 10 per cent, of his emoluments 
.or the actual rental value of. the accommodation occut:ied, whichever is 
less. 

{b)Ye9. 
(c) If the Honourable Member will refer to the Memorandum in ques· 

tJOn he will see that no such definite statement was made. 

(d) The average pay of the Selection-grade of Rs. 160-10-250 is 
Rs. 208. With regard to the latter part of the question, the attention of 
the Honourable Member is invited to the reply given to part (c) of Mr. N. 
M. Joshi'& unstnrred question No. p13 in the Legislative Assembly on the 
11 th March, 1929. 

ADMISSION OF POSTHElT ~O THE ,POSTAL INSURANCE Fmm. 

735. -1Ir. S. G. Jog: 'Will Government be pleased to state: 
. \. . 

(Il,) whether the postmen and lower grade staff have been per· 
mitted to join the, Post Office Insurance Fund; 

(b) if so, whether the rules of the Fund are 'Publi&hed in the Tern&-
cular for the benefit of those classcl'I, and 

, " 

(c) if not, do Government prQpose to arrange for auch publication 
as early as possible? 

.JIr. E. A. S&DlS: -(a) Yes . 
. (b) Yes; w far the rules have beenpublisbed in Urdu and ~indi. The 

~estion of their pUblication in other important vernaculars WIll he cqn. 
-sidered aft.er the revision of thes~ rule:s now in progress is completed. 

(c) Does not arise. 
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~U.ALITY OF UNIFORMS FOR INFERIOR STAFF OF THE RAILWAY MAIL SEBVICE. 
,. 736. *)(r. S. G. Jog: Will Government be pler..scd to state: 

, (a) whether it was repeatedly brought to the notice of the Depart-
ment concerned that the doth used in supplymg. the uniforms 
to the inferior staff of the Uailway Mail Service is ,,1 an 
inferior stuff; 

(b) whether in the case of the similar Post Office staff such com-
plaint has since been removed: and 

(c) whether Government now intend to improve the quality of the 
cloth in the case of the staff of the Railway Mail Service? 

)(r. B. A. Sams: (a) No. 
e • (b};No such complaint has been received. 

(c) Does not arise. 
)(r. S. G. Jog: May I inquire whether the cloth that is used is Indian 

made or foreign cloth? 
Kr. B. A. Sams: So far 8S I am aware, the cloth is made in India. 
lIIr. S. G. Jog: Is it from the Indian companies or European com-

panies? . 
Kr. B. A. Sams: I must have notice of that question. 

ADDITIONAL SELECTION GRADE APPOINTMENTS IN THE ACCOUNTS DEl'ABT-
KENT OF THE BOMBAY GENEBAL POST OFFICE. 

737. *)(r. S. G. Jog: Will 'Jovernment be pleased to stota: 
(a) whether it is a fact that Rai Bahadur J. P. Ganguli; an Officer 

appointed by the Government of India, had recommended 
as early as in 1927, the sanction of some additional selection 
grade appointments in the Accounts Department of the 
Bombay General Post Office on the strength of the Dl:I.ture 
of work in that Department; 

(b) whether it is a fact that these recommendations of the said 
officer still remain lin fulfilled; 

(c) if the reply to part (b) above is in the af6nnative, do Government 
propose to expedite the matter? 

.Kr. H. A. Sams: (a) Yes. 
~b) No. 
(c) Does not arise. 

POWERS OF TOWN INSPECTORS OF POST OFFICES. 
'738. *)(r. S. G. Jog: Wili Government be pleased to state: 

(a) whether they have issued any orders directing thl1t -the Town 
Inspectors of Post Offices, in t.he First Class Heno OfTtoos 
will exercise all the powers of Sub-Divisional Inspectors; 

(b) whether it lb a fact that the Director Ge.nernl. Posts a~d Tele-
graphs. as early as in Januo.ry. 1930. further issued orders 
in hi~ letter No. Stl1ff-A A1134 128. dated the Brd January, 
1930, granting the Town Inspectors powers of appointment, 
etc. ; , . 
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(e) whether the Town Inspectors in Madras, the United Province .. 
and Bengal and Assam Circles do exercise such powers; 

(d) whether the Town Inspectors in 'Bombay are still not vested. 
with BUch powers; and : 

(e) if the reply to part (d) ahove is in the affirmative. whether the 
Director General proposes to inquire and issue instructions in 
the matter? 

Ill. H. A. Sams: (a) Yes. 

(b) Yes. 

(0) to (e). Government have no precise infotmation, but understand 
that in some Circles, Town Inspeetors attached to First Class Head Offices. 
have not been &llowed to exercise the powers of appoixltment, etc .• owing 
to certain administrative difficulties. I am examining the whole question. 

SUPRY OJ' W.AmI CLoTmNo TO RA.1LWAY MAIL SUVlOB OFFICIALS. 

739. -.r. S. G: log: Will Government be pleased to state: 
(n) whether the Director-General, Posts and Telegrap'hf', has 

assured the Secretary of the All-India (including Burma) 
Postal and Railway Mail Service Union, Delhi. that the 
scheme of extended supply of warm clothing to Railway Mall 
Service officials will be brought into operation and given effect 
to in the coming year; and 

(b) if so, whether the necessary provisions have been made in this 
year's Budget? 

lIl'. I. A. ShiBid:y: (a) No such assUl'ance was given. 
(b) Does not arise. 

CoST OF THE OLD TREASURY BRANCH OF THE BOMBAY GENEBAL POST OJ'J'ICB. 

740. -Mr. S. G. Jog: Will Government be pleased to state: 
(a) the actual monthly expenditure for the ma.intenance of the Trea-

sury Branch of the Bombay General Post Office prior to 
the introduction of the cash contract system; and 

(b) the actual monthly subsidy paid to the Contractor at present, 
including the additional I!I"nnt for collecting and distributing 
cash to the Town Sub Offices? 

IIr. 1[. A. Sam.s: (a) Rs. 4,061 monthly. The Honourable Member's 
attention is invited to the reply already given by me on the subject on 
the 11th Much, 1929, to 8 similar unstarred question No. 819 by Mr. N. 
M. Joshi. 

(b) Rs. 4,850, but this also covers the treasury work of six town sub-
offices which were not included in the subsidy referred to in the answer: 
to Mr. Joshi's question. 
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741. ·Mr. S. Q. log: Will Government be pleased to state: 

(a) whether it is Q f~~ that an assurance was given 1;0 the Stand~ 
.Finance Committee when the pay of the stamp vendors In 
Post Offices was revised, that the question of converting 
their appointments intO superior ~rvice would be taken up 
by Government; and 

(b) if 80, whether Government will be pleased to inform the House 
of their decision in the matter? 

1Ir. H. A. Sams: (a) The attention of the Honourable Member is in-
l'ited to the reply given by the Honourable Sir Bhupendra Nath Mitra to 
Mr. N. C. Kelkar's unstarred question No. 184 on the 18th September, 
1929. 

(b) N<f decisicn ha.~ yet been reached. 

SALB OF POSTAGB STAMPS IN POST OFFICES IN BOIIBAY. 

742. *Jalr. S. Q. log: Will Government be pleased to state: 

. (1; whethf'r it is contemplated that the work of selling postal stamps 
and stationery in certain post officea in Bombay, whieh is 
now being done by the Departmental stamp vendors, should 
be farmed out to the Contractor holding cash contral't busi-
ness; 

(b) if so, what the reasonEl are that led to such 8. new p:roposal; and. 

(e) if the reply to pnrt (a) above is in the affirmative, whether Govern-
ment are prepared to reconsider their decision and allow the 
present system to continue? 

JIr. H. A. Sams: (a) and (b). A proposal on the subject has recently 
been received from the Postmaster-General, Bombay, but no decison has 
yet been reached. 

(c) Doaa not ar,ise. 

TRANSPORTATION FOR LIFE OF PANDIT JAGAT RAM. 

743. -lb. Gaya Prasad Singh: (a) Is it a fRet that Pandit Jagnt Ram. 
B.A., was sentenced to denth with confiscntion of property in 1915 by 
6 Special Tribunnl constituted under the Defence of IndilJo Act, und4;!r 
Sections 121, 121-A, 122, 124.A, find 131 of the Indian Penal Code, along 
with a few others, but that his sentencp. was commuted to one of t.ransporta-
tion for life by the Governor General in Council? Was he kept confined 
in the Cellular Jail at Port Blair, Andn.mans, from the 10th Decemher, 1915 
to the 23rd August, 1921 (fl neriod flf !'i years, 8 months, Rnd 13 dnys), 
andwfls he ~l1nted a speciRI remisRion of two years and one month. 
under the sanction of th~ Government of India? . 
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(b) Is it a fact that·· up to 13th January, 
undergone: 

In the Cellular .Tail at port Blair 
Special remission by the Government of India 
In th<> In lian Jails 
Remission earned 

Total 

1931. the prisoner has 

Y.e1U'!I. !Ibnths. Days· 
5 8 13 
2 1 0 
9 7. 17 
2 3 4 

19 8 4 

(c) Under what law was the prisoner Jagat Ram confined in the 
Cellular J ail at l)ort Blair for over five years; and is not such confine-
~ent, equivalent to rigorous imprisonment in Indian Jail~? 

(d) Is it a fact that under the sentence ()f transportation for !ife, 
J agat Ram has already undergone rigorous imprisonment for more than 
19 years? 

(c) Will Government be pleased to make a short statemen~ on this 
case, and disclose their intentions with legardto the release of this 
prisoner? 

The Honourab;e Sir James Cmrar: I have called for a report, and will 
give the information when it is received. 

lIr. Jagan Nath Aggarwal: Will the information be communicated to 
the House as well? 

The Honourab'o Sir James Crerar: I have no objection. 
Sardar Sant S~ngh: Will the Honourable Member communicate SImI-

lar information with regard to the Sikh prisoners who were convicted 
..Ions with Pandit J agat Ram 'I 

The Honourable Sir James Crerar: I do not think that arises out 9f 
my reply, I , . 

.ApPOINTMENT OF INDIAN ELECTRICAL ENGINEERS. 

. ~ 744. *lttr. B. Sitaramaraju: (a) Are Government aware that Messrs. 
Merz & Partners, Consulting ElectriClal Engineers to the Government· of 
India (Railway Board), have at present on their superior staff four IndiAn 
electrical engineers, who have all received technical training, beth 
theoretical and practical, in England and are now employed in responsible 
positions? 

(b) Is it 'a fact that last year Government recruited four electrical 
engineers in connection with the Great Indian Peninsula Railway electri-
fication, of whom three were Europeans and only one Indian? Why were 
'not ~ claims of the four Indian Engineers considered? 

](f~"A. A. L. Parsons: (a) Government have no information. 
(b) Of the four Electrical Engineers, two were Europeans and two 

were Indians, one of the latter being an Anglo-Indian. This recruitmE'nti 
was made through the Public Service Commission, ~ho invited. appliea-
tion<\ by aovert·h,ement. So far fiR can be ascertained, onlvone Indian 
on the ·staff of MessrR.Merz ana Pnrtnf~"R submitted an application, . but 
he was not recommended for appointment. 
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AlTOINTMENT OF PUNJA"Bl MUSSALMANS TO THE HIGHEX RANKS OF THE 
.ARMy. 

. 745. *:N'awab Kajor ][alik 'raUb KehdilDlan: (a) Will Government 
,plea~ state the percentage of thb Punjabi Mussulmans in the Indian Jumy? 

(b) Will Government please state the number of officers who have 
;passed through Woolwich. Sandhurst and the .J!.;ngmeeriug branch of t~ 
}{oyal Indian Marine, during the last five years, and the number of Punjabi 
Mussalmans Ilmong them "I 

, (e) Are Government prepared to lay down a rule ensuringadequ~ 
,represtmtution of the'martial races, and particularly Punjabi Mussalmans 
in higher ranks of the Indian Jumy? 

r' ~r. Q-. M. Young : (a) The percentage in combatant 1lllits of the, India~ 
Army, excluding the Indian Army ~erviceCotps, is about 24. If, t&e 
"indian AJ;IIly Service COl·pS is included, the percentage is a little higher. 

(b) 41 Indian cadets, were conun.issioned from Sandhtirst between 
January, 1926 and December, 1930. 13 of these cadets were Mussal-
mango Five came from the Punjab, six from the North West Frontier 
Province, ~nd two frOID' other parts of India. No Indians were commis-
sioned from Woolwich during that period. One Indian, a Bengal.i, was 
commi&sioned in the Engineering branch of the Royal Indian Marine. 

(c) Out of the 41 cadets, 29, or just over 70 per cent., belong to races 
from which the Indian Army is recruited. As I have stated ahove, 11, thllt 
til, 27 per cent., are Mussalmans from the Punjab and N. W.F. P. The 

,Honourable Member will see that the figures of the last 5 years do not 
indicate any necessity for special rules to ensure adequate representation 
either of PunjabiMusE-.'\lmans or of other fighting races in the higher 

.ranks of the Indian Army. But Oovernment are fully alive W the im-
'portance of this aspect of the matter. 

INCLUSION OF UNTOUCHABLES AMONGST HINDUS FOR THE CENSUS. 

74fl. *NMiab Major Malik 'ralib Mehdi Kha.n: (a) Has the attention 
of Government been drawn to a note on page 9 of the Hindustan Time8, 

,dnted the 18th Fehruary, 1931,which shows that some orders have been 
is&ued to include Bhun~is and other untouchables among the Hindus in 
the forthcoming censu,s? 

(b) Is it a. fact, that sunh orders have been issued, nnd, if so, is this 
bp.ing done against their will? If so, why, and are Government prt!pared 
to cancel the orders? 

The Bonourab~8 Sir 'Jan:l)S Crerar: (a) Yes. 

(b) No instructions have been issued to return Bhung1s and other un-
touchables as Hindus a.gainst their will. Theil' classification as Hindus 
or other\\:ige will depend entirely on the manner iu which they return them~ 
selves at the enumeration. 
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REOBUITMENT OJ!' CL:oxs TO AccoIDiTS OPPIcu. 

747. *lIr. )I. N. Rao: (/1) Is it a fact that one of the rules for tho 
recruitment of clerks for certain accounts offices., issued by the Aecount-
ant General, Central Revenues, on 2nd December, 1930, lays down that 
Europeans and Anglo-Indians, irrespective of their educational qualifica-
tions, may be given a starting pay of Rs. 70 to Rs. 80 per month, whereas 
!ndians with quahfications of B.A., B.Sc. and B.Com., cannot be granted 
-an initial pay of more than Rs. 56 a month? 

(b) What is the reason for this racial discrimination? 
(e) Are Government prepared to rescind this discriminative rule and 

prescribe similar rates of pay for all classes and communities? If not, 
why not? 

The Honourable Sir George Schuster: (a) Yes. 
(b) Tt has been decided that members of minority communit.ies should 

have due representation in Government offices. Europeans and Anglo-
Indians belong to flucb communities, and it is not possible to attract can-
didates from amongst them on a lower initial pay. 

(e) For the rea80ns given in (b), not at present. 

Kn.!TABY RAID ON THE OFFICE OJ!' THE KUUDAYI KUIDMATGAB MOVEMENT. 

748. *Seth Haji Abdoola lIaroon: (a) Is it a fact that the office of the 
"Khudayi Khidmatgar Movement", in which there were two r.opies of the 
"Holy Kuran", was burnt by the Military? 

(II) 1& it " fact that the son of Khan Abdul Gaffar Khan wai charged 
'o\~th a bayonef by a British soldier and was saved by an Inuiau sdfli\:r 
at the risk of injuring his own hands? 

(e) Is it a fact that some volunteers who were in the office were thrown 
d"wn from tbe second storey of the building causing the Dr3ll.kinJ uf 
their limbs? 

lIr. J. G. Acheson: Ca) One small hut which was the meeting place of 
the "Red Shirts ", or Khudai Khidmatgaran, organisation, which had bE-en 
declared unlawful, was burnt on the 14th May 1930. It is quite untrue 
that a copy or copies of the Holy Koran were burnt. 

(b) No. 
(e) No, Sir. The only foundation for this statement, so far as I can 

ascertain, is that one youth jumfled into the street from the flot roof on 
which the temporary auperstructure used as an office had been erected 
and hurt his ankle. 

BLOCKADE OF VILLAGES IN PESHAWAR DISTRICT. 

749 ... Seth Haft Abdoola H8l'OOIl: Will Govpmmentbe plenRed to 
Blaf.£- whet'her the blockode of villoQ'eR. firinS'. burning of hrl11!;p!;. de!;trov-
in?, of com. etc .. WAS resortp.!l to hpfnri> or nfter the proml1lgontion of the 
MII!'tiol Lnw OrdinAnce in the rli!1tril't of 'Pe!1hawar? If before, under 
1Vh~t regulation were these acts resorted to? 
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J[r. J. G. AC'heson: Certain villages were blockaded to prevent the 
holding of seditious meetings and the spread ot propaganda by proclaimed 
associations. Firing took place on one occasion only, when fire was open-

ed upon the troops in the first instance by hostile parties. These measures 
were taken before the promulgation of the Martial Law Ordinance in the 
interests of the public peace. The remaining allegations are not substan-
tiated. 

TREATMENT OF CONGRESS VOLUNTEERS IN CHARsADDA. 

750. ·Seth Haji Abdoola Haroen: (a) Is it a· fact that cavalry horsee 
wllre made to trample over the bodies of some volunteers in Charsaddll? 

(b) Is it also a fact that volunteers were driven back by cavalry soldiers 
by charging them with their spears thereby wounding some of them 
serIOusly? 

(c) Is it a fnct that no medical aid was rendered to the wounded and 
dIsabled vo!unteers? . 

Mr. J. G. Actnson: (a) No, Sir. What actually occurred was that a 
number of youths attempted to hold up a party of cavalry horses return-
ing from watering by lying on the road. Although the men accompany-
ing the horseR had diffi.culty in controlling them no one was injured. 

(b) A report has been called for and the facts will he communicated 
to the Honourable Member on receipt. 

(c) As far as possible medical aid was rendered on all occasions when 
it was necessary. 

Seth Haji Abdoola Earoon: Can· the Honourable Member give any in-
stance where medical aid was given to any of these people? 

Mr. K. Ahmed: How many hours afte!'\\'nrds was medical aid given to 
the wounded and disabled volunteers in question? 

Mr. J. G. Acheson: I am afraid I cannot answer that question, Sir, 
without notiv.e. 

Sir Abdur Rahi.m: Can the Honourable Member give the number of 
wounded and disabled volunteers on this particular occas:on? 

Mr. J. G. Acheson: I am afraid I cannot do so without notice, bu' 
the number was small if there were any at all. 

Mr. K. Ahmed: In view of the fact that the question itself contained 
a request for information whether no mediCAl Aid was rendeu'd to the 
wounded, whv did not Government think it desirable to obtain the neces-
sary particulars? 

Jl[r. J. G. Acheson: T do not Ailmit thAt no mpliif'al Rin WRS gjven. hut 
I ~hnll be happy to give further partit'ulars if I am given time to collect 
them. 

PEACl!:FUL DISPERSAL OF MEETINGS ON TIlE FRoNTIER. 

7!'il. ·Seth Eail ~bdooJI\ ElI-rorn: (II) Af'f> Oo,<"p",""f'nt ~WRr(' thAt. on 
fh" 14th of May, 1930, a huge meeting of about 20.000 people wa& held d 
litmanzai? 
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(b) Is it also a fact that the said meeting dispersed peacefully when, 
the military came and ordered them to disperse? 

(c) If the answer to part (b) is in the affirmative, did the Frontier Gov-
ernment employ the same method of peacefully dispersing similar meet-
ibgs held elsewhere? 

Mr. J. G. Acheson: (a) A meeting of about 1,000 persons is believed 
to have been held in Utmanzai on the date mentioned. 

(b) The meeting dispersed when called upon t.o do so. 
(e') Force was only used to disperse unlawful assemblies when the latter 

r~used to disperse when c"alIed upon to do so. 

BLOCKADE OF VILLAGES AT CHABSADDA, ETC. 

752. ·Seth Haji Abdoola Haroon: (a) Is it a fact that during the 
blockRdes at Charsadda and several othnr villnges the inhnhitnnts were 
forced to remain confined to the four walls of their houses without having 
the opportunity of communicating with their next door neighbours in 
safety? 

(h) Is it not a fact that the time for prayers In the Mosque was" 
announced by the sounding of bugles? 

(c) Are Government aware that some children died during the course 
of" these blockades on account of proper medical aid not being obtainable t 

(d) Are Government aware that this confinement caused the cultivators 
$prious losses consequent on their inability to look af~er their crops? 

(e) Are Government aware that owing to the blockades of Charsadda 
snd Utmanzai market places most of the cultivators in the sub-division," 
who mainly depend for financial support on these markets, could not ~et 
the required amount of money, thus causing failure of their valuable crops 
of sugar cane? 

U> Is it the intention of Government to compensate these victims? 
(g) Is it true that Government have demanded the usual land revenue 

from these cultivators? 

Mr. J. G. Acheson: The information required is being collected anil 
will be furnished to the Honourable Member in due course. 

FAILURE OF CRoPS AND Low PRICES IN THE NORTH-WEST FRoNTIER 
PROVINCE. 

753. *Seth Hajl Abdoola Xaroon: (a) Are Government aware tha. 
there has been a failure of crops all over the l"rontier during the past four 
consecutive years on account of locust, frost dust, rain, etc. 'J 

"(b) Are Government awure thnt prices of agricultmnl produce have 
gone downtremendousJy in thc North West Frontier Province? 

(c) If the answer to pnrts (II) and (b) is in the affirmntive, whflt are 
the measures adopted by the Frontier Government to meet the situation? 
. (d) Do Government contemplnte nny further reduct.ion 0f a pcrmnnent 
Dature in (i) land revenue, and (ii) water tax in the North West Frontier 
l'rovinC:f:? 
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The Honourable Khan Bahadur ](ian Sir FaL-i-H~n: (a) Partial 
damage to crops in various part.s of the North WeRt :E'rontier Province 
occurred duriBg the years 1927, 1928, 1929 and 1930. 

(b) Yes, in sympathy with the general trend of prices throughou~ 
India. 

(v) A permanent reduction of Rs. 66.000 in the revenue demand of 
Peshawar, as fixed at the recent resettlement, was sanctioned l'lst year to 
brina its results into accord with the provisions of the Punjab Land Reve-
nue °Amendment Act. Throughout the province remissions of land revenue 
and water rate have also been granted in the tracts affected by the call&-
mities specified on a liberal scale proportionate to the failure of crops. 
Proposals submitted by the local administration for the grant of partial 
revenue and water rate remission on account of the ~ituation arising out 
of the faIl in agricultural prices are under cons.ideration. 

(d) No. 

ELECTION TO MUNICIPAL BODIES IN THE NORTH WEST FRONTIER PROVIliCB .. 

71H. * Seth Haii Abdoola Raroon: (11) Are Government aware that 
the recent declarAtion of the Frontier Government throwin!:: open only 
50 per cent. of the elected seats for the public in the Municipal bodies 
haE' caused dissatisfaction among the people? 

(8) Have Government received any warning that this resentment and 
dissatisfaction of the public is likely to result in the boycott of these elec-
tions by the public? 

The Honourable lthan Bahadur ](ian Sir I'azl-i-Husain: (a) Covernment 
have no information to that effect. 

(b) No, though the Peshawar Khilafat Committee is alleged to ha~ 
made such a suggestion. ( 

Seth Haji Abdoo'a Haroon: Are Government aware that this agitation 
has been going on in the Frontier Province because of the feeling that the 
Government have not granted what they have already promised? '" 

The Honourable lthan Bahadur ](ian Sir I'azl-i-Husa;n: It is difficult 
to be quite sure about it; no doubt it may be possibly partly due to it. 

Nawab Sir Sahibzada Abdul Qaiyum: May I know. Sir, why the election 
system introduced in the Peshawar Municipality in 1929 was not extended 
to other parts of the N. W. F. Prov.ince? 

The Honowable lthan Bahadur Klan Sir I'azl-i-Husafn: It would be 
interesting to know why the Honourable Member did not ask that questioD 
in 1929. 

Nawab Sir Sahibzada Abdul Qt(yum: There was no opportunity then; 
this is the earliest opportunity I get. 

The Honourable lthan Bahad'll ](ian Sir l'azl-i-HlIsafn: I nm vprv ~llld 
to know that the right of interpellation has been con('eded to the Me~bcrs 
of this lIouse in this year. 

Nawab Sir Sahibzada Abdul Qaiyum: Is my question then time barred? 
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Setb Haji Abdoo!a Haroon: Are Government aware that in the Round 
"Table Conference they have decided to give two-thirds of el~cted members 
in the Council for that province? If so, w,iIl Government consider whe-
ther they propose to raise their present fifty per cent. for the Local 
Boards and Municipalities to 66 per cent. in future? 

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: If it is correct 
that the Round Table Conference have decided to do 80, the matter un-
doubtedly will have to be reconsidered in the light of that decision. 

Seth 1Iaji Abdoola Haroon: Are Government aware that 'these 
elections will be held very shortly in the Frontier Province and: before they 
are held will Government declare that the percentage of sixty-six per 
cent. recommended bv the Round Table Conference for the future Coun-
cil, will also hold go~d for the Municjpalities and Local Boards in that 
province? 

The Honourab~e Khan Ba'ladur M"an Sir Fazl-i-Husain: That is a matter 
which requires further consideration. 

Mr. K. Ahmed: In view of the fact that the Honourable Member has 
already answered in a way that will partl.y pacify the people of that pro-
vince, do Government propose to undertake steps to passify them partly 8S 

·early as possible? 
The Honourable Khan Bahadur Mian Sir Fazl-i-Husam.: I am afraid I 

have not quite followed the question. (Laughter.) 

Nawab Sir Sa.hlbzada Abdul Qaiyum: May I know if the attention of 
the Government has been drawn to the North West Frontier Province 
Gazette in its last issue in which certain provisions of the Punjab District 
Boards and Municipalities Act have not been made applicable in the case 
of a portion of the province within its jurisjiction, and if so, what is the 
reason for making any difference between the North West Frontier Pro-
vince and the Punjab, although an assurance was given to that effect an 

_ the 3rd July last? 

The Hono:ll'able Khan Bahadl'.T Mian Sir FazI-i-Husain: My attention 
has not been invited to the notification to which the Honourable Member 
is referrjnz. But if he will kind Iv give me the number of the notificatioD 
he is referring to, I shall be glad to go into the matter. 

>GRIEVA.~CE9 OF THE RA.ILWAY CLEA.RING ACCOUNTS OFFICE STAFF AT DELm. 

755. *Mr. Bhuput S'ng: 'ViII Government be pleased to state: 
(a) whether their attention hal': been drl\~'n to the article lmrler the 

caption "Gri0vances of the llailwny Clearing Accounts Office 
Stnff nt Delhi" that appenrf'd in the Advllnre. the Bcnylllcc, 
and the Amrita Bazar l'airika on 0: about 21st November, 
1930; 

(b) if gO, what gten!': thpv havp tnkpn or propo~e to tRke to remove 
the !!J'ievRncP!'1 Rhont (i) tTiv:ngo 1 he benefit. of the general in-
crement in all clp,.t-.:, of t,he office. irregnective of the faC" 
whether the~' joined before Dr after t.he 1st JRDuarv. 1927, Rnd 
(ij) providin'7 OllRrters for them, or in lieu thereof giving them 
oouse-olbwance 1> 
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JIr. A.. A. L. ParsoDS: (a) No. 
(b) (i) and (ii). Do not arise. As regards (ii) , however, the position 

i. that Government have decided to construct quarters for these clerks 
cradually as funds can be provided. 

GBRVANCES OF 'mE RAILWA~ CLEARING ACCOUNTS OFFICE STAFF AT 
DELHI. 

756. ·)(r. Bhuput Sing: Will Government be pleased to state: 

(a) whether they are 'aware of the discontent among the clerks 
of the Railway Clearing Accounts Office at Delhi by reason 
of some passed clerks' claims for seniority being overlooked 
in favour of some unpassed clerks; 

(b) what has been done about the findings and recommendations of 
the committee, that was presidea over by Mr. M. K. Mitra, 
Controller of Railway Accounts, for the _ preparation of a 
gradation list of the clerks in that office, about a year ago? 

Mr. A. A. L. Parsons: (a) and (b). Government have no information 
~garding passed senior clerks having been su~rseded by unpassed clerks. 
The question of seniority of the staff of the Railway Clearing Accounts 
Office was fully gone into by the Committea presided over by Mr. M. K. 
Mjitra. The Report of that Committee has been considered and orders are 
lUlder issue. 

DBATH, SICKNESS AND RETIREMENT OF CLERKS OF THE RAILWAY CLEARJNG 
. ACCOUNTS OFFICE, DELHI. -

757. ·Kr. Bhuput Sing: Will Government be pleased to sta.te : 

(a) the number of clerks of the Railway Clearing Accounts Office 
at Delhi who died at Delhi while in service during 1929-30 
and 1930-31; 

(b) the names of diseases from which they died; 
(c) the number that went on medical leave during the same period; 
(d) the number that retired from service during the same period; 
(e) the number that is on the sick-list at present; 
(f) the total strength of the office flS regards clerks only; 
(g) the number that is working as temporary han&; and 
(h) the different nationalities under which those temporary hand!=; 

come? .r. A. A. L. Parsons: (a) 13. 

(b) The infonnation is not available. 
(c) There were 418 applications. 
(d) 10. 
(e) 28. 
(f) 1.224. 
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(g) and (h). Temporary hands number 800 composed of the following 
communities: 

Hindus-223. 
Muslims-59. 
Sikhs-13. 
Christians and Anglo-Indians-5. 

PuBLIO SERVICE Co1rlMI8SION EXAMINATION FOR DEPARTMENTAL CANDIDATBS. 

758. *Kr. D. K. Lahiri Ohaudhury: (a) Is it a fact that a qualifying 
examination of the Public Service CommiSSIOn. for the departmental 
candidates, is going to be held in the near future? If the answer to above 
be in the affirmative, will Government be pleased to state the date? 

(b) Is it a fact that there are several temporary clerks in the Govern-
ment of India offices who do not possess the minimum educational 
standard required by the Public Service Commission? 

«(1) Is it a fact that many of them have been working in the Govern-
ment of India offices for periods ranging over years? 

(d) If the answer to parts (b) and (e) above are in the affirmative, will 
Government be pleased to state whether they will be allowed to sit for 
the qualifying examination? If I!-ot, will they be pleased to state what; 
they propose to do with these clerks? 

The Honourable Sir James Orerar: (a) Yes, on the BOth March, 1931. 
(b) I understand there are some. 
(c) I have no precise information on this point. 
(d) They are not qualified to sit for the examination since the instrue-

tions issued in 1928 laid down certain educational qualifications which have 
to be fulfilled. At the same time instructions were issued that temporary 
clerks should be informed before they are engaged that their employment 
either for a short or for a long period confers no title to or prospect of 
permanent employment and I am afraid therefore that nothing can be done. 

CLERKS EXEMP'IED FROM THE Pt;BLTC SEEVICE COMMISSION'S EXAMINATION 

759. *Kr. D. K. Lahiri Ohaudhury: (a) Is it a fact that several clerks 
of the Railway Board were exempted from the examination of the Publie 
Service Commission and confirmed in 1930, on the ground that they had 
been serving for more than one year? 

(b) If the answer to part (a) above be in the affirmative, do Govern-
ment propose to extend the same concession to persons similarly place.? 
If not, why not? 

Mr. A. A. L. Parsons: (a) The reply is in the negative. 
(b) Does not arise. 

CLE"RKS EXE!L'"PTED FROM THE PUBLIC SEltVICE COMMISSION'S EXAMINATION. 

7flO. *Mr. D. K. Lahiri Ohalldhury: Will Government be pleased to 
stflte the number of clerks who were exempted from the examination of the 
Public Servire Comm;ssion, from 1920 to 1930, with names, qualifications, 
and· reasons in each case? 

... 
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The Honourable Sir .Tames Orerar: The information is not readily avail-
abll'l and it is not proposed to collect it, as this would involve an amount 
of labour wholly disproportionate to the results. 

TEMGRAPIDC COMl\ITNICATION BETWEEN CHEDUlIA ISLAND AND THE 
ARRACAN COAST. 

761. *U. Tun Aung: Will Government be pleased to state whet.her 
immediate steps are being taken to restore the telegraphic communIc~­
tion, damaged by the last cyclones, between the Cheduba Island and the maIn 
Arracan coast? If not, do they propose to do so? Are they aware 
that the residents of the said Island are being put to great inconvenience 
for want of connection with the outer world? 

Mr. H. A. Sams: Yes, arrangements have been made to ~stablish 
wireless communication between Cheduba island and Handoway. The 
reply to the last part is in the affirmative. 

ME:~pRIA.L FROM THE RATEPAYERS' ASSOCIATION, MANDALAY CANTONMENT. 

762. *U. Tun Aung: Will Government be pleasen to state whether 
a memorial from the Ratepayers' Association, Mandalay Cantonment!. 
Burma, has been received? If reply be in the affirmative, what action 
nas been taken thereon? 

lIr. G. lI. Young: Yes, a memorial was received. The allegation:; in 
it were duly investigated, and proved to be unfounded. 

ESTABLISHMENT OF MILrTARY, NAVAL AND AERIAL COLLEGES FOR BURMANS. 

763. ·*U. Tun Aung: Will Government be p13ased to state whether 
they have considered the question of now establishing colleges or such other 
InstItutions to enable Burmans to be trained for military, naval and aerial 
services? If so, will steps be taken immediately to give effect to the same? 

Mr. G. lI. Young: Government have not considered the question of 
establishing a separate cadet college for Burma. Burmans however are 
eligible for admission to Dehra Dun, Sandhurst, Woolwich and Cranwell, 
~nd for entry into the Royal Indian Marine. 

REMISSION OF INCOME-TAX OF PEoPLE AFFECTED BY EARTHQUAKES £lrD 
CYCLONES IN BURMA. 

764. *U. Tun Aung: Will Government be pleased to state whether 
they a~e aw~e of. th~ tragic losses in life and property caused to the 
people In varIOUS dIstrIcts by the earthquakes and cyclones in Burma? If 
so, are they prepared to remit income-tax in those areas for the current 
;year? 

The Honourable Sir George Schuster: The Government of India. have 
directed that in the area affected by the Pegu earthquake income.tax 
demands should be regulated by the relll ability to pav of each assessee 
and that cases in which relief is to be thus granted should be scrutinised 
by th~ <?ommissioner of Income-tax in consult.ation with the Division!!l 
CommIssIoner. A request received from the IndiaI'. Chamber of Com-
n;erce for the allowance of enhanced rates for annual repairs under ~ec­
tIOn 9 (1) of .the Indian Income-tax Act in view of the damage caused by 

.earthquakes m Burma is under consideration. 
n2 
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ApPOINTMENT OF BURMESE AS INCOME-TAX OFFICERS IN BURMA. 

765. *U. Tun Aung: Will Government be pleased to state whether 
a language examination is strictly compulsory for the Income-tax officers in 
Burma? If so" when do Government intend that this service should be 
Burmanised? If not, what are the special reasons for the relaxation of 
the rule? 

The Honourable Sir George Schuster: Commissioners of Income-tax 
have been directed to frame rules for the examination of Income-tax 
officers in the chief vernacular or vernaculars of each province based f,·n 
the rules prescribed for the departmental examination of the Provincial 
Executive Service. This direction applies to Burma. The Commissioner 
of Income-tax is no doubt fully alive to the claims of Burmans to employ-
ment in the Income-tax Department in Burma. I am not aware to what 
relaxation of what rule the Honourable Member refers. If he will address-
a more specific enquiry to the Central Board of Revenue they will supply 
.him with any information on the subject that he may require. 

CoNSTRUCTION OF A ROMAN CATHOLIC CHURCH IN MINOALADON 
CANTONMENT. 

766. *U. Tun Aung: Will Government be pleased to state whether 
plans and estimates for the proposed Roman Catholic Church in the 
Mingaladon Cantonment, Rangoon, have been forwarded by the local mili-
tary authorities to the Government? If not, when will they be sent?· 
Has provi&ion been made in the Budget estimates for 1931-32 to start the 
work? If not, are Government prepared to see that funds are made avail-
able by reappropria.tion froIll some other head? 

The Honourable Sir George Rainy: The plans and estimates have not 
yet been received by the Government of India but are expected before 
long. . 

Owing to the existing financial stringency, Government have been 
unable to allot funds for new major works during 1931-32. 

REPRESENTATIONS ON BEHALF OF THE SnOLAPUR CONVICTS. 

767. *1Ir. H. R. Gunjal: (0) Will Governmant. be pleased to state the· 
number of copies of res·)lutions received by them from various public· 
meetings, held all over India, requel>ting His Excellency the Viceroy to 
show mercy to the four SholSlpur riot convicts, lately hanged? 

(b) Will Government be pleased to state separately the numbers of 
applications received by them from: 

(i) The Members of Legislative Assembly. 
(ii) The Members of Council of State, 
(iii) The Members of Chamber of Princes, 

requesting His Excellency the Viceroy to) show mercy to the four Sholapur 
riot convicts, lately hanged? 

The Honourable Sir James Orerar: (a) 90. 
(b) (l) 27. 
(b) (ii) 4. 
(:b) (iii) Nil. 
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ARRESTS UNDER THE RECBNT OBDIlUNCES. 

768. .Mr. N. R. Gunjal: Will Government bc pleased. to pl~e on the 
table Q statement showing separately the namcs, castes,. vocatlO~s, and 
.qualifications of each of t?e person~ ar:res~ed un?~ the various OrdInances 
since 1 st Jan uary , 1930, m each dlstrlct In Indla. 

The Honourable Sir James Crerar: The Honourable Member will doubt-
less realise that it is not a practicable proposition to collect all the in· 
formation he wants. I have, however, the approximate total number of 
persons convicted under the various Ordinances and I lay on the table a 
i"latement giving the figurell. 

STATEIlEliT • 

.fl'Q'e~m 1I11Owing tM fJppro;rimate lItJmber oj perllona e(J1l.,icf~d under varioUil Ordinanee6 
oj 1930. 

Ordinance. 

No. I 
No. III 
No. IV 
No. V 
No. VI 
No. VIn 

Approxim'lte number 
of per30ns 
"on.ic~d. 

-
12 
57 

19,475 
2,188 

21 
---

'lotal 22,153 

• Detained in Bengal undor the Bengtll Criminal Law (Amendment) Act Nt). VI of 
11130 which repIa"ed Ordinance I of J 930. 

(NOIe.-OrdinaDces II, VII and X relate to th, Pre38 and Ordinance IX to lInlawful 
-associations and do not empower arresto and convictions.) 

TRAVELLING ALLOWANCE OF MEJO'ERS OF THE LEOISLATURES. 

769. ·Rai Bahadur Sukhraj Rai: (It) Will Government be pleased to 
state what are thp reasonl' for the dis00dinuance of eighl;-month!v return 
tickets on the East Indian Railway? -

(b) Are Government aware that Member~ of the Legislatures find it 
difficillt to nteet their expenses in connection with railway fare from the 
travelling allowance allowed to them on account of this discontinuance? 

(c) If so, is there any proposal for increasing the travelling sHowancp 
from l~th to the old rate of double the first class iare in view of this 
change? 

The Honourable Sir George Schuster: (a) It did not pay the East 
Indian Raihmy to issue them. 

(b) Government have received no such complaint. 
(c) Does not arise. 
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SEPARATION OF THE EXECUTIVE FROM THE J unICIARY. 

770. *Rai Bahadur Sukhraj Rai: (a) Is there any proposal for separating 
the executive from the jUdiciary in the future constitution of India 1 

(b) If so, are Government prepared to issue now a circular to all execu-
tive officers to try cases judicially and without any prejudice in the period 
of transition? 

The Honourable Sir James Orerar: (a) This specific proposal has not 
yet been considered as part of the constitutional problems discussed at 
the R.ound Table Conference. 

(b) Does not arise. 
Mr. K. Ahmed: In view of the fact that this Assembly in 1923 adop:.ed 

a Resolution for separating the executive from the judiciary, and in view 
of the fact that successive Home Members tbereafter made statements 
that the matter was under consideration, will the Honourable Member be 
good enough to enlighten this House 1/lS to why effect was not given 
to the recommendation before the Round Table Conference took place? 
If they really wanted to give effect to the recommendation, why did thp.y 
not take action before the Round Table Conference took place? 

The Honourable Sir James O~erar: The position was fully explained in 
a reply given by the Honourable Mr. Haig on the 11th September, 1928, 
in the Council of State, and I would draw the Honourable Member's atten· 
tion to that reply. 

Mr. K. Ahmed: Before the arrival of Mr. Haig in the Council of State, 
was not that answer given in this very House,-I cannot say a.n.vthir..g 
about the other pla&e. Why did not Government take adequate steps to 
give effect to the recommendation in view of the fact that province'! like 
Bengal, and other major provinces have already said that effect will be 
given to such a recommendation very soon? 

The Honourable Sir James Orerar: The matter may very well be dis-
cussed, and probably will be discussed in connection with the new Consti-
tution, and I cannot add anything more to what is stated in the answer 
to which I have referred. 

DEPWRABLE CONDITION OF THE PADDY AND R.ICE TRADE. 

771. *Kr. K, Kaswood Ahmad: Are the Government of India aware ot 
the deplorable state of the paddy and rice trade? If so, will they bl> 
pieased to state the steJPs taken to relieve the di&tress with regard to the 
following: 

(a) marketing of paddy and riee in India; • 
(b) reduction in rnilway frE;ight fr';m stations in Rihfll' t.o the stationll 

on the Western India IlDrl to the port;; of India? 
The Honourable Khan Bahadur Kian Sir J'azl-i-Busain: (a) Govern-

ment are aware that the prices of rice and paddy have fallen in sympathy 
with otl-.er cereals, but the actual trade in these commodities would seem 
to be somewhat better than in the previous years, since exports of rice for 
1930 were 2,579,000 tons compared to 1,998,000 tons in 1929 and 1,7M,nOll 
tons in 1928. The' internal consumption of rice in India and Bunna 
amounts to Borne 28 million tons per annum. 
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(b) The reduction of. railway freight rates is a mat~r for R~ilway Ad-
mlDistrationil to consIder. Government have no InformatlOn, as to 
whe1j]( r rt'presentations regarding the rates in question have been address-
ed kl the railways concerned and have not received any advice that rates 
have been reduced recently for the commodities mentioned in bookings 
from Bihar to the places referred to. 

Diwan Bahadur T. Rangachariar: Do the figures given by the Honour-
able Member include exports from Burma or from India proper? 

The Honourable Khan Bahadur llian Sir J'azl-l-Eusain: I am afraid 
I could not answer that question. 

Diwan Bahadur T. Rangachariar: Will the Honourable Member be 
vIeased to give information as to the causes of stagnation of paddy {"Ld 
rice in the Madras Presidency? There is no movement at all there. 

The Honourable Khan Bahadur Jlian Sir J'azl-i-Husain: Is that really 
so? 

Dlwan Bahadur T. Rangachar1ar: Will the Honourable Member make 
inquiries about it? 

The Honourable Khan Bahadur Kian Sir J'azl-i-Husain: I will, cer-
tainly. 

DEPLORABLE CONDITION OF THE KHE8.A.RI TRADE. 

772. *](r. K. Kaswood Ahmad: Are the Government of India aware 
of the deplorable state of the Khesari trade? If so, will they Le pleased to 
state the steps taken to relieve the distress with regard to the following: 

(a) marketing of Khesari in India, and especially at the port of Cal-
cutta; 

(b) reduction in railway freight from statJons in Bihar to Calcutta? 
Th'e Honourable Khan Bahadur Kian Sir J'azl-i-Husain: (a) Govern-

ment are not aware that there is any distress in the Khesari trade. 
(b) I would refer the Honourable Member to part (b) of the reply I 

have given to his previous question. 

RESOLUTION OF THE PATNA DIsTRICT BOARD. 

773. *](r. M. Kaswood ~ad: (a) Will Government kindly place on 
the table a copy of resolutlOn No. 20(2) accepted by the Patna District 
Board in a meeting held on the 30th October, 1929? . 

(b) Will Government kindly place on the table a COPy of the repJy of 
~he Divisional Superintendent. ERst Indian Railway. Dinapore Division. 
ill answer to letter No. G.-2350/8-Y. dnted the 21st Novembpr 1929 from 
the Chairman of the Pntna District Board to thf, Traffic Su'perint~nden~ 
inchargfl of the Patnfl-Gtlya Branch? 

(c) Will Government please say what acti')ll is heing taken iii the 
matter? 

(d) Will Govprnment pleaRc 8RV what will be the approximate cost if 
t~e recommendation of the District Bunrd be Ilcc~pted and when the work 
will be taken UD? 



1416 LBGISLATIVE ASSBllBLY. [2ND MAR. 1931. 

:Mr. A. A. L. Parsons: I should have found it more easy to reply to 
the Honourable Member, if he had given some indication' of the ~ubject 
matter of the correspondence of 1929 to which he refers. If he will do 
1;0, I will see what information I can procure for him. 

APPOINTMENT OJ!' MUSLIMS ON RAILWAYS. 

774. *lIr. K. M:aswood Ahmad: (a) Is it a fact that the perceDt.~e of 
Muslim gazetted officers on the 1st April, 1930, on: 

(i) State-managed railways was 4' 33; and 
(ii) Company-owned railways (excluding H. E. H. the Nizam'. 

Guaranteed State and Jodhpur Railways) was 1·83" 

(b) Is it a fact that the percentage of Muslim ffilbordinates on scalejl 
of pay rising to Rs. 250 per mensem Rnd over on the 1st April, 1930, on: 

(i) Class I State-managed railways was 5·09; and 
(ii) Company-managed railways (excluding the R. E. H. the 

Nizam's Guaranteed State and Jodhpur Railways) was 2·38 '! 

(c) If the reply to parts (a) and (b) above be in the negative, will Gov-
ernment please give the correct percen ~age? 

(d) If the replv be in the affirmative, wllat steps have been taken by 
Government and 'what do they propose to take in future, so that the 
Muslim percentage in these servICes may rise adequately? 

lIr. A. A. L. Parsons: (a) and (b). The figures given by the HlJnour-
able Member agree with those given on pages 58 and 59 of Volume I of 
the Report by the Railway Board on Indian Railways for 1929-30. 
- (c) Does not arise. 

(d) I would refer the Honourable Member to the pamphlet on the 
Representation of Indians in the railway services which has been distributed 
t,o Members of this House and to the recent debates on the Railwa}' 
Budget. 

ApPOINTMENT OF MUSLIMS ON RAILWAYS. 

775. "':Mr. 111. lIIaswood Ahmad: (a) Is it a fact that out of 14 permanent 
vacanci.es among the gazetted ranks actually filled during the year lQ29-30 
in tp~ En!Sineering Department on State-managed railways, only one 
Mussalman WflS apP0inted, and in the Transportation (Power) and Mecha-
nical Engint::ering Departments on State-managed railways out of 11 
v~cancjes not a single Muslim was appointed? 

(b) 1H it a fnct thnt out of fig permanent vacRncies among the Gazetted 
r~nks adunlly filled during 1~29-130 in the Agency, Accounts, Engineering, 
Tl'ansp'Jl'taLion and Commercial, Mechanical, Store and other Departments 
of Com;:any-manaqed railwavs (excluding H. E. H. the Nizam's Guaran-
teed Stat.e and Jodhpur Railways) not a single Mu-slim WfiS appointed to 
these posts? 

Mr. A. A. L. Parsoas: The answer to both parts of the Honourable 
M(·mbE·r's question is in the affirmative. 
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CARICATURE IN THE PAGEANT OF TlIE PEOPLE'S FETE. 

776. *Pandit S. N. Sen: (0) Are Government aware that the pageant 
in connection with the 'People's }<'ete' on the 11th February, 1931, includ-
.ed a caricature of 11 Hindu couple of rather tender age with the following 
words inscribed on their carriagc: "Only afraid of Sarda Act"? 

(b) Are Government. aware t.hnt the above caricature caused resent-
ment among certain seetiom; of Indians? 

(c) If so, do Govcrnment propose to take steps to assuage their feelings? 
(d) 'Who is the originator oi the ldea of the above caricature? 
(e) Are Government, aware that there hal' been a proposal among seme 

lndians for c!lricaturing the evil effects of late-marriage? 
(f) If so, .are Government prepared to take steps to prevent the pro-

posed caricature'! I 
Ilr. J. A. Shillidy: (a) to (d). The arrangements for the pageant were 

in t.he hands of ft Committee oyer which Government exercised no control, 
as I have already stated in this House. It is not believed that the carri-
~ige and inscription referred to could have provoked any sucn feeling as 
18 suggested b~' the Honourable Member. 

(e) No. 
(f) Does not arise. 

QUANTITY OF STEEL MANUFACTURED IN INDIA. 

777. *Pandit S. N. Sen: Will Government be pleased to lay on the 
table 8 statement showing the increase in the quantity of steel manufac-
tured in India during the yeol's 1925-26, 1929-30? 

The Honourable Sir George Rainy: A statement containing the in-
fOmlRtion is laid on tbe table. 

['r'JductKJn (If .reel (ingoes) "t India 

from 1924-25 to 1929·30_ 

Product-ion. 

IncreRS6 + 
or decrea ore -.., 
ov~ previous 

year's pro-
duction. 

------ -----1------

1924-25 

19:!5-21l 

1926-27 

1927·28 

1928-29 

1029-30 

"InCrp.Ase in production of I !l2!l-30 
1924·25. 

, 

o\·c" that of 

Tons. Tons. 

:170,fI()(l 

-! 71,(>(1(· ~JOI,(I(!U 

5:\O.()()(> .;.59.000 

(j1)(",JOO -'- ,(',(lOll 

an f;,(;()(> -:!04,Oc)(l 

5:~ 1 ,(>(>0 -QR5,OOU 

:! 11.0nO 



1418 LBGISLATIVE ASSEMBLY. [2ND MAR. 1931. 

COST OlP PRODUCTION OF STEEL IN BRITISH INDIA. 

778. ·Pandit S. N. Sen: Will Government be pleased to lay on the· 
table a statement shuwing t~e reduction, if any, in the cost of production. 
of steel in British India during the years 1925-26, 1929-30? 

The Honourable Sir George Rainy: I would refer the HonoUl:able 
Member to Table I on page 78 of the Tariff Board's Report of 1925 regard-
ing the grant of supplementary protection to the Steel Industry, 'l'able 
I on page 10 of the Tariff Board's Report of 1927, regarding the continu-
ance of protection to the Steel Industry and the statement on page 14 of 
the Tariff Board's Report of 1930 on additional protection for GalvQnised 
Sheets. These statements contain detailed information regarding the cost 
of production of the different forms of finished steel in the works of the 
Tata Iron and Steel Company. 

COl!lPILATION OF FIGURES OF THE QUAN'TITY AND VALUE OF IRON AND STEEL. 
PRODUCTS. 

779. *Pandit S. N. Sen: (a) Are Government aware that in the-
Statistical Abstract for British India compiled by the Department of 
Commercial Intelligence and Statistics, no figures about the quantity and 
value of iron and steel products in Briti&h India are given? 

(b) If the answer to part (11)' he in t!le affirmative, are Government 
prepared to take necessary stepf' to incorporatE. these figures in the official 
publication referred to above? 

The Honourable Sir George Rainy: (a) Yes. 

(b) The suggestion of the Honourable Member will be considered, but 
I would draw his attention to the Review of T:rade of India which con-
tains figures of production of pig iron and steel in India. 

EXPENDITURE INCURRED ON THE INAUGURAL FuNCTIONS IN NEW DELHI. 

780. *Pandit S. N. Sen: (a) Will Government be pleased to state: 
(i) the total· expenditure on the functions in connection with the-

Inauguration of New Delhi; and 
(ii) the total amount of money spent. on catering for the guests 

assembled in the Fort in connection with the People's Fete-
on the 11th February, 1931? 

(b) Is it a fact that the police and the C. I. D. people formed a very 
large majority of the guests that chose to make use of the refreshments. 
supplied? 

(c) Was liquor also supplied along with tea and other re!reshments? 
(d) Was any amount allotted to the feeding of the poor? 

Mr. J. A. Shillidy: (a) (i). I regret that the information is not yet avail-
able as the accounts have not been closed. I may, however, say that the 
estimated expenditure is Rs. 2,62,000 and there are likely to be sume 
savings on this estimate. 

(ii) Rs. 14,000. 
(b) No. 
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(c) No. It; was supplied after tea in accordance with the usual custom 
at similar parties. 

(d) The reply is in the negative. 
Mr. X. Ahmed: How do Government propose to spend this fmrplus 

money as there will be some savings, as admitted by the Honourable 
Member? 

Mr. J. A. ShUlidy: If it is a surplus saving, it will be a saving, and we 
do not propose to spend it. 

Mr. X. Ahmed: Will it be credited to revenue or to what account? 

Mr. J. A. Shillidy: It will be credited 

Mr. X. Ahmed: In the name of? 

Mr. J. A. Shillidy: 57 Capital. 

PROVISION OF RAILWAY FACILITIES FOR PILoRIMS '1'0 RAMESW,!:RAM; 

78t. ·Mr. B. Rajaram Pandian: (a) Will Government be pleased to-
state if it is a fact that the South Indian Railway through trains from 
Madras to Dhanushkodv do not reach Rameswaram, and go straight from 
Pamban to Dhanushkody and vice veT8a.? 

(b) Are Government aware of the difficulties caused to the pilgrim:i 
by such an arrangement, who have to change train at Pamban for going 
to Rameswaram? 

(c) Are Government prepared to issue instructions to run one or two 
train~ specially for pilgrims direct to Dhanushkody from Madras touching 
Rameswaram with a sufficient number t>f upper class compartments with 
a dining car and with a buffet for Indian passengers? 

(d) If the answer to part (c) is in the negative, do Government propose 
to devise some other way of reducing the difficulties of the pilgrims by 
having through carriages (both upper class and third class) in the Madras-
Dhanushkody trains for Rameswaram which may be detached at Pamban 
and run direct to RameElwaram? If not, why not? 

:Mr. A. A. L. Parsons: Arrangements as to the routing and compositil))l; 
of particular trains are not matters in which, Government can take part. 
but a copy of this question and answer will be sent to the Agent of the 
South Indian Railway. 

THmD CLASS RAILWAY FARE ON THE SOUTH INDIAN RAILWAY. 

782 .• :Mr. B. Rajaram Pandian: (a) Will Government be pleased to 
state if the South Indian Railway Company has a scheme to enhance the 
third class railway fare? 

(b) If so, what are the reasons for the proposed enhancement? 
(c) Are Government prepared to issue instrections to defer the in-

crease in the t.hird clnss ruilwav fare on the South Indian Railwav until 
the people recover from the impoverishing· effects of the recent"· heavv 
floods in South -India? • 
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Mr. A. A. L. Parsons: (4), (b) and (c). I heard a little time ago in-
formally that the Agent was examining the question among other measures 
to relieve thE: J;resent financial position; but I am not sure that he is 
P!lrSUi!lg it-further. I will send him a copy of the Honourable Member'~ 
<)uestion find ascertain what the present. position is. 

ARREST OF MESSRS. VIRENDRA AND IRSAN ELLAHI. 

783. *Mr. lagan Hath Aggarwal: (a) Is it a fact that Messrs. Virendra. 
and Ihsan Ellahi were arrested in Lahore on th(' 10th of Febnlarv, 1931, 
under Hegulation III of 1818? • 

(b) Will Government be pleased to inform the House of the 3ircum-
stances which necessitated the above action? 

(c) Have the persons arrested been jnformed of the charges against 
them and the evidence -on which these charges are based? 

(d) If not, do Government intend to give them an opportunity of 
meeting these charges and of rebutting t.he evidence by cross examining 
t.he witnesses or otherwise in order to clear their position? 

(e) Is it also a fact that one of the persons arrested, vis., Virendra, 
is a fourth year student in a local college lIt Lahore anti was recently 
disehargE'd hy the ccmmitting Magistrnte inquiring into the Lahore Uni-
-ver'lit,y Hall outrage case, as there was no prima lacie case. against, him? 

(f) Will Government be further pleased to inform the House if any 
steps have been taken to enable him to complete his stuwes for his forth-

-coming degree examination? 
(g) What arrangements have been made for his health and comfort 

and are interviews allowed with his friends and relations? 
(h) Will Government take the public jnto their confidence and place 

the necessary papers on the table of the House to inform the public of 
the grounds on which their action was based? 

The Honourable Sir lames Crerar: (a) Yes. 
(b) and (h). Government are fully satisfied on grounds which it would 

not be in the public interest to divulge thnt both these persons are import-
ant member,: (.f the terrorist party who are deeply concerned in revolu-
tionary conspiracies in the l)unjab. 

(<;) and (<I). The evidence on which their aetention has been ordered 
will bl' plaeed before two Sessions Judges for scrutiny and report and in 
connection with this examination charges will he drawn up and communi-
-cated to each and their allSWCI'8 recorded. 

(e) Yes. 
(j) The r:wtter is under consideration. 
(y) Suit.abl.~ arrangements have been made for their health and comfor\ 

and intervie,,'s are pennitted· in accord an ('e' with (,he rules prescribed in 
th~ cnse of State prisoners. 

Mr. B. Das: What is the necessity ()f Rtill detaining them when the 
:committing Magistrate acquitted them? 

The Honourable Sir lames Crerar: Will the Honourable Member speak 
a little louder? 
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lIr. B. Das: Whut is the neceRsity of still detaining these two young 
men when the committing Magistrate has found no fault with them? 

Tn3 Honourable Sir James Crerar: There are allegations against them 
beyond t.hose in issue before Hie committing Magistrate. 

lIr. Gaya Prasad Singh: On what materials do Government hold that 
the!!!! people arc guilty of terrorist crimes? ' 

The Honourable Sir James Crerar: As I have stated, the papers will 
b.l laid before two Sessions Judges and examined by them. 

lIr. Gaya Prasad. Singh: Will these people be asked to enter into-
defence or give any sort of explanation? 

The Honourable Sir James Crerar: I have already explained. that they 
will have an opportunity of replying. 

REPORT OF THE CIVIL JUSTICE COMMI'M'EE. 

7H4. ·Pandit Ram Xrisbna Jha: Will Government be pleased to state: 

(a) what action, if any, has yet been taken by Government on the-
Report of the Civil Justice Committee; and 

(b) if no action hal; vet been taken, will Government be pleased 
to state whcth~r any action is in contemplation; if not, 
why not? . . 

The Honourable Sir James Crerar: (a) The Honourable Membp.r is re-
ferred to my answer to Mol'. Dtll"1liswamy ~\iyaDgar's staned question No. 38 
on the 201.h Ja.nuary, 1930. 

(b) DoeR lIot arise. 

NEED OF THROUGH TRAINS FROM BHAPTI.AID TO PALEZAGHAT 
DARBHANGA. 

VIA 

785. *Pandit Ram Krishna Jha: (a) Are Government aware that 
the passengers, particularly litiganh of the Darbhanga and North 
Bhagalpur Districts feel it a vel)- great inconvenience for the want of 
through trains running from Bhaptiahi to Paleza!!hat via Da.rbhanga and 
vice versa on the Bengal and North-Western Railway? 

(b) Are Government aware that there were for any number of years, 
such through trains running and that they were then suddenly stopped? 

(;) Are Governlllent prepm'ed to direct the BeD£~al and North-Wcsf-,p.rn 
Railwa.v authorities to llrrnnge to run through trains at an early date 
between these two stat,io11f~ '! 

Mr. A. A. L, Parsons: (a) No. 
(b) No, but I gather that the Honourable Member has satisfied him-

self that such was the case. 
(c) A copy of this questioll and of my reply will be sent to the Agent, 

Bengal and North-'Vestern Railway, for his information. 
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PROVISION OF INDIAN STYLE LAVATORIES IN RAILWAY CABBIAGES AND 
WAITING ROOMS. 

786. *Pandit Ram Krishna Jha: (a) Are Government aware that 
in t.he Bengal and North-WeHtern Railway there is no lavatory of the Jndian 
style provided in the 1st and 2nd class compartments or in any une of 
their waiting rooms, and that the Indian public are experiencing incon-
venience? 

(b) Are Government aware that in most of East Indian Railway 1st 
and 2nd chlss cfuTiageR, no lavatory of t,he Indian style is yet provided 
and that. similflrly in their waiting rooms, there is none snch? 

(d) Have Government considered the question of directing the Bengal 
and North-Western Railway and the East Indian Railway authorities to 
take early steps to provide lavatories of Indian style in all their 1st and' 2nd 
class carriages and in the waiting rooms? 

(d) Are Government aware that the railway authorities (i.e., East 
Indian and Bengul and North-Western Railways) have not yet provIded 
waiting rooms for inter class passengers, an most of their important 
stations? 

(e) Are Government 'prepared to direct these railway authoritiee. to 
provide waiting rooms for inter cl~ss passengers? 

Mr. A. A. L. Parsons: (4) and (b). Government are aware that no 
Indian style lavatories are provided in 1st and 2nd class compartments 
and waiting rooms on the Bengal and North-Western Railway nor in 
ml)st of the 1st and 2nd class carriages and waiting rooms on the Eas' 
Indian Railway. 

(0) Government do not generally lay down the particular conveniences 
to be provided in rolling stock or in waiting rooms. Administrations are 
expeeted, subject to practical and financial considerations, to make such 
provisions as will best meet the requirements of the travelling public and 
are eneouraged to obtain advice from their local Advisory Committees if 
in doubt. 

(d) Government are aware that at many stations which might be classed 
as import.ant. separate intennediate class waiting room accommodation is 
-not provided. 

(e) Government are not prepared to direct Railway Administrations to 
provide WAiting rooms for intennediate class passengers, but where the 
number of intennediate class passengers justifies the provision of separate 
accor(L1uodation, the Railway Board would be prepared to consider provi-
'Sion beUtg made when new stationfl are being built or existing stations re-
modelled. 

FALL IN PRICES OF NECESSITIES. 

787. *Pandit Ram Krishna Jha: (a) Are Government aware of the 
scarcjty of money in the interior of the country in almost every district., 

(b) Are Government aware that there is a general fall in the price of 
all articles of necessities? . 

(c) Are Government contemplating a general reduction in the salary 
of all public servants? If not, why not? 
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The Honourable Sir George Schuster: (a) Government are aware that, 
'1>w:ng to the low price of agricultural products, the resources of the agri-
'Culturists havt' been adversely affected. 

(0) Government are aware of falls in the prices of a number of staple 
~omn lcditief>. 

(0) I dealt with this question in my Budget speech on the 28th Feb-
ruar]. 

TELEPHONE SERVICE IN BHAGALPUR. 

788. *Rai Bahadur Sukhraj Rat: Will Government be .pleased to state: 

(a) whetber the telephone l'ervice in Bhagalpur has been introduced 
as a profitable business or to serve some other purp-.)se of 
GOV{'rnment or for t.he benefit of the CItizens of Bhagalpur; 

(b) what is the total numbe~ of subscribers and the amount of 
subscription that each subscriber has to pay for residential 
as well as office connections? Will there be allv concession 
in subscriptions if both the residential as well a~ office con-
nections are taken t.ogether by one subscriber; and 

(0) when do Government propol'e to connect the service with other 
big citie8 on the trunk lines, as has been done in the cali·e of 
Gaya? 

Kr. H. A. Sams: (a) The telephone service at Bhagalpur has been 
established on a commercial basis for the benefit of the citizens of Bhagal-
:pur. 

(11) 1'hd present number of connections to the Exchange is 59. A sub-
scriber has to pay both for resi<4lnce ~nd office connections at the rate of 
Rs. 175 per connection per annum. The annual rental is fixed for each 
c0l1O(·c-tion nnd no concession can be allowed in cases in which a residential 
conr.ect;on and an office connection are taken by one subscriber. 

(0) The q~estion of providing Trunk facilities has been considered, but 
hsd b be dropped on account of financial stringency. The matter wiD 
-again be considered when the financial position improves. 

FuNCTIONS 011' INSPECTORS OF INCOME-TAX. 

789. *Rai Bahadur Sukhraj Rat: (a) Will Government be pleased to 
'1Itate what are the functions of Inspectors of Income-tax? 

(b) Are Government aware of the general impression that these 
Inspectors act as the Agents of the C. I. D. in the Department of Income-
tax? If so, what steps have they taken to remove this impression? 

(e) Do Government prop()se to issue instructions to the Income-tax 
Department that during the present period of trade deIJression they ehould 
not be hard upon the I1ssessees? 

(d) Are Government aware of the hardshil)S cl1'.lsed to the aS8f'SC;eeS 
by the too frequent use of section 23(4) of the Income-tax Act of 1922, 
for making arbitrary assessments? Are there any special instruction,; on 
_the point? . 
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The HOIiourable Sir George Schuster: (q) '1'he functions of Inspectors of 
Incl)ml'-tax are to assist the Income-tax Officers by collecting infomla.tion 
in regard to actual or potential assessees. 

(b) TIl(' Government are not aware of any misapprehension concerning 
the f"!Jdion~ of these officials that it is necessary to remove. 

~~) and (d). No. 

PROVISION OF A 'WAITING ROOM FOR PILGRIMS AT NA'l'HNAGAR RAILWAY 
STATION. 

790. *Rai Bahadur Sukhraj Rai: (a) Will Government be pleased to 
IItate whether they are aware that thousands of Jain pilgrims from the 
remotest corners of India detrain and entrum every year at Nathuagar 
station on the loop line of the East Indian Railway to visit the sacred 
temple of Sri Bas Pujya at Champapur? 

(b) Is there any waiting room at Nathnagar station? 
(c) If not, do Government intend to build a waiting room to provide 

accommodation for these pilgrims at the station at an early date? 

:Mr. A. A. L. Parsons: (a), (b) and (c). Government are not aware of 
the exact arrangements at this station, but a copy of the Honourable 
Member's question is being sen~ to t,he Agent.. East Indian Railway, fOl' . 
his consideration. 

COMMUNICATIONS ON MONEY ORDER FORMS. 

791. *:Mr. Muhammad Anwar-ul-Azim: (a) Will Government be pleased 
to state whether it is a fact that the rates of commission for ordinary 
inland, rent and revenue and road cesa. money orders are the same 
and that it is permissible to_write (by the remitter) the purpose (lfthe 
money orders except in the case of the ordinary inland money orders? 

(b) Will Government be pleased to state whether it is also a fact that 
Government officials are permitted to st.lte briefly on the acknowledgment 
'portion of the ordinary inland money order forms the purpose of remii-
tances made by them? If so, will Government be pleased to state the 
reasons why this is permissible only to Government officials and net to 
the public at large? 

(c) If the facts stated above are correct, do Government propose to 
pennit the writing of the purpose of the remittance on the acknowledg-
ment portion of the ordinary inland money order forms as a matter of 
actual necessity either by the provision of a rule for the purpose or by 
providing suitable space on the forms? If not, will they be pleased to 
gtate the reasons? 

Mr. B. A. Sams: (a) Yes. 
(b) rl'he reply to the first part is in the affirnllttiyc. The repl~· to the 

sec;)lId part. is tha.t such pemJission would open the door to fraud and 
a·buse. 

(c) No. Obviously it cannot be made obligatory for a remitter to 
write the purpose of the remittance on the acknowledgment portion of 
the money order forn1. Nor can it be mnne (Jptional for the reasons given 
in mv reply to part (b). 
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INTERPRETATION OF THE TERM "MINORITY COMMUNITY", AS Al'PIJCABLB 
TO THE NORTH WEST FRoNTIER PRoVINCE. 

236. lthan Bahadur Hali Wajihuddin: With reference to the reply 
given by Government to question No. 528, asked on the 16th September, 
1929, by the Honourable Nawab Muhammad Ismail Khan, will Govern-
ment be pleased to state what decision has been arrived at about the 
.question which ha~ been under their consideration f~r ~ lo~g time rela~i~, 
to the interpretatIOn to be placed on the term mmonty communIty 
in its application to a province like the North West Frontier Province, in 
which the Muslims although a majority community have been allowed an 
insignificant proportion in provincial ministerial establishment in the Postai _ 
Department? 

The Honourable Sir lames Orera.r: I am sorry that no decision has yet 
been reached chiefly because at a subsequent date it was decided that 
the effect of the orders of the 5th February, 1926, in regard to communal 
inEqualities. should be examined with a view to see whether they had 
produced ~dequate results. This review is still being made and I hope 
it will be possible before long to come to final conclusions on this ques-
tion. 

CONSTRUCTION OF THE ISHURDI-PABNA-BERA RAILWAY. 

237. Mr. S. O. Mitra: (a) Will Government be pleased to state when 
the revised traffic and engin~ring estimates on the Ishurdi-Pabna-Bera 
Railway projects were submitted to the Railway Board by the Agent, 
Eastern Bengal Railway? 

(b) What are the figures of anticipated return and capital outlay on 
t?e Ishurdi-Bera-Pabn8 Rai.lway .acco~ing to (i) Mr. Pearce, Agent, and 
(u) Mr. Edwards, late Engmeer-m-Chlef, Constructions and Director of 
Surveys, Eastern Bengal Railway? 

. (c) What were t.he anticipated return and capital outlay and 
mIleage. of (1) t..he ."Ishur~:h-Pabna-Sadhuganj" Railway according to 
the traffi·?, and engmeenng estIma.tes p:epar~ in 1914--16 by Mr. Yeld, 
D.T,S., Mr. W. C. Stratton, Engmeer-m-Chief and Rai Sahib J N B 
and. (2) the Ishurdi-Pabna-Bera Railway according to the Revis~d 'Tra~~ 
EstImates prepare~ by Mr. Bhandarkar and also by Mr. Pearce A ent 
Eastern Bengal RaIlway? ' g , 

. (d) When was the Ishurdi-Pabna-Bera Railway project actuallv con-
SIdered by the Railway Board and with what result? -

(e) ~s it not a fact that the ~onstruction of these railwaT"S b State 
tlnterpnse was recommended, whIch would yield a return of at 1e t 5 
per cent. on capital expenditure" . as 

( 1425 ) o 
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Mr. A. A. L. Parsons: (~) In December, 1928. 

(b) (i) 4·35 per cent. on Rs. 59,00,000 (Estimate of 9th July, 1930), and 
(ii) 5'64 per cent. on Rs. 45,83,000. . 

(c) (1)-

Anticip .. -ted Return 

~pital Outlay 

Mileage 

(2)-

Anticipated Return 

Capital Outley 

.}d.},l~~e 

. (d) 'l'he project was 
Railway Board decided 
me. 

Mr. Yeld. 

3 per cent. 

Re.54,15,198 

46'3. 

Mr. Bhandarkar. 

5 per cent. 

RB. 45,83,000 

Mr. Stratton. Mr. Bose. 

4 '75 per cent. 4'75 per ce~t 

Rs. 43,OO,000Rs. 43,00,000 

45'48 45'48. 

Mr. Pearce. 

5 . 64 per cent. (Estimate of 26tb 
Novem ber,1928.i 

Rs. 45,83,.000. 

48. 

considered during the years 1929 and 1930. The-
to shelve the project indefinitely as unremuner,a-

(e) Construction of railways by State agency is recommended when 
the estimated net earnings to be derived from them show an adequate 
return on the capital cost. The adequacy of return depends on the rate-
at which Government can borrow money. 

COliiSTBUCTIO;N OF 'r.HE ISHURDI-PABNA-PER ... }tAn.WAY. '-.. ... 
238. -111'. S. O. Jlitra: (a) Is it a fact that Pabna. is the only district 

town ill NOIth Bengal which is unconnected by railway? 
(b) Is it a fact that the local steamer service between Pabna-Paksey 

and Pabna-Kustia has been discontinued from 1926 and there is no other 
mode of communication to Ishurdi Station except by motor cars and buses?' 

(c) Is it R fact that there have been many motor accidents on the 
Ishmdi-Pabml road leading to man:v casualties in one of which the Eastern 
Bengal Railway had to pay heavy damages for the death of one person 
an:! injurieH to several persons in consequence of a decree passed by the 
CouLi of the First Subordinate Judge of Pabna? 

(d) What steps do Government propose to take now regarding the 
construction of the Ishurdi-Pabna-Bera Railway? 

(e) Are Government prepared to consider the question of undertaking 
the comtruction of this railway by private enterprise and giving a Govern-
ment guarantee for raising the required capital? If not, why not? 

(f) Will Government be pleased. to state whether any line has been 
constructed in British India by pnvate enterprise without Government 
guarantee? 

(9.) Will Government.be plea~ed to . state the maximum and minimum 
guarantees given 'by Government for the ;cqnstruction of lines in BritiJlb 
India by private enterprise (i) d~g construction and (ii) afterwards? 
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. ;~.~. ,~ .. ~. p'~DS: {4~ Yes. . 
(b) Governm~nt l1ave no informa.tlon. 
(c) Government have no information as regal-ds the number of motor 

Ilccident~ on the Ishurdi-Pabna road. In-one case the Eas~ern Ben~al 
Uuilwav have had to pa.y damages in connection with an'.acCldent which 
occurr~;1 at the South Level Crossing gate at Ishurdi StatIOn. 
. . (d) From i~vestigations made, the traffic prospects of the Ishurdi.-Pabna.-

Bem Railway do not hold out hopes of an adequate retu?l on ca.p~tal an~ 
Gcvernment, therefore, propose to take no further actIOn. regarding this 
project at present. 

(e) The policy ot Gov~rnment in ~espe.£.t. of construction of railways. is 
laid down ill the Government of IndIa, RaIlway Department, Resolutl~n 
,No. 213] -1" .. dated the 19th February, 1925, which is printed as Appendix 
. ~E ,. to tho1 Report on Indian Railways for 1929-30 (Volume I). a copy of 
)r~c:Jt is available in the Library of the House. 

(1) Yes. 
(g) The maximum guarantee ever given by Govemmen.l was 4* per 

cent. from the' year in which interest ceased to be paid from capital. The 
noruUlI rate used to be 3i per cent. 

BOOKING OF PARCELS AT ISHUBDI RAILWAY STATION. 

239. JIr. S. C. Jlitra: (a) Will Govel'Ilreent be pleased to state whether 
it!>ls' t' ffact "that 'the Traffic Manager, Eastern Bengal Railway, in 'his 
NO'. G T.-996-2/P.-I., dated the 1st October, 1929, to the Secretary, Rate 
Payers' Association, Pabna, approved of the introduction of l()Cal booking 
of parcels in the new Booking Office at Ishurdi Station? 

(b) Is it a fact that the District Traffic Superintendent, Commercial, 
Easter~ Be~g.al Railway, ;Paksey, was advised to arrange booking of parcels 
at tbe new ~ooking Office at Ishurdi and this was communicated to the 
Secretary, Rate PayerS' Association, Pabna, and al&<O to the Secretary, 
Salop l'assengers' and Merchants' Union by the Traffic Manager's letter 
No. Ii'. 0.-67/2, dated the 18th January, 1930? 

(c) Is it 8. ,fact that the D;strict Traffic Superintendent, Commercial, 
~aksey, in his letter No~ G.-E.~933/P.-I., dated the 27th January, 1930, 
idonned the Secretary, Rate Payers' Association, Pabna, that it had been 
arranged to book parcels at the new Booking Office at Ishurdi from the 
1st Feh~uary, 1930? . . 

(d) Is it a fact that in consequence of the decision referred to in part (b) 
ahove (lnly outward booking of parcels was introduced at the new Booking 
Off'we nt Ishurdifrom the 1st February, 1~30, and this arrangement 
rC'mained in force up to the 30th September, 1930? 

(e) Is it a fact that the outward booking of parcels has been withdrawn 
under the orders of the District Traffic Superintended, Commercial from 
the new Booking Office from the 1st .october, 1930, and entrusted to the 
Parcel clerk who was formerly in charge/of that work also 7 When was 
the said order passed by the District Traffic Superintendent, Paksey? 

(f) Did the District 'rrafficSu,p~rintendent, iPaksey, make this order 
of bis own accord or with ,the sanction or under the order 
of eithr·r t.he Ae-ent or' the Commercial Manae-qr ·a.nd if so when was 
sucb otder passed? . .' " , 

, .... ,. , . 
c2 
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(g) Is it a. fact that there were several complaints against the· Parcel 
Clerk and the Station Master of Ishurdi also made note in his di&.r:\ 
againf;j, that clerk in connection with some consignment 'I 

14r. A. A. L. Parsons: W& your permission. Sir, I propose to answer 
this and the following question (No. 240) together. 

The Agent, Eastern Bengal Railway, has been asked to furnish infor-
matiull regarding the Honourable Member's queries and I will communi-
cata with him later. 

BOOKING OF PARCELS AT ISHURDI RAILWAY STATION. 

240. + Mr. S. O. Mitra.: (a,) Is it a fact that the merchants of Ishurdi sent 
a messag~; to the Commercial Manager, Eastern Bengal Railway, praying 
for his personal enquiry into the matter and cancellation of the orders 
passed by the District Traffic Superintendent regarding the local booking 
of parcels in Ishurdi? If the reply is in the affirmative, has any personal 
enquiry been made into this matter and, if so, when, by whom and in what 
manner was it held and with what effect? 

(b) Is it a fact that representations on behalf of the merchants of 
Ishurdi regarding this matter were made to the Agent, Commercial 
Manager and Transportation Manager complaining of great disadvantage 
ancl whether any steps have been taken to redress this grievance? -

(c) Is it a fact that the outward booking of parcels was introduced at 
the new Booking Office after 16 months' repeated representations and in-
terviews with the Agent and Deputy Traffic Manager (Commercial), Eastern 
Bengal Railway, and in making this introduction, the Traffic Manager in 
his No. F. G.-67/12, dated the 18th January, 1930, hoped that there would 
be n') further cause for complaint? 

(d) Is it a fact that the introduction of outward booking of parcels at 
the new booking office cost very little to the Railway Administration? 

(e) Is it a fact that the Parcel Office is situated at a distance of about 
1,500 yards from the new Booking Office at Bazaar and there is DO other 
approach to it except by crossing an over-bridge and two platforms? 

(f) Is the platform ticket system in force at Ishurdi Station" Are 
Government aware that people going to the Parcels Office have to pass 
by the platform and thereby run the risk of being charged for travelling 
without ticket 1 

(g) Are Government prepared to consider the desirability of asking 
the Agent of the Eastern Bengal Railway to hold a public inquiry regard-
ing thi~ grievance of the merchants of Ishurdi and take immediate steps to 
re-introduce outward and introduce inward booking of parcels at the new 
Booking Office at Ishurdi Station without any further delay? If not, 
why not? 

SEATS ALLOTTED TO VARIOUS CoMMUNITIES ON THE MUNICIPAL CoMMITTEE 
OF PESHAWAR. 

241. Khan Bahatlur Haji Wajihuddin: Will Government be pleased 
to state the number of elected and nominated seats allotted to Muslims, 
Hindus and Sikhs in the Municipal Committee of Peshawar in the e]ec-
tive system introduced in the Province this year and the consideration on 
which they were based? 

t For answer to this question, 3ee answer to question No. 239. 
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The HODourable lDlan Bahadur Kian Sir J'azl-i-HusaIn: The distnbu-
lion of seats on the reconstituted Municipal Committee, Peshawar, haa 
not yet been settled. as the voters' registers are still in course of prepara-
tioll. 

APpOINTMENT OF MUSLIMS IN THE MILITARY ENGINEERING SERVICE IN TQ 
DISTRICT OF PESHAWAR. 

242. DaD B&hadur Haji WajihuddiD: (a) Are Government awSlW 
that the establishment serving at present in the Military Engineering 
flf'rvice in the District of Peshawar is as shown in the following state-
ment: 

Names of 
Appointments. ' 

Sub-Divlolonal 0111-
een (Pt.). 

Sub-Dlvlsfonal 0111-
oen (Ty.). 

Commanding 
Royal 

IEngineer, 
Peshawar, 

aud 
A.C. R, E. 

! j " , -; 
::&I I!; I 

... S 

Sub-Overseen (Pt.'. H. 

Sub-Overeeero (T1.). _ 

Garrison 
Eugineer, 
peshawar. 

1 
] 
';;! 

] ~ 
'iii 

\ 
;" 

" 0 
::&I :I!: 

1 2 

2 

3 

Garrison 
Bnlrineer, 
Kb1ber. 

j 
,,; ';;! 

" 8 ::&I 
~ 

. 
" 0 

::&I I!; 

... 

-

S 

2 

s 

Garrison 
Engineer, 

Nowshera. 

,.; 
E 

,,; :; 
1l " ~ ';;! " :it 0 :z; 

... , 

21 , 

Garrison 
Engineer, 
Jtisalpnr, 

,,; 
1l 
';;! 

" ::&I 

... 

2 s 
6 

Garrison 
Eugineer, 
Hazara. 

j 
'iii 
" ::&I 
;" 
0 
I!; 

"'1' . . 
8 

... 

Total. 

a ,,; " :i lIjI 
'" " 0 

::&I :z; 

1 18 

. .. ... 
21 

: I 1: : 
~;:: :::~:: . 1: ,: : 1: : : "'4 ; "', : : ~ ,I : : 

Draftsmen (Pt.). 6 1... I... 1 1 1'... ... ... ... 1 8 a 
Draftsmen (Ty.). • S 9... I 2 1... ... ... ... 1 ... ..• I 4 121 

::::::: ~;\: ::: ... 1 "'1 I ::: ... 1 :: ••• 1 .':: ::: .. 1 ::: ::: I : ... ' 
Power Honse Super- .•. ... 1 , 1 •.. II ... \ ... I ... 1 .•. I ... I 2 S 

intendents (Ty.). \ I 
Total 2sr~ ls!S;llsl5 --8 Is !--6 """25,--9 i-iST81il6fi 

(b) Is it a fact that the Muslims form n majority community in the 
North-'West Frontier Province? 

(c) How do Government propose to give effect to the aims of their 
policy of preventing the preponderance of one commuLity in that Depart-
me~t without redressing the communal inequalities by giving the Muslims 
theIr dl!-e share in the service there? 

Mr. G. M:. Young: (4) and (c). Information is being called for from 
thf' local n:.ilitary authorities. and I will communicate with the Honour-
able Mt'll1ber when it is received. 

~b) Yes. 
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R~~E~EN~~~ON oii Mu~s IN THE PROvxN~' S~VJ:oE{ IN mE NORTH-
WEST FRoNTIER PROVINOE. 

243. Khan Bahadur Haji Wajihuddin: Will Government be pleased 
to state what decision has been arrived at by them in respect of the ques-
tIOn of interpretation to be placed on the term "minority community" in 
its application to a province like the North-West Frontier Province. in 
which although the Muslims form a majority community the non-Muslims 
enjoy a n exceptionally larger share in the Provincial Service? 

_ The Honourable Sir James Crerar: I would refer the Honourable Mem-
ber to the reply I have given to his question No. 236. 

ELEOTION OF MEMBERS TO THE AMBALA CANTONMENT BOARD. 

244. Khan " BahAdur :&:aJI,. Wa].uluddin: (a) Has the attention of 
Government been drawn to a letter headed •• Ambala Cantonment Board 
Elections" printed on page 14 of the 'Hindus tan Times, dated the 13th 
February, 1931? 

(b) Is it a fact that at the last election at Ambala Cantonment held 
in November, 1927, ail the seven elected seats were captured by Hindus? 

(c) Did Muslims of Ambala represent to Gove{llment t.o nominate one 
or two Muslim members on the Board? Were any nominated? 

(d) Is it a fact th~t the election at AIDba.la Cantonment. which' w~'no~~ 
maily to be held in November, 1930, has been postponed to July and 
August, 1931? 

(e) Is it a fact that poStponement was made because the Punjab Go',y-
ernment had been contemplating some modification in the eleCtion niles 
of Ambala to safeguard the interest!.! of the minority community and the 
rules were not ready for publication before the date of elections? 

if) Have these rules now been published by the Punjab Government 
in the Punjab Gazette of the 23rd January, 1931? ," 

(g) Are Government aware of the gref!,t hardship that is beingexpe~e.~ee« 
owing to th4\l Ilon-representation of Muslims by the Muslim PDpt,ll.ati~n,p~ 
about 15,000 at this Cantonment? Do Government propose to advise tne 
Punjab Government to hold the election now at the earliest poSsible date 
ana not hold it over for any time longer? 

Mr. G. M. Young: (a) Yes. 
(Ib) Yes. 

. (I~) 1'0 representations were made to the Government of India. but it is 
'imcierf'iood that the' Officer Commanding the Station and the General 
()ffieer Commanding-in-Chief the Command, were addressed in the matter. 
No' non· official has' been nominated to this Board. Non-officials can only 
be nominatEd in displacement of military officers. 

(d) Yes. 
!e) Yes. 
(II Yes. 
((7) 'I'h0 Government 'Of India are in correspondence with the Local GOY-

ernment on the subject. 
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OvERSBAS WmBLB8S· TELEPHONY. 

245. Kr. L. V. Beathcoate: (a) Is it a fact that Government are 
now or have recently been considering the terms or conditions up~.n which 
a lirence might suitably be granted to a company for t'he workmg of a 
beam wireless telephony station? 

", (b) If so, (i) will ~o,:ernment be pleased .. to give Il:? indication of the 
extent to which negotlatlOns have progressed; and (11) are Government 
prepared to give an undertaking not to proceed so far as to commit them-
selves to any particular xp.ethod or process of establishing overseas wireless 
teleph~nic communication without the most careful consideration of other 
and possibly more effective or economical methods or processes? 

lIIr. J. A. Shillidy: (.a) Yes. 
(b) (i). The Government of India llre in correspondence with agencies 

whh!h have applied for a license to establish, maintain and work a wire-
les8 telephony station. The whole matter is under discussion and it is not 
advisabl~ to publish details for-the present. 

(ii) Government, after consultation with its experts, will, hefore grant-
ing It lirence to any particular applicant, endeavour to make sure that the 
rikthoi! or process propoSed to be employed by the applicant is at the 
time the most effective and the most economical. 

MESSAGE FROM THE COUNCIL OF STATE. 
Secretary of .the Assembly: Sir, the following Message has beel: 

received from the Secretary of the Council of State: 
"I am dUected to state tllat the Council -of S ... te bas, a~ ita meeting held on f.h. 

aith Febrouy, 1~1, agreed, withput "ny &{Ilendl;nents. to tpe fo.llowiag IJills which 
were passed. by the Legislative Assembly at its meetings held on the 2nd and 18th 

February, 193I, nafnely: • . • . 
1. A BilI further to amend the Cantonments Act, 1924, for certain purpo_, 
2. A Bill to give effect in British India to the Treaty for the Limitation and 

Dedllction of Naval Armanient, 
3. A Bill ·to provide for the .fostering and development of the gold thread in-

dustl'y in British India, and . 
4.· A lJ'lll to prdYide for the modification of certain import duties relating to 

the fostering and development of the steel industry in British India." 

ELECTION OF MEMBERS TO THE PUBLIC ACCOUNTS 
COMMITTEE AND THE GOVERNING BODY OF THE IMPEIITAL 
(lOeNCIL OF AGRICULTURAL RESEARCH. 

Mr. President: Honourable Members will remember that when tlie 
motions for the constitution of the Public Accounts Committee and the 
G')YErning Body of the Imperial Council of Agricultural Research were 
rii.ade and adopted in the Assembly on the 14th and 16th January, 1931, 
~spcctively, it was announced by the Chairman that the dates for nomina-
tl lTlq and elections would be announced later on. I have now to inform 
·the Houg{' that nominations for both the Public Aceounts Committee and 
·the Govelning BOdy of the Imperial Council of A~cultural Research win 
be received up to 12 Noon on Wednesdav. the 11th March while the eIeo-
,tions, if necessary, will take place in this Chambf,r on M'ondav, the 16th 
M~.roM. ~. 



STATEMENT LAID ON THE TABLE. 
CONSTRUCTION OF A CmLDREN'S WAJI.D IN THE PESHAWAR HOSPITAL. 

Jlr. J. G. Acheson (F'Oreign Secretary): The inf'Ormation will be laid 
on the table Jater. t 

THE G'OALUND'O GHAT RAILWAY STATI'ON. 
Mr. A. A. L. Parsons (Financia.l C'Ommissioner, Railways): Sjr, with 

refErence t'O the reply I gave 'On the 29th January, 1931, to Mr. Muhammad. 
AnwRr-ul-Azim's question No. 174, I lay 'On the table a statement contain-
ing the informati'On asked for. 

STATEMENT. 

The average annual cost of shifting the Goalundo Ghat during the past five years 
has beo!D Rs. 46,719. 

It is not feasible to make Faridpur a permanent railway and steamer station as 
the river is too far away. The Agent of the Eastern Bengal Railway reports that, as 
far as is known, the nearest a steamer has approached is to Tepakhola BOme milea 
away, and then only once during the rains a few years aj;(O; and that the stream i. 
at present 80 far from Faridpur that there is no record of its relative position. 

The figures of expenditure on gh~t shifting alone are: 
Re. 

1925-26 44,043 
1926-27 16,1l~ 

1927-28 29,530 
1928-29 93,5()4, 
1929-30 50,399 

EI,BC'l'ION OF MEMBERS TO THE GOVERNING BODY OF THE 
INDIAN' RESEARCH FUND ASSOCIATION. 

The Honourable Khan Ba.hadur Itfian Sir :razl-l-Husaln -(Member for 
Education, Health and Lands): Sir, 1 leg to move: 

"That this Assembly do proceed t{) elect, in such manner as the Honour:tble the 
President may direct, two members to sit on the Governing Body of the Indian Research 
Fund ASSQCiation." 

Th'~ motion was adopted. 

Mr. President: I may inform the House that for the purpose of election 
of ntc·rnbers to the Governing- Body 'Of the Indian Research Fund Associa-
tion the Assembly Office will be open to receive nominations up to 12 
Noon on Saturday, the 14th March, while the election, if necessarv,' will 
take placE' in this Chamber on Tuesday, the 17th March, 1931. The eloo-
tiJn will be held in accordance with the principle of proportional represen-
tation by means of the single transferable vote. 

-~~-------. ---
tlnformation promised in reply to a supplementary question to starred questioD 

No. 266, a.1ked by Mr. B. R Pori, on the 2nd Fehrnary. 1931. 
( 1432 ) 



J:t:r,ECTION OF MEMBERS TO THE CENTRAL ADVISORY 
COUNCIL FOR RAILWAYS. 

Mr. President: Members will now proceed to elect six non-official Mem-
bers to serve on the Central Advisory Council for Railways. There are l~ 
('andidates whose names are printed I?n the banot papers which will now ba 
slll'l'lied to Honourable Members in the order in which I call them. 

(The ballot was then taken.) 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON 
EMIGRATION. 

Mr. President: Order, order. Members wHI now proceed to elect eight. 
non-official Members to sit on the Standing Committee on 

12 NOON. Emigration. There are 13 candidates whose names are printed 
on the ballot papers which will now be supplied to Honourable l'r1embers 
in the order in which I call them. 

(The ballot was ther. taken.) 

PROCEEDINGS OF THE ROUND TABLE CONFERENCE IN LONDON. 

Mr. President: Order, order. Before I call upon the Leader of the-
House to move the motion of which he has given notice, I should like 
to ask Honourable Members to tell me what procedure they desire to-
follow. Honourable Members are aware that on a motion there is no-
time limit and therefore, any Honourable Member who catches my eye 
can continue to speak as long as he likes. If, is also to be remembered 
that the debate which is go;ng to take place today is one in which 11 
large number of Honourable Members would like to participate. I, 
therefore, called the Leaders of parties to see me on Saturday evening 
and I put the difficulty to them. After discussion, we came to the con-
clusion that I should ask Honourable Members whether they would agree. 
unanimously to impose a time limit upon themselves, and it was suggested 
that that time limit should be 20 minutes. That would enable a fair 

• number of Honourable Members to take part in t.he discussion. This 
morning the question was discussed with the Honourable the Leadec of 
the House and it was represented to him that, even if a time limit of 
20 minutes was imposed, it would hardly he possible to conclU(le the 
debate in one day; I am e-lad to be able to say that he h3s authQrised 
me to inform the House that, if so desired. Government will have no 
objection to meeting on Saturday to eontinue this debate. (Applause.} 
In view of all this, I wish to ask Honourable Members whether they will 
unanimously agree to impose upon themselves a time limit of 20 minutes. 
so that a large number of HonolJlrable Members mav be able to take 
pllrt in the discu!!sion during the two day!! that are now" available to thrm. 
Will Honourable Members please intimate to me whether they agree that 
I should enforce a time limit of 20 minutes? (Cries of "Yes. ") I take 
it that there is no dissentient voice to the imp.:>sition of this time limit. 
'(Cries of "No. ") Then the time limit of 20 mmutes will be imposed. 

( 1433 \ 
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TIle Honourable Sir George Rainy 
n1ove: 

(Leader of the House): Sir, I 

"That the Parliamentary papers in connection with the Indian Round Table Con-
fereDl~e be. taken into consideration." 

1 put down this motion, Mr. President, not with the intention of 
making a speech about it but because I was given to understand that, 
on the whole. the opinion of the House favoured this as the best method 
-of initiating the discussion. My function therefore is in some respects 
similar to that of the local magnate who starts a football match by kicking 
off (Laughter) and I content myself with formally moving the motion. 

Dewan B&hadur T. RangaChariar (South Arcot cum Chingleput: Non-
Muhammadan Rural): Sir, I confess to a feeling of both pleasure and 
pain in coming forward to open the debate on this most important sub-
ject. The plea~mre is that, notwithgtanding the gloomy forebodings we 
had in 1930, when this Round Table Conference wus announced and was 
meeting, that Conference if it has not resulted in entirely satisfactory 
results, has given us a foundation and a grounding which cannot but be 
.considered satisfactory. Sir, the year 1930 has been an eye-opener in 
many respects; I hope it has also been an eye-opener to the Treasury 
Ben(';hes opposite. A brief retrospect of the national movement for 
freedom will not be out of place .at this stage, and if I give one, it is 
not for the pU!1J>ose of raising up painful memories of the past but for 
-drawing pointed attention to where we have erred-we on the non-official 
side-and where they on the official side hAve erred, so that we may in 
the future avoid the mistakes which we have conunitted: Sir, th.El 
national movement is perhaps as old as my years of discretion.' My fi~ 
.association with the nationa.l movement was iIi the yeaT 1887 wilen I 
'Wail but 8 young man of about 20 or 21. That wag when the great 
Banruddin Tyabji, the great and honoured leader of Bombay, presidea 

-over the Madras Congress. Om- ambitions were then very small; we 
were then content with ventilating our grievances, with making humble 
petitions, ooupled with a number of other loyal Resolutions. The National 
;Congress went oil. awakening the eyes of the people arid awakening the 
eyes of the Government. The National Congress wa~ belittled and we had 
iihe help of 8 few enthusiastic European friends in guiding the delibera~ 
tion'!, as you know very well. Great names they are for us, I do not 
"k~ow whether they are considered great names by Englishmen: Sir 
Henry Cotton, Sir William Wedderburn, A. O. Hume, these are names. 
which we cannot easily forget, and I am sure generations hereafter will 
Temember them with pride and gratitude, not to mention several other 
names across the seas. Sir, that m0vement broadened and widened and 
took deep root in the soil, and Wf; had as the result of that struggle, the 
first early .reforms, the Morley-Minto Refe'rms, which were soon given up 
for the Montford Reforms. Sir, we have had hitherto a Government 
which has been a unitary form of Government, a strong Central Govern-
ment with Provincial Governments who more or less obeyed the Cent,ral 
Government, and we have the independent Native 8tates," more than 600 
in llumber. 'rhe national movement had very little to do with the Indiart 
'States, but they form a part of India which cannot be ignored. That 
nas always been put in the forefront of difficulties towards British India 
attaining her goal of responsible government. 'rhat WM one great obstacle 
which was alwa.ys put tomara, apart from otber great differences ana 
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difficulties which exist, difficulties such as the communal one, which I 
sm sure will have to be considered very carefully. We were going on 
with a strong Central Government with the Provincial Governments, and 
now we were not nlensed with the reforms whieh were introduced by Mr. 
Montngu and Lord Chelmsford. From the first, while a section of the 
:country was nrepared to work the .reforms for what they were worth, the 
bulk of the c'ountry refused to look at them. From the first we realised 
the great difficulties of that constitution, a diarchical system in the pro-
vinces and an irresponsible system in the Central Government. We felt 
it almost ill the first two or three years of our existence here. In the 
year 1921 when we came here to work the new constitution in the Central 
Government, we fOlmd th~ difficuaies so large that, instead of creating a 
'SenS:3 of responsibility, it created a sense of irresponsibility among us. 
We h"new our votes did not count, did not matter, were not going to affect 
the course of events in the land or the course of Government proceedings. 
Therefore, we did not feel the responsibility also and oftentimes-I may 
confess-we cast our voteEl more in indign&tion and pasRion :lgainst the 
1iction of Government than from a sense of responsibilitv as to what the 
result of votes was goi~g to be on the fate of the country. So early in 
1924 when our Swarajist friends entered this House, I had the honour 
t5tg~tiii1i5 a. place of moving a. Resolution to reform the constitution. 
What was it we ,were looking for? My Resolution as tabled was to the 
effect that steps should be taken so that we might get Dominion Status, 
equal Dominion Status, which has been declared to be the goal for this 
coiintry an~ not a Dominion Status which 'Should be subjected to periodical 
examination, but with due regard to whatever safeguards that might be 
re~ujred. It must. be a self-evolving Dominion constitution. That was 
the Re~()lui;ion which I tab,led. Then, Sir, when I refer to what had 
i).appened. til en, . the aUitnde taken by the Government, it is more to 
remind them of their follies, so that .~hey may not repeat those follies 
again. I appeal to the great Civil Service. It is they who Ilre considered 
to be, by the public at large, the persons who stand in the way of India 
getting her goal. 'l'he Civil Service have done wonders in the past; 
nobody can deny ~hat. But they have also conmjitted grievous blunders. 
It is those blunders, Sir, which are responsible m a Jarge measure for the 
unhappy position we find ourselves in today in this land. They have not 
got the imaginatio~ to see. They have not got the boltlness to take 
steps which, as advisers to the Viceroy and the Governor General, they 
have to take. They have not got that boldness, that imagination, which 
wil1 give them that strength to go forward. What have they done? Sir, 
what, might have been welcomed with avidity, with pleasure, in 1924, 
possibly in 1925, has been cried down in 1929. Mv Resolution 8S it was 
amended on the motion of my' late l!lmented frien( Pandit Motilal Nehru, 
a,sked for this Round Table Conference, in order that we might sit as 
friends round a table, discuss what was the best method of achievinO' the 
end which we all declared that we had in view. But Sir at that time 
we had a HO~e Member who, as I remember, sittin~ ac;oss there-not 
in. t1;is HO~lse but in the temporary House doW') in rnd Delhi-splitting, 
making. haIr-splitting arguments, if T may say so, distinguishing between 
l'espons!bl~,and representHtive Government, findine- out and nar.ra;ting all 
~orts of dIfficulties in the wav. What was oontahed in the Government 
d~clarations of 1917 was gradually sou~htto be minimized. We did not 
1¥re it. 13ut notwitnstanding that, the Resolutioh was carried and a Com-
mittee, which I will call the tinkering Committee, Itnown as the Mudtlim'art 
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Committee, was appointed in order t<> find out where you could mend 
the cOllstitution, and that gave no results. Ev~n ~fter all that, we stuck 
to our original Resolution. The Government would not yield. But what 
was demanded by the whole nation in 1924 and 1925 was conceded to us 
later, again not with grace, after irritating the country beyond all measure, 
by appointing that all-white Commission, as it is called, the Simon Cr.m-
mission. That drove us out altogether from the ()amp. We who are 
called liberals, who are called begging modtlrates, we too were driven out 
of the position we had taken already. This was done in the teeth of 
opposition from the whole country. Finally the Government had to 
recognise, thanks to that noble Christian who presides over India's des-
tinies today, that the position was altered in 1\ measure, by his announce-
ment of October, 1929, announcing that the Round TabJe Conference 
would soon be conceded. Sir, again, even there we wanted some definite 
IlSSUl'ance, not that the British Parliament should give us the constitution 
we wanted, but that at any rate the Govemm6nt of India and His 
Majesty's Government at Home would invite us, not for the purpose of 
discussing and d~bating whether India should have a constitution, res-
ponsible government, but that we were going there not to argue and 
debate but to sit there as practical men to find out what the constitution 
was we were to build. That exa~tly is what has happened now. 

His Excellency, speaking in ';his Chamber in January, 1930, toned 
down the effect of what he had said in October, 1929. He warned the 
country that the beginning of the journey was one thing and the reaching 
of the end of it WIlS another thing. He said that the goal was one t.hing 
and the start for attainment of that goal W~R another thing. I do not 
know what. it waR due to-that. change which :fIif.l Excellency indicated 
on that occasion, whether it was due to the visit of Lord Peel who toured 
this country. in the Christmas of 1929; I do not know what induced him 
to make that statement, which was rather going back on his original 
announcement of October, 1929. It is difficult for us to guess, but there 
it was, so that the country was agitated b~yond all measure and the 
people were not at all satisfied with the way things were progrclOsing. 
Some of Us no doubt believed in this Round Table Conference, notwith-
standing all these forebodings; and it was even feared that the hydra-
headed representatives from India-I am speaking with all respect to the 
gentlemen who formed the deputation-it was feared that the v might 
make representations there at the Round Table Conference which might, 
instead of advancing us towards the goal, accentuate the differences which 
existed in the land, that by speaking with many tongues and in many 
voices, they might create such a situation in England that the attainment 
of the goal might be made more difficult. But, thanks to the noble 
minded statesmanship, to the patriotic instincts, which these people took 
with them, thanks also to the free atmosphere of London and the freedom 
loving character of the people of England, our delegates-I am proud to 
call them our delegatl's although we di.d not elect them-but I am proud 
to own them :as my delegates at any mte-have behaved magnificently. 
The voices of diffe-rencl's were not heard. They spoke with one voice. 
The Princes and the people of India spoke with one voice. The Princes 
were proud to become the people of India. They forgot they were Princes 
of India. Even among thl' Princes and thf' Chiefs, they forgot they were 
Princes and Chiefs rmd they all became the people of India. and with 



PROCEEDINGS OF THE ROUND TABLE CONFERENCE IN LONDON. 1437 

(,ne voice they approached the ques~ion as practic~l ~en. to come ~o 
practical 0Onclusions on problems whICh effect the vItal mterests of thIS 
count.ry. Sir. that is what has happened. It should ~a~e happened 
already if this had been Hcct'pt~d hy the Government, 1£ It had been 
supported by my friends, the Europeans in the land, when the ~imon 
Commission was ~ppointed. We would have been saved all these blcker-
ings. all these troubles which w~ .ha,:e bee;n passing through, which we 
are yet passing through of the cIvIl dIsobedIence movement and the con-
sequent vicious circle into which, we have got. All these would have been 
avoided and India would be making her own arrangements, notwithstand-
ing the economic condition of the world, for meeting the economic diffi-
culties, just as other countries are doing. But instead of that what are 
we doing? Other countries are setting their houses in order; they are 
preparing their machinery for battling with these world difficulties; but 
what are we doing? We are still qual'relling amongst ourselves. We 
sre still resorting to the civil disobedience movement on the one side and 
l"epression-great repression--on the other; and we are neglecting the 
fundamentals of national progress. National development is at a stand-
still. Nay, it is taking a backward movement if it is not at a standstill 
Why is all this? We are all citizens of this ancient land with poten-
tialities which are unlimited, with its manifold wealth. Instead of taking 
bold and brave measures of development, what are we doing? Weare 
still debating. 

I have referred to this hist.ory of the past, not for the purpose, as I 
have already stated, of making !lony comments which are pa~nful-that is 
far from my intention-but merely to define the attitude which ought to 
be taken both by my European friends, who represent commercial interests 
in the land, and others who belong to the great Civil Service, who are 
represented by. my two Honourable friends on the opposite side. They 
should take these lessons from the past and see that their advice is such 
that it is not limited-that their vision is not limited by the actualities 
of the present. They must take into account the potentialities of the 
future, and their advice must be broad bas()d upon imagination and 
eOUJ:"age .. What is wanted, as the Secretary. of State has truly gauged, 
IS smcerity and speed. These are the two thmgs now needed; and having 
that as your example, let your advice be bold; let your advice not be 
limited by present considerations and by present interests. Look at the 
vast interests of the millions of th:s land. It ie a proud achievement for 
the British that you have India as an annexe to your Empire. It must 
be your attempt to retain it for ever. And you cannot retain it h~ en-
forcing your orders, by lathi blows, by armoured cars, by dropping bombs. 
They will have only a temporary effect; the more you do these things the 
more you drive people into the opposite camp. I know that from my 
experience in Madras. The civil disobedience movement had very little 
effect in Madras till the 25th of April, 1930. Then the campaign of terro-
rism began. You asked us moderates, you asked us liberals to go forth 
to the country and to speak to the people condemning this civil diR-
obedience movement. But what advice could we give when we found 
before our own eyes the limbs of the law brealP.ng the law, and in the 
name of law committing excesses? What could. we do when we found 
people dragged like dead dogs along the street? Do you. expect us to go 
to the country and say, "Do not now break the law."? With what face 
are we to say that? This procedure has been adopted not in onp T,l",ce, 



~1438 J,EGISLATIVE ASSEMBLY. [2ND MAR. 19!J1. 

[Diw...an Bahadur T. Rangachariar.] 
but in several places, and it has created an impression that the thing J,or 
which General Dy~r stood, namely, creating a moral effect-merely for the 
purpose of moral effect to go .and injure people in order that you may 
frighten and kill people and crea.te moral effEct-that will not do. I 
thought it was dead after the Hunter CommittEe-this punishing people 
in order to produce a moral effect on the others. That is the state of 
things. I say, hold your hand in that direction. Weare not loath, we 
t\re not ashamed-we are not at all frightened of going to our own country-
men and advising them about this civil disobel1Jence movement. AL the 
.prElsent time we are .not able to do .it. 

Sir, I congratulate the members who assembled in London for the 
RoundTable Conference on the excellent foundations that they have given 
us. They do not pretend' that they have done more; they have juatpre-
pared the ground plan as they have stated. We are now building I. new 

"house, just as this Assembly was given a new House. Hereafter the 
government of the country is going to enter upon a new phase-building 
. a new house for itself, not on the original foundations, but on new founda-
tions altogether. What we have to see iii whether those foundatiolls are 
well laid and that the structure which they envisage is capable of doing 
""'ork as a constitution, and whether it contains dements which will Evolve 
a healthy growth, whether there ,are any suggestions there which will retard 
8 healthy growth. These are the things we hav~ to take up for considera-
tion. 

This is a general occasion for a general' debate. But I have to utter 
one word of caution in connection with those speakers who are to follow. 
The question is a grave one; a very solemn one, a most difficult one. 
Let us not by any remarks which we make here give vent to our feelings, 
whether they be communal, racial, economic or otherwise. By all means 
let us be frank and free when we meet in committees to discuss individual 
problems. Let us now give our general approval to the foundations which 
have been laid, to the ground plan which hus been prepared. I hope in 
the course of time this House and the ot,her House will be asked to set 
up a commitee to sit in collaboration with the Committee of the Round 
Table Conference which may meet here, so that we mayeome to some 
arrangement. Let us work in a friendly spirit; let us forget the foast in 
.so far as it is necessa~ to forget. Let us take lessons from the past in 
order that we may build the future on a sound basis. Sir, I am very 
glad indeed and I am proud of the performance of these delegates in the 
Round Table Conference, representing not only India but representing 
also the three great parties in England. They have spoken witli one voice. 
In this way they have also shown us how to behave; though there were 
differences among theTJlselves, they set t·c. work liS business men to ev01ve 
[l constitution there. Let us also imitate their example. Let us not 
magnify the difficulties which exist; let us face them by all means; but 
let us do Sf) in a spirit of friendship, in a spirit of comradeship. I am 
very glad, 'sir, I had this opportunity of making this speech. (Cheers.) 

Sir Abdur Rahim (Calcutta and Suburos: Muhammadan Ulban) : 
Sir, I am entirely in agreement with my friend, Diwan Bahadur 
Rangaehariar, that the di8tinguished delegates from India to the Round 
Table Conference ought to be congratulated on the way in which they 

. h~ve disC~arged their difficult task. Whatever may be the opinion on 
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t.he individual proposals made at that Conference, there can be no doubt 
whatever that the delegates from India-the Princes and those who went 
.from British India-have produced an impress:on in England, on the 
public mind of England, which to my mind does great credit to them, and 
ifil a valuable asset to us. They met in an atmosphere very different from 
that of this country. They had to work with the foremost statesmen of 
England, under the eyes of Europe, and ~e are all proud that. they have 
acquitted themselves re~arkably well. Tnbut.es have been paId ~om all 
quarters indeed, to theIr earnestness, to their zeal and self-sacrifice, to· 
their kn'owledge of things and ability, to their political sagacity and to 
the manner in which they worked in co-operation with the other members· 
of the Conference. Sir, I do not desire to go over past history. Enough 
has been said by my Honourable friend Diwan Bahadur Rangachariar on 
this subject; and I wish, so far as I am cOIl;cerned, to leave the past alone 
and glance for a moment at some of the salient features of the work of the 
Round Table Conference. I am fully aware of the importance and diffi-
culties of the task of the Conference, and I hope that I will say nothing. 
which will prejudice or hamper their deliberations in the future. But 
at the same time it is necessary for us to· come to some conclusion ov.er 
the main result of the work at the ConfE:rence . 

. Sir, the Prime Minister himself observed in his speech that much of 
,the work done has been of a provisional nature. Nobody suggests for one-
. moment that a constitution has been produced for India: That is not the 
f~ct. But at the same time we should be underestimating the work that 
M.s been accomplished if we did not fully rec()gnise the fact that very 
valuable work has been done. I take the declarat:on of the Prime Minister 
on behalf of the British Government as sumUllDg up the result of the 
deliberations of the Conference. Sir, the main thing in that declaration 
IS that the British Government's policy now is that responsibility for the 
government of this country should be transferred from Whitehall and 
Westminster to Delhi. That is undoubtedly a great gain, and I regard 
it as the most important achievement of that Conference. I fasten on 
,this declarat~n. I am fully aware that there are reservations and safe-
guards, and I frankly admit that some reservations and safeguards are 
Jlecessary at this stage, ·but those reservations and safeguards, we must 
bear in mind, are intended for a very limited period, what is called the-
transitional period, and we have been promlsed by the leaders of the great-
parties in ·England that they are going tc implement the declaration that 
.has been made by the Prime Minister. I do not forget that in the pre-
amble to the Government of India Act ianguage of a somewhat similar 
character was used, and great misgivings arose, and as time went on it 
became confirmed in the minds of Indian political leaders that there wa!'l 
great danger lurking behind phrases like gradual process of development 
by stages as experience is gained, and so on. If I have not misread the 
proceedings of the Round Table Conference and the speeches made in 
Parliament afterwards, I am sure that it iF! not the intention of the British 
Government or of the different polit.ical parties there that the transWonal 
period is to be interpretea in the sense of the preamble of 1917. These 
reservations and safeguards relate to defence, foreign relations, stability 
of finances, minorities, interests, tranquillity in cases· of emergency and 
the fulfilment Qf certain contracts entered into by the .secretary of State. 
Most of us have no quarrel with the need for certain .reservations till We 
have a national army in India and we also 3clmowledge that the Pub lie 
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Debt has to be honoured and we have never disputed the fact that until 
the defence of India is entirely in the hands of Iriaians, foreign relations 
also have to be conducted by the Governor General. What we have nsked 
for, and which we insist on, is that India should ha,ve a form of government 
which will not be inferior in status to that of any Dominion in the British 
Commonwealth. The Prime Minister has told us that, whatever to the 
nature of the reservations during the trnnsitiol!ai period, the march of 
India to full self-government will not he hampered in any way by such 
provisiolls. 

Sir, I was glad to read the other day the speech of His Excellency the 
Commander-in-Chief in another place, and the definite promise that he 
has made that an Indian Sandhurst for aU arms will be established in 
India as soon as possible. We attach the greatest possible importance 
to the need for a national army, because I am sure if a national army ,is 
once established, if that object is once achieved, the national status of 
India will be firmly and completely established. 

Sir, as regards the British trade interests and commercial interests, I 
must remind my Honourable friends the European Members that jf they 
look at our past history, they will find that we Indians have never shown 
the least narrow-mindedness or intolerance towards foreigners doing busi-
ness in this country. When India had a powerful Government under the 
Moghuls, it was t.he Moghuls that voluntarily gave the foreigners every 
facility to trade in India, and it is that spirit which animates us India.ns 
today. But th:s also must be clearly understood, that while we do not 
want in any way to interfere with their freedom to carry on any bm:iness 
or trade in this country, at the same time it is a vital need of India that 
we should have every opportunity to develop industries in this country. 
This must be clearly understood, and subject to that, there will be no 
objection on the part of us Indians to maintain commercial and trade 
relations with Great Britain, and indeed, Sir, we fully realise that such 
relations will redound ,to the advantage of India. 

Sir, it is a matter of regret that one very important and difficult ques-
tion, that of the minorities and the communities, especially the questions 
that arose between Hindus and Mussalmans, could not be completely 

settled. I have read with some care the Reports of the Com-
I P. It[. mittees, including the R-eport of the Minoritjes Committee, and 

I think that we should be doing an injustice to the Conference if we did 
not recognise that a great deal of work has been achieved by them in that 
connection as well. Something remains, and 1 venture to hope 9S the 
Leader of a Party, which is not communal, that very soon that question 
will be finally and conclusively settled so that India may go forward in 
peace and harmony to evolve the best possible constitution befitting her 
great position in the world. These communal difficulties are, as I read 
history, of a more or less recent growth, that is tc- say, in the form which 
they have assumed for some time. Passions and prejudices have grown 
round this question, and once we get rid of them, once we sit down toge-
ther and look at tliingE in a reasonable and proper light, much of the diffi-
culty will disappear at once. -

Sir, the first stage of the Round Table Conference has been closed, and 
we understand that there will be a British deputation coming to India 
and the Conference will be revived here. with such modifications ne. may 
become necessary, to carry on the work. The atmosphere here wiD, I 
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hope though it might be somewhat difficult in scme respects, be congenial 
t<) th~ work and helpful to those distinguished statesmen that will be coming 
to us. Sir I may refer to one matter in t,his connection, and that iii, that 
we further' hope that soon another. large Indian po~itical ~a:ty, the m?,!t 
influential Indian political party, wIll be able an'] wIll be wIlhng to partlcI-
pate in future deliberations. 

Sir it is not possible to go through even the most important questions 
that h'ave been dealt with at the R<nmd. Table Conferenc'.:l. I wish how-
ever to mention specially one problem that has to be faced very soon even 
before the Round Table Conference has closed its deliberations finally, 
~nd that, I menn, is the question of the North West Frontier Pr:)yince. 
Everyone is aware how the hapI;>enings in th~t. provin~e have agitated 
the minds of the people and occupIed the attention of thIS House, almost 
uninterruptedly from the beginning of the Session, and we ha~e come to 
the conclusion that this is a problem whICh should be t.aken III hand at 
once and solved. I do not mean that the North West Frontier Province 
question, as regards its future constitution, can be worked out before the 
Round Table Conference has considered all the other questions in connec-
tion with the Indian constitution. But what T mean is this, that it is 
necessary, it is urgently necessary that the rule of law should be estab-
lished there at once. Weare hearing all sorts of accounts of the way in 
which the people are treated. I do not say that all that you hear is well 
founded, but, at the same fme, there is a. great deal of truth in the allega-
tion that the relations between the people and the Government there s.re 
not of a character which can be allowed to continue any longer. 

Sir, there is another province to which I thiriK I ought to make some 
-allusion, and that is Bunna. I think our position is quite clear, I meaD. 
the position of the Indians. India does not WllInt to put away BUmlQ from 
herself; she does not want any separation from Burma, but if Burma 
wants to be separated from India, it is a matter for her to determine. and 
we should be quite happy if Burmans are satisfied that it is in their begt 
interests that t,here should be separation of that province from India. Sir, 
we have had some diSCUSSIon of the Burmese question in this House, and 
I gather from reliable SOUI'ces that the Eurmans want separation onlv if 
Burma receives Dominion Status like India, and not otherwise. If ·she 
gets Dominion Status. we, Indians, will be quite happy. We, Indians, 
have very large interest in Burma. I have been £0 that province more than 
{lnce, and I know that until some mischief mongers appeared on the scene. 
the relations between the Indians and the Burmans were of the happiest 
cha:-ucter. The 13urmans are 8 most ~miable people, and the Indian 
bus mess men got on remarkably well wIth them and settled down and 
made Bnrma their home, and I am sure that my Burmese friends would 
not think of injuring those interellts. 
. Sir, ~s my time is o.ver, I do not desire to ask you to give me any 
further mdulgence. I Wlsh to repeat that the work accomp.1ished by the 
Round. T.able Conference. hitherto is one which generally deserves our 
appr:cl~tlOn. I s~ould also ~dd that we Indians appreciate greatly the 
h<?spltahty ~nd kl?dness w~lcb' was shown to our delegates, and the 
frIendly feelmg whICh was eVInced towards them by the British public and 
by the leaders of all the parties. They. helped them a great deal to achieve 
:what t~ey have achieved, and we, I hope,on our pe.n, when. the British 
d?~tmn comes l,Iere, .will not be found wanti~ in .. reciprOO8ting all the 
kindtresses that they h8~e shown towards our 'delegates. (Applause.) 

D 
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Kr. R. E. Shanmukham Chetty (Salem and Coimbaliore cum North 
Arcot: Non-Muhammadan Rural): Mr. President, the two Honourable 
Members who preceded me have amply congratulated the delegates that;, 
assembled in London, and if I do not dilate on that point it is not because 
that I fail to appreciate the importance of the work done by the delegates 
at the Round Table Conference, but because I would like to utilise the 
time at my disposal in assessing the value of the work in the light of the-
safeguards that have been suggested. In so far as the Round Table C?D-
ference has brought forth from His Majesty's Government a declaration 
that they agree to the principle of transferring responsibility for the Gov-
ernment of India on to Indian shoulders, we must one and all confess 
that the delegates have achieved a very definite success indeed-a task 
which some in this country and many in England thought t~ be almost 
impossible before the Round Table Conference met. But, Sir, I would' 
like to assess the value of that declaration by the measure of the safe-
guards that have been suggested and in the short time at my disposal 1 
w(luld like to confine myself to an examination of what are called the 
financial safeguards, and the question of what has been called equality of 
trading rights. 

Sir, the question of financial safeguards is contained in paragraph IS 
of the Federal Structure Sub-Committee's Report and it is again referred 
to in a very important portion of the Prime Minister's speech in which 
he gives the declaration on behalf of His Majesty's Government. At tbe 
outset, I must frankly confess that on a perusal of paragrayh 18 of the 
Federal'S>tructure Sub-Committee's Report and the reference made to this 
safeguard in the Prime Minister's declaration I have felt in my oVltrmind 
serious doubts as to what exactly was the significance of these safeguards. 
With a view to be enlightened on this point, I naturally referred to the 
discussions that took place in the whole Committee of the Conference, 
in which distinguished delegates, both Indian and British, had attemnted 
to explain the significance of these safeguards. In spite of my study 
of those speeches, I must still confess that I have got my own serious 
doubts as to what exactly is the significance of these safeguards. I do not 
want to tire the House by reading the paragraphs rehting" to the princ;ple 
underlying these safeguards, but on an examination of the details of the 
principles contained in these passages, three points emerge, firstlv that 
the Governor General must be invested with some extraordinary powers of 
overriding the decision of the Indian Finance Minister in the matter of 
external and internal loans, and also in the matter of budgetary arrange-
ments; secondly that a Reserve Bank ought to be estaHished-and to QlIote 
the words of the Prime Minister "It must be provide-l for somehow in 
the constitution" ; and thirdly that the previous s~nction of the Governor 
GenerR.I ought to be made necessary for the introduction of anv meaSl1re 
for amending the Paper Currency Act. These three pnints to my mind 
emerge out of the financial safeguards as embodied in the Report of the 
Federal Structure Sub-Committee and I would ask the House to examine 
very carefully what the implications of these safeguards are. I cannot 
emphasise too ~trongly the importance o! a very close and careful scrutiny 
of these finanCial safeguards, because 1£ there is one point more than 
a.not~er upo~ ~hich Indian opini.on belonging" to all schools of thought is, 
unarumous, It IS that we mus~ lD the future constitution of India enjoy 
the fullest and the most unrestncted power of fiscal and economic freedom. 
(Applause.) I for my part will not consider that Swaraj, or that scheme' 
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of Swaraj worthy of a day's keeping, which will hamp~r ~n the least de~ee 
the fullest economic development of my country, and It IS when I examllle 
the financial safeguards from this point of view that I must confess I am 
led to serious doubts and misgivings. Are th.ese powe~s of the Go~emor 
General, these extraordinary powers, to be given to hIm. only untIl the 
Reserve Bank is established or are these powers to contlllue even ?fter 
the Reserve Bank is established? On that point I must confess neIther 
the paraD"raphs of the Sub-Committee's Report, nor the very able and 
lucid sp~eches of the delegates, both. British aud Indian, have enabled 
me to arrive at any solution. I take It, that these powers are only to be 
during the period of transition, pe~ding .the estabhshm,:nt of a Reserve 
Bank. If that is reallv the intentIOn, SIr, I for one wIll not have any 
Rerious objection, becau~e I realise the force unde~lyjng the argu~ent that 
though the Legislature in India should be recognIsed as a sovereIgn body 
for the purpose of regulating its own currency and exchange, for the pur-
pose of regulating its own credit policy, you cannot safely undertake 
radical measures of reform in these directions until you have got a. 
machinery through which you can carry out your policy and I am pre-
pared to concede the proposition that the establishment of a Reserve Bank 
is very essential to provide that machinery which will c:arry out the policy 
of the Legislature. But, Sir, if it is meant to provide that these extra-
ordinary powers of the Governor General are to continue even after the 
establishment of a Reserve Bank, then I would straightaway say that I 
annot under any circumstances agree to these safeguards. 

Let us analyse these extraordinary powers that are to be vested in the 
(fovemor General. Firstly let me take the matter of external loans. One 
very distinguished member of the delegation in his speech before the Com-
mittee of the whole Conference. said that he examined all the various 
tltatutes governing Colonial law on this point, and that he was satisfied 
that India was to be placed in no worse position than any of the Colonies. 
I myself undertook in my own humble wayan examination of the various 
Colonial statutes, and I must confess that I have not found anv provision 
\Vhic~ .imposes u~on any qolonial Government any restriction of the right 
of ralslllg loans In a foreign market. 1£ Australia or Canada or South 
Africa or any of the self governing Colonies want to raise a loan in London 
or in America or in France, is it contended that that loan operathn IS 
to be regulated by what His Majesty's Government in EnD"land have to 
say? ,., 

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Yes. 
:Mr •. R. K .. Shanm.~ Ch~tty: I would like to bear f~om my Hr.nour-

able friend Sir Cowa~JI J ehangIr as to what exactly is the restriction im-
posed upon the Colomal Governments. If it is meant that in the caf'e of 
!oans that have been contracted before these Colonie" were constituted 
lDt~ self-go:verning Dominions, these loans were made- a first chaNe on 
their con.sohdated fund, then I agree that there is a restriction in the" case 
of 0010mes, and to s?-ch a: restriction we must also agree. But if it is 
contend.ed that the dIscretIon of the Australian Finance Minister to raise 
a loan lD the New York mark~t can in any way be -curtailed b what the 
C1.khantcelhlor of the Exchequer m England will have to say th!n I would 
leo ear from my HonourabI fro d S' C " J h .' . tion of C I . . ~ len Ir owasJI e aDgu- hIS interpreta-

the Of ~mal lahws on thIS pomt. I would straightawa.y concede that in 
t case 0 oans t ~t. ha.ve . so far been raised on the security of the Secre-
ary of State, proVISIon ought to be made in t!J.e future constitution of 
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India that foreigners who have su~scribed to these loans must be. guaranteed 
the repayment of principal and mterest. It only comes t? thIS, that the 
payment of interest will be a first charge on the consohd.ated fund~ ~ 
India. To that proposition every sane man ought to subscnbe. But 1f It 
is contended, Sir, that whenever the future Finance Minister in India wan.ils 
to raise a foreign loan, he has to take the previous sanction of His 
Majesty's Government or that his discretion is to be fettere~ .. in ~ny 
,manner in this direction, then I maintain that no such provIslOn eXIsts 
in any Colonial statute, and that such a restriction will be seriously 
derogatory to the real powers of the Finance Minister in any self-governmg 
Dominion. 

Sir Oowasji Jehangir: It may not be m a Colonial statute, but it is 
·in other foreign statutes. 

Mr. R. X. Shanm:akbam Ohatty: Next, as regards internal loans, what 
is to be the scope of the over-riding powers of the Governor General in 
Council? It is explained in some of the npeeches that if, as a result of 
a series of deficit Budgets, the Finance Minister in India raised loans at 
rates of interest which would affect the stability df India's credit both at 
nome and abroad, then the Governor General would come forwa.rd with 
·his over-riding powers. I submit, Sir, that even that is a restriction whiell 
no Finance Minister in a self-governing Dominion will allow to be imposed 
upon himself. Why go to seH-governing Dominions? Take tbe case of 
my Honourable friend, the Finance Member? What has he done during 
the last veal' or two? He has raised both at home and abroad loans at 
·rates of interest which we consider to be ruinous to the credit of India 
("Hear, hear" from the non-official Benches), and yet does not my 
Honourable friend claim the fullest discretion to act as he thinks best in 
the interests of India and the financial stllibility of the country? If the 
Finance Member under the existing constitution can be entrusted with 
these wide powers, then I for one fail to understand how you can seek 
to put restrictions on the similar powers of the FiIl8ince Minister of a 
1Jelf-governing Dominion. 

Let me now take the last point-the Govern0r General's over-riding 
powers with regard to budgetary arrangements. The details of the budget-
ary arrangements-the details of the taxes to he imposed or to be remit-
ted-are matters which ought to be left entirtly to the discretion of the 
Finance Minister; and if the Governor General is to be given over-riding 
powers in this matter, then may I respectfully ask, who is to advise the 
Governor General in these matters? Surely the Governor General cannot 
be expected to be an expert in finance. Is it suggested that there ought 
to be officers of the Finance Department wlio are to be in direct touch 
with the Governor General and who will give him advice as to whether 
the Indian Finance Minister is acting wisely or not? Or is it intended 
that the Governor General should receive his advice from Whitehall or 
the business men in the City of London? In either case I say it would 
be a scheme which it would be absolutely impossible to work and which 
would seriously hamper the operations of the Finance Minister. 

I . shall now briefly refer to the question of the establishment of a 
Reserve Bank. 'I'his is not the occasion when one ought to go into details 
8~ut the c~stitut~on of a ~eserve .Bank. I know that a great deal of 
mIsapprehensIon eXISts even In well-mformed quarters about the functions 
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of a Reserve Bank. The Government of India's desp~tch aDd ~e Repori 
of the Federal Structure Sub-Committee have recogmsed that It may be 
very difficult indeed to establish a Reserve Bank in the present state of 
economic depression and in the present state of the gold resources ~t.the 
disposal of the Government of India. But that is .0. matter of det~II Into 
which I need not enter. There is however one pOint connected With the 
Reserve Bank about which I cannot express myself too strongly and I 
would ask Honourable Members to keep their eyes upon this point, the 
significance of which emerges from ~he <?overnment of India's despatch 
on constitutional reforms. They say In thIS desI?atch that a Rese:ve B~nk 
ought to be appointed, and that it should work In close co-operatIon With, 
and on lines-mark the words-approved by, the Bank of England ("Hear, 
hear" from the non-official Benches). It is suggested in this despatch 
seriously that the Reserve Bank of India ought to be subject to the orders 
of the Bank of England. Anyone who knows even the A, B & C,. of 
finance, or the functions of a Reserve Bank, will throw the suggestIon 
out with contempt, ridicule and scorn. Not even a vanquished country, 
vanquished on the field of battle, would expect at the hands of the victor 
a claim that its own Central Bank should be control1ed bv another Central 
Bank. I -really cannot understand who was responsible for putting 
that sentence in the Government of India's despatch. There must 
certainly be co-ope-ration with the Bank of England ; for a Reserve Bank, 
to dischar<!e its functions properly, must "'ork in co-operation not merely 
with the Bank of England but with the C~ntral Banks all over the world. 
But that the policy of the Indian Central Bank should be dictated and 
approved by the Bank of Eng-land is a proposition which no sensible man 
would agree to. I agree without any reservation that the Reserve Bank 
mu!'t be free from all political influen'ce--political influence either from the 
British side or from thig side; and I am prepared to concede that for the 
stability of India's nnanceEr it would be essential to establish a Reserve Bank 
at the earliest possible moment. But, Sir, if the establishment of [\ Reserve 
Bank is to imply that this Bank is to be controlled by the Bank of 
England, then I may warn the Government of India Rnd those who will 
be eng-agerl. in the Rounrl '1'1:tble Conference herenfter that no section of 
Tndian public opinion will tolerate such an arrangement . 

• The third and last safeguard suggested is that the previous sanction of 
,the Governor General should be obtained for any amendment of the Indian 
Paper Currency Act. Here comes the snag about exchange. The sum 
and substance of this provision is that the Indian Finance Minister and 
the Indian Parliament will not have power, without the previous sanction 
of the Governor· General, to alter the relation between its own currency 
,and gold. The Noble Lord Reading, took great pains to explain this 
p~int and he suggested in his speech, 

"Well, then, when OlIce you have done that, of course it would open, as I conceive 
it, to the Legislature to pass any BilI that it chose with regard to the rate of exchange. 
But you cannot do that with sa.fety before the Reserve Bank is established." 

l!lven if it is conceded that, before a Reserve BanK is established, it 
m.ay not he SAfe to alter the rate of exchange, surely after the Reserve 
'Bah'k is established, it must be open to India's Parliament to alter the 
rate if it so chooses. The Noble Lord conceded that point in his speech. 
Evidently the dange!. from the Bri~ish point of view underlying this pro-
·tJ.ouncement of the Noble Lord was pointed out ·to him, later on and there 
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then appears a very significant footnote by Lord Reading at the end of 
that page and this is what it says: 

"J.ord Reading wishes it to be understood that these remarks were really intended 
to explain to the Committee that it was not the function of the Reserve Bank to fix 
the ratio but thM this was the function of the Legislature." 

So far so good. 
"He accepts however the proposal made in para. 18 of the. Report t~t provis!on 

should be made requiring the Governor General's previous sanctIOn to the mtrouuctlon 
of a Bill to amend the Paper Currency or Coinage Acts." 

This footnote nullifies the whole explanation which the Noble Lord' 
thought it worth while to give to the delegates of the Round ~able Con-
ference. This means, Sir, that whatever might be the opInIOn of the 
future Finance Minister of India about the parity between gold and our 
own currency, he will for all times to come be bound by the rate th.at has 
been fixed whether he considers that rate to be good or bad or In the 
interests of India or against it. As I said at the outset, it is not possible, 
at the short time at my disposal to subject this question of financial safe-
guards to a more searching analysis. But what I have sai~ so far is 
enough to enable Honourable Members to understand that this lS a matter 
which raises probably the most fundamental issue which the delegates a~' 
the next Round Table Conference will have to face. 

I would in conclusion say a few words with regard to the question of 
what is called equality of trading rights. The enunciation of this principle 
is given in a paragraph in the Minorities Committee's Report, Sir, if 
that principle means that the Europeans in India are entitled to ask that 
whatever property they have acquired so far, whatever rIghts they have 
acquired so far in our country should not be· confiscated by any measure 
of the Legislature, then I say that we straightaway concede that principle. 
In fact, it will be unworthy of any country to think or even dream for a 
moment of confiscating existing rights and acquired property rights. If 
that is all what is meant by this proviso regarding equality of trading 
rights, then there It absolutely no difficulty, but if by that proviso is meant 
that in future every Tom, Dick and Harry would have the liberty to 
come and do what he likes in India, then, I mu!}t say that we cannot for 
a moment think of conceding any such right. Why? I need not give 
any argument in support of my contention. This contention has been 80-
cepted in Imperial Conferences, one after another. It is now well estab-
lished, as a result of a service of decisions of the Imperial Conference {liat 
each component part of the British Commonwealth of Nations will have 
perfect and unfettered liberty to manage its own economic affairs in the 
best interests of its own country, and to that purpose to re~ulate the 
character and composition of its popUlation. If, Sir, Englishmen were 
to ask the .ri!!ht of cominl:\' and trading freely in India in the future merely 
on the baSIS that they also are the subiects of His Maiesty the Kinl:\', then 
I ,;ould only sh?w them these Resolutions of the Imperial Conferences 
whICh ,haVf~ de~l1:d to them these rights in anv other part of the self-
~ovf\l'm~c:r Dommlon,s. In fact on,e self-governing, Dominion has gone to 
the ex"ent, of pract!callv ~onfiscatJ?g and expropnating the acquired and 
exi!<tin~ 1'JO'hts of Its IndIan subJects-I refer to the position in South 
Africa. But, we might assure our friends of the EuropeBn community 
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that we will not do anything of the sort. So far as the existi~ and 
acquired rights are concerned, we will most scrupul~u~ly and mos~ lealousl~ 

ard them as if they are our own rights and pnvlle~es. ~nd if, .beyon 
fI:at, they mean to claim that merely by ;eason of their being sub~ects of 
His Majesty the King, they are at lIberty to come . to !ndla and 
do as they like, trade as they like, open industries as they lIke J~t as any 
other Indian subject, then, 51r, I would say, we ca~not subscribe ~o any 
proposition of that nature. .That is my int~rpretatlO? of the prOVISO r~· 
garding equality of trading rIghts. If anythmg ~lse IS meant .by that, It 
would be tantamount to mortgaging the economIC and fiscal mterests of 
India. (Hear, hear.) Sir, I am not prepared to take over my. paternal pro-
perty in the form of my country with mortgages full to the hllt, r;nortgages 
which I cannot even redeem at a future dnte, bec-ause that WIll be the 
position if these safe.guards and these ~ghts abou~ equality of trading were 
interpreted in any other way than the mterpretatlOn that I have sought to 
put upon them. 

. I cannot, Sir, sum up the ambition of every one in India in this matter 
better than by quoting your own words, words that you used in t~e Old 
Imperial Legislative Council 15 years ago. You said on that occaSIOn: 

I 

"If the Government· of India were to adopt measures solely in thw'interests .of the 
people of this country without any restrictions or limitatiDns in fiscal matters, our 
industrial development would be in a fair way of successful accomplishment. India 
wants fiscal autonomy a~ the first step towards her industrial regeneration and if 
Indian public .opinion Ls to have any weight in the determination of this questIon, we 
ought to get it at once." 

Fifteen years ago, Sir, you thought, we ought to get it at once, and can 
anyone deny the statement that the time is overdue when India. must 
now get the fullest and most unrestricted freedom to regulate her financial, 
.economic and fiscal policies in the interests of India and India. alone. 
(Applause.), 

The Assembly then adjourned for Lunch till a Quarter to Three of the 
Clock. . 

The Assembly re-assembled after Lunch at 8 Quarter to Three of the 
.clock, Mr. President in the Chair. 

Sir HUgh Cocke (Bombay: European): Sir, I should like to join with 
the previous speakers this morning in offering my thanks and our 
than~s to the delegates for all they did at the Conference, and our congra-
tulatIOns ?n the considerable measure of progress which they effected. 
It was pomted out that they carried on their work in a congenial atmo-
sphere an~ that that had helped materially to the progress which had 
been attamed. I hope that in the continuation of this Conference it 
:nay be possible to maintain a similar atmosphere and similar progress. 
So far as we are concerned on these Berrches, we are looking on mainly 
as spectators of Indians settling their own affairs' but if at any time 
"We . can be of assistance in the settJement of those very difficult problems 
which at prel;lent remain unsolved-which are not the direct concem of 
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ourselves but in which our assistance might possibly be asked-I can 
only say that we shall come in and assist in any way we possibly can. 
(Applause.) Sir, there is no doubt whatever that considerable work wa.s 
done in London and that foundations have been laid. 'l'he main founda.-
tion of a federal constitution was agreed upon, and that is one definite 
basis upon which to start all further effort and commltation. Then on 
the top of that came the big question of responsibility Or no responsibility 
in the Central Government and that was agreed upon; and that gives 
snother key and another basis on which to build. Here you have two 
very substuntial bases upon which to st.art further work. Then on the 
top of that of course came the safeguards which in outline were agreed~ 
or mainly agreed, upon but which in matters of detail have still got to 
be settled. Of course when we say that the framework was agreed upon, 
one cannot help being struck, in looking through this book, at the number 
of paragraphs which one comes across, in which it is pointed out that 
these matters will have to be gone into later as there was no time t() 
deal with them. That applies to many quite important matters. But~ 
as I have said, three of the main points were threshed out in London 
and a definite basis exists DOW on which to work. The word "workable" 

. was used this morning by the Leader of the Opposition and that word 
was used on various occasions in London, and I venture to think that 
. that word requires to be used frequently in deciding whether we are 
building something which is workable. It is So easy to put down 
wonderful constitution on paper, but. one has got to be certain as far 
as possible that the constitution one is building is really going to work. 
In that connection one has to remam ber that there are varying interests-
in the country, interests perhaps which are represented here but never-
theless interests which are not very vocal interests of very large numbers 
of the country who are not politically educated but want to make sure 
that the Raj which is going to be established is a Raj under which they 
will be safe and be able to prosper. 

Sir, this is a debate when time is limited and when one cannot do 
very much more than make general remarks. One word of warning I 
should like to utter. I have notieed in speeches which have been made 
in this House in the last few weeks that there is an idea that it will be 
possible to carryon and bring to completion this Conference at a very 
early date and that the new constitution can be set up almost immediately. 
Well, when one goes through this book and sees the number of points 
which have got to be threshed out, some of which will necessitate com-
mittees being set up, in matters of francliise and so on, I wonder whether 
it will be possible to produce something which is workable very soon-
we do not want to start anything which is not workable-in that short 
time which I think many Members of this House envisage. I personally 
think that it will be a matter of months before you can get these problems 
settled Rnd the new constitution hammered out. But we have got to 
have patience. We have gone a fair way on t.he journey. Sir, Mr. 
Chetty this morning got down to more detail than the other speakers 
and I do not· want to follow him far hecause it seemed to me that some 
of his remarkR dealt with matters which could be very much easier dealt 
with in commi.ttee. But he rather indieated that he was not satisfied 
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with the financial safeguards and he was rather 8uspidious ()f them. 
Yet as reO'ards that I think the Prime Minister's statement, although 
it i~ only ~n outline,' is after all fairly definite as to the. road that is :0 
be followed. It is a short paragraph, and I should lIke to read It. 
It says: 

"As regards finance, the transfer of financial responsibilitr ~UBt .nece98ariIy .be-
subject to such conditions as will ensure the fulfilm.ent of the ol~hgat.lOns mcurred uno.er· 
the authority of the Secretary of State and the mamtenance ummpaIred of the finaliCud 
stability and credit of Indi.a." 

That, one might say, relates to outside affairs the credit of India in the 
world. It goes on to say: 

"The Report of the Federal Structure Committ~e indicates some ways of de~~ing. 
with this subject including a Reserve Bank, the sernce of loal18, and ~change poney. 
which, in the view of His Majesty's Government, will have to be proVIded for some-
how in the new constitution. It is of vital interest to a.ll parties in India to accept 
these pro.vision&, to maintain financial confidence. Subject to these provisions the-
Indian Government would have full financial responsibility for the methods .)f raising: 
revenue and for the control of expenditl,lre on non-reserved services." 

That seems to indicate, to my mind, fairly accurately, that as regards 
India's external situation in the future, His Majesty's Government hay. 
got to be assured that whatever the arrangements that are made, they 
are reasonable and lasting and do not run the risk of impairing India's 
credit. As regards the internal situation, the question of India's finance 
and fiscal arrangements, that definitely will be a matter for Indians 
themselves, so that I do not think that Mr. Chetty's suspicions as regards 
financial arrangements were perhaps altogether justified. He stated-
or at any rate he rather assumed-that once the Reserve Bank is estab-
lished, it would be no interest to anybody what India did with her 
finances. I think he has overstretched the mark. He said that India 
would have a perfect right to raise money in any market she likes. I 
presume that she will. Whether there are any safeguards at all, I do 
not know. Bllt it will be a little difficult for India to raise money in· 
markets without some association with the British Government. Thlrli 
has been true in the past as regards Colonial loans. But I do not want. 
to pursue that. It is going rather too much into detail and time is short. 

Coming now to .the question of trading rights, with which Mr. Chetty 
also dealt, one is glad to hear him reassure those who may be somewhat 
nervous, if not now, at any rate may have been in the past, that the 
existing rights of British trade interests-either trading interests or p~ 
perty-would be guarded with scrupulous jealousy-those were his words. 
He then went on to draw a distinction between the rights existing today 
and the rights which will be created hereafter. That distinction is not 
one which is very easy to follow, and it will have to be thmshed ont. 
Naturally if a man is trading today in bUf;iness ar.d if he elies, he assumes 
his successors will be allowed to carry on that business. But that succeRSOr· 
today has no rights, so that all these points r~tise practioal issues. But 
generally speaking, the rights that we main tab that we ought to have-
and this I think has been admitted-Rre the same rights of trading in 
India as Indiana have to trade in EngJand. That is what we have helcf 
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'out for. There may of course be exceptional cases where certain pro-
visions have to be made in connection with what are termed "key indus-
'tries". But subject to the right of a country to protect itself in that 

matter, we maintain that all individuals and as corporations, we 
3 P.M. ought to have the same rights t.o continue to trade in India, 

'ourselves and our successors, as the Indian has in England. Sir, that, 
I think, is all I want to say on the question of trading rights and financial 
responsibilities. On the general subject, I should like to say again that 
I realise that the speeches made thig morning have been of high merit 
..and this debate has been continued on lines on which, I think, the House 
can congratulate itself. I hope that that will continue and that everyone 
will, in the words of Sir Abdur Rahim, not consider it desirable to discuss 
.at any great length events of the pll8t. If we are going to do that, 8 
good deal of misunderstanding, I think, is bOllnd to arise. The wholf' 
'Point is-as the Commander-in-Chief said in another place and in another 
connection the other day-wash out the past And let us get,' down to 
businells. That. I think, would be a very good motto for this House. 
'Take this document, go over the ground which hAS been covered and 
as regards all those matter!! which are still undecided, get, down to it and 
flee that we reach conclusions whirh will enflble this great constitutional 
..development to go on without any hinclrance whatever. 

Diwan Bahadur A. Ramaswami Mudaliar: (Madras City: Non-Muham-
'madan Urban): Mr. President, if I intervene at this very early stage in this 
debate, it is only because I wish to place before the House at the very 
outset a more or less CcXTect idea of what was decided with reference to 
1!ome of the details that my friend, Mr. Chetty, referred to this morning. 
I should like to take this opportunity, Sir, on behalf of myself and my 
1ellow-delegates on the Round Table Conference, to convey our thanks to 
the two leaders of the parties in this House who have expressed apprecia-
-tion of Ollr work and standing on the floor of the Parliament of. India, 
I should also like to convey our thanks to the British public, to the 
leaders of the three great parties and to all t~ose who assisted us in 
"England in the discharge of our duties. (Applause.) I should like to 
convey a special word of thanks to the press in England which has generally 
been remarkably helpful to us and-if I may not be misunderstood as 
making an invidious distinction betwp.en news agencies--to Reuters and 
the Associated Press of India which hll,ve done a great deal to give correct 
'information as regards the progress of the work of the Round Table 
-Conference. Sir, the fltmosphere in which we met in London, the spirit 
of /!'ood-will that prevailed. the helpful nature of the criticism that was 
'levelled against the proposals t,hAt were put forward. have been referred 
to bv my esteemed friend. Diwan RflhAdur R:mgachariar. It was not a 
qnestion of the fitneR<1 of Indians for this or for that. To thnt e,..tent 
'the preamble of the EIH:} Act was thrown ~verboard. Rut we were there 
to mnke OUT C~Re. ann tliev on the R-ritiflh side. to quote the hm2'11P!"p' of 
the Prime Minist,er. to m~.ke out, thei,. case, nnd we were both to oili'lst 
Ollr illfferenooR and t,o come to Agreement, on 11 h~RiR of mllt11ltl lmileT-
shl,oin!!'. T hone, Sir that that, Rnirit, will he' continupil in t,ne 111rther 
'fItse'es of thee:e proceeding'S, and that wl,et,her the plan of the Conference 
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is laid in London or in India, there will be nothing lacking of that good-
will, of that sweet reasonableness, of that spirit of oompromise and under-
standing which prevailed in London, and which, I hope, will continue 
to prevail in this country. (Hear, hear.) 

Sir, before elaborating on the details of this frame-work, I should like-
because my time is very limited and I do not know whether I can cover 
the ground adequately-I should like to refer to the speech of my friend, 
Mr. Chetty, and remove what I would call certain legitimate and natural 
misapprehensions which arise in his mind and which probably are shared 
by a great many of my countrymen. I come to the question of safeguards 
which I think in its own way is a very essential feature of the scheme; 
and I come specifically to the question of financial safeguards. At the 
-outset I should say that I pose as no authority on financial matters 
whatsoever. I am here to lay before this House only such knowledge as 
I have been able to derive by a membership of that very important 
Committee, the Federal Structure Committee; and it so happens that 
I am the only Member of this House present here who was a member • 
of the Federal Structure Committee-Mr. Mahomed Ali Jinnah having 
chosen so far not to return to India. Let me assure Mr. Chetty and 
others of his way of thinking that not one of us on the Round Table 
Conference. British Indians particularly, was for a moment oblIvious of 
the fact that the financial question wa~ the real test of all progress towards 
self-government, and that if even for It moment we i~ored the vital need 
for financial autonomy all idea of self-government and all idea of respon-
sible government wo~ld be merely chimerical and a mirage. Therefore, 
whatever else we have agreed upon or we have not agreed upon let thp,re 
be no misunderstandin~ in any qu!trter that we were not aware of the 
extreme importance, the cardinal momentum of this question of financial 
safeguards. 

At the very outset I should like to refer to one sentence in this Report, 
which perhaps would have avoided much of the criticism that Mr. Chet,ty 
levelled at some of the safeguards suggested and which perhaps might have 
put the delegates from the British India side in a fairer position than they 
~therwise appear from the remarks of Mr. Chetty. At a very early stage in 
these proceedings it is pointed out in this Report '" 

. Mr. ~. X. Shanmukham Chetty: On a point of personal explanation, 
SIr, and III order to remove any possible misunderstanding, I would like 
to tell my Honourable friend and those who worked with him at the ~und 
'Table Conference, that the object of my criticism was not to make out 
that the Indian delegates had given up the interests of India. My whole 
obj~ct i~ my speech is this: The question of financial safeguards' as em-
bodied III the Federal Structure Committee's Report is so vague and liable 
to at least two interpretations; and I said if one of these interpretations is 
correct then we cannot agree; but if the other interpretation is correct we 
agree. It is thereforp, up to my Honourable friend. Mr. Ramaswami 
Mudaliar: and his ~o-delegateR .to lay at rest all Rusp;cion by assuring us 
that t~e .mterpretatlOn about whICh we have got apprehension has absolutely 
no baSIS III fact. 

Diwan Bahadur A. Ramaswami Mudaliar: I trust, Sir, that vou would 
have taken note of the time which has been taken bv this speecn. 
(I~aughter.) I wa·s on the question as to how far the ·British Indian deie-
gates have agreed to these safeguards. It ia perfectly true that in the 
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OO\H'se of the Bepert various suggestions ha.ve been made, various stale-
ments have been embodied relating to safeguards on this cardinal question. 
What we have to see is what are the agreements that have been reached 
with reference to these safeguards; and let me here give a quotation-the-
quotation I was about to read when my friend, Mr. Shanmukham Chetty 
interrupted me. "Upon the question of finance", says Lord Sankey as 
the Chairman of our Committee in the report, "Indian opinion was that 
even the safeguards set out in the Report went too far, especially these 
p"ing special powers to the Governor General". That general statement 
should put our position perfectly clearly before the Members of this Assem-
bly and before our countrymen in India. 

Let me now corne to the specific safeguards which were referred to by 
Mr. Chetty. Take the question of the Reserve Bank which should be 
established. When the Prime Minister said that the condition precedent 
of the establishment of a Reserve Bank should somehow or other find a 

• place in the constitution, he obviously referred to the simple fact that 
certain powers will have to inhere in His Excellency the Viceroy till the 
Reserve Bank comes into existence, and nothing more than that. If we: 
can assure them that, before ever the draft constitution is placed before 
the House of Commons, the R~erve Bank would have corne into existence, 
~hen there would be no necessity for any mention regarding that proviso 
in the Bill which will be laid before the House of Commons. 

JIr. B. Das (Orissa Division: NQII.-Muhammadan): Whose fault was it'l' 
I)iwan Bahadur A. Ramaswami .udaliar: There have been referen:}E\a 

JIl..ade to the past, and to that extent I agree with my Honourable friend, 
Sir Abdur Rahim, that it will do no good raking up the past. I, as a neN 
Member of the House, in any case, am not willing to pore through the-
past records of this Assembly and to place before other Honourable 
Members on this side of the House or Members sitting on· the Treasury 
Benches a long history of the past and recriminations based thereon. I 
am content to take note of the present, and I am content--more than 
content--to look to the future which is so full of hope and so full of 
promise. (Cheers from the Government benches.) 

. ~ow, Sir, .with referen?e to the Reserve Bank the position was merely 
thIS. Th~ polIcy. of declarmg what should be the exchancie is inherent in 
the LegIslature Itself an~ .the .Legislature could not be deprived of it. 
But. the day to day admIllistratlon of that policy must inhere somewhere-
outSIde the Governmen~ of India. "if! e know that at the present moment 
th~ . ~oyernment of IndIa are also seIzed of that policy and we know wcat 
eritlClsm we have been addressing to the Treasury Benches and to the 
Chancell?r of ~he Exchequer of the Government of India with reference to 
the mampulatlOns of currency and exchange so as to suit particular intereHts 
Bnd pa~ICular needs. If the:efore t~at criticism is just today, it will be 
equally Just eve~ ~h~n a seh-governmg India comes into existence, even 
1\T~en popular mimstries are established. So that. what has been doae 
WIth reference ~o the other Dominions, in the course of the constitution 
01 other federatIons, has been done in the case of India also' I am glad 
to ~ that in ~y. friend Mr. Sbanmukham Chetty's critici~m, there is 
no idea of que~~lOnmg that fUlldarrumtlt1 principle that a Reserve Br.nk 
should be estahhshed to administer the day to day currency and exchange 
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policy of this country. All that waameant. by this power was lih&.t, tiill 
the establishment of a Reserve Bank, the VIceroy should ha:ve the .power 
to veto any policy with reference to exchange ; and th~t IS speCIfically 
mentioned in paragraph 20 of the Report. Let me read It for the benefit 
'Of the House: 

"The Snb-committee recognise that it may be diffi.cult in. existing conditioDII. to 
set up a Reserve Bank of sufficient strength and eqUlpp~d w~th the necessary gild 

.and sterling reserves immediately, and that therefore untIl this has been done eOIJUI 
special provisions will be found necessary to secure to the Governor General adequate 
control over monetary policy and currency." 

I should be a very poor student of logic indeed if I were not .to interpret 
this as meaning that, when this Reserve Bank has been establIshed, these 
special powers the Governor General will have over monetary policy and 
currency will not exist. 

Now, let me come to the question of borrowings. My friend referred 
to external borrowings, and internal borrowings. With reference to ex-
ternal borrowings the position was merely this, that where you want£d :to 
raise sterling loaDiI in England a.ad you wanted the backing of the Govern-
ment in England for that purpose, then there must be some ~wer in the 
Viceroy to. see whe"th~r that ·loan ·can. be properly raised or n(!lt; am it 
was with re.fere:mee to this that, that very distinguished member of ()UI' 
delegation, Sir Tej Bahadnr Sapru, to whom every party, every citizen in 
this country owes an inealcul8lbledebt of gratitude (cheers) for the good 
work that he did in that committee, Sir Tej Bahadur Sapru said that the 
:position was identical with that of the Dominions. What happens today 
when a sterling loan is raised. is that the moment the Finance Member of 
the Government of India determines on the raising of that loon, he goes 
to the Home Government, gets the Chancellor of the Exchequer and t.he 
Treasury to back up that loan and then it is treated as trustee security or 
fiduciary secmity. 

Kr. R. X. Sh-anmukham Chatty: Not at all. 

Diwan Bahadur A. Ramuwami )bdali&r: . . . and when that fiduciary 
security is raised, the rate of interest is better; the gual'antee for those 
who are investors is better and obviously advantages flow from it. That 
is exactly the position so far as the Dominions are concerned. I should 
like to read one more extract. I have already said that I do not possess 
the great authority which som13 Members of this House have to deal with 
subjects of this character, and therefore it is with great trepidlltion that 
I venture to tread on these very difficult financial matters. But I am 
bound to place before the House my view of the case, the view that I took 
as It delegate to the Round Tabl€ Conference whether it was right or 
wh~ther it was wrong. I may add that it was because some of us felt 
heslt~nt on these matters that we said that we were no.t the sole rep08~tories 
of WIsdom who were gathered in London, and that men of greater wisdom, 
,men who had partaken in budgetary discussions time after time in this 
Ass~mbly and were able to give much more learned kno.wledge to that 
subject, that they should also have their voice heard and therefore we came 

'""to tentative conclusio~r rather we did not come to any conclusions at 
all on Borne points. . 
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With reference to the position in the Dominions I may quote Mr. Keith-

who should be accepted as an authority. 
"Reservation is obviously so much superior to ~isallowance of completed legislation,. 

which would always be extremely offensive and mIght create much dlfficult:y ager .new 
arrangements had been made on the faith of legislation, that the later power IS ,lefiIl:ltely 
obsolescent, though it is too much to say that it i~ ?bsolete. It.tdee~, every ~ommlon 
Or State which desires to take advantage of the prlvdege of havmg Its stocks mcluded 
in the list of those in which trustees in the United Kingdom can invest, must put on-
formal record the vipw that any Act which infringed the security on the. fuith of 
which investors lent their money to the Government would properly be dlsallowed~ 
and the pressure of financial opinion is sufficiently strong to render it quite possible 
that a Bill so offending would be disallowed if the Governor did carelessly assent to 
it. But the probability of any Dominion thus breaking faith is negligible, a,;d 
Queensland's experience in finding borrowing precluded until she modified her confisca-
tory land legislation is not such as to encourage further movements in this dircct:olt, 
unless indeed the electorate loses its head altogether. The Canadian provinces arll' 
unable to have their stocks listed as trustee securities simply because the Imperial 
Govemment has not the power of disallowance, and will not accept the suggestion that 
the Dominion Government might give an assnranca that it would disallow on t,hlt 
request of the Imperial Government." 
My friend wanted to know what provision there was in any Dominion COD-
stitution with reference to that. The provision is there obviously, the 
rower of disallowance or the power of giving parliamentary consent, for, 
alter all, these measures have 1p be promoted through financial Bills, and if 
the Viceroy or the Governor General of a Dominion has tbe power of dis-
allowance, that is how it acts on and controls the e.apacity of the Finance 
Member of the Dominion to raise a fiduciary loan or a loan be,cked up by 
the English Chancellor of the Exchequer. 

Now, Sir, with reference to internal loans, the proposition was urged 
by Lord Reading, and it is perfectly true, that if there were a series of 
df'ficits year after year, and a Finance Member of the Government of 
India, disregarding all canons of financial propriety, were to think of rais-
~5 loans in order to meet recurring charges, then it may be possible for 
t,he Viceroy to put a veto on such powers of borrowing. No agreement 
was reached on that subject. We pointed out that the record of the 
Government of India was exactly as Lord Reading had pointed out, that 8 
series of deficits had occurred year after Y9ar, and that it would be very 
curious indeed,-just the argument that Mr. Chetty very naturally put for-
ward,-if the Chancellor of the Exchequer of the future self-governing 
India were placed in a worse position than the present Finance Member 
of the Government of India. As regards the budgetary provisions, I am 
not aware of any restrictions which are sought to be imposed by any veto-
of the Viceroy or the Governor General. Now, Sir, subject to this, the 
Finance Member of the future responsible Government will have absolute 
powers. 

My friend referred to fiscal matters-I do not want to waste mv own 
time and that of the House by quoting the relevant extracts-but my 
friend will find in this Report that an absolute right is given to the Fin-
:mce Member to adiust the future fiscal policy of the country. Let there-
1::e no doubt that the unfortunate experience we had in the last Session 
of the last Assembly of Members being dissatisfied with the fiscal policy 
and walking out of the House cannot occur in the future responsible Gov-
ernment of this country, that the fiscal policy of the country will be solely 
and altogether in the hands of the Finance Member, and that no other 
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interest of any kind will have any voice in the matter of adjusting those 
fiscal rights. It has also been made clear that these safeguards as far 
BS possible even to the limited extent that they have been suggested, are 
only transitory or temporary, and the hope has been expressed, and I 
trust that that hope will be translated into practice, that these safeguards.. 
will lie in reserve and that on the one hand the future Prime Minister of 
the Federal Government will see to it that those powers are not called' 
into existence and that on the other hand Governors and Viceroys 'will so· 
conduct themselves that they will not rush in with proposals of veto or 
with any other proposals which will necessitate the uSe of these reserve-
powers. 

Now, Sir, I do not want to go into the details of this questiod' very much 
further. I only want to suggest this that the work of the Round Table. 
Conference has to be assessed by taliing the whole thing into considera-
tion. It is perfectly true that great unanimity prevailed, and I want to 
pay my own tribute of admiration, though I am one of the members, to 
the spirit of goodwill and comradeship shown by all the British Indian dele-
gates irrespective of class, of race, of creed or of community or sex. I 
want to pay my special mead of tribute to my European colleagues and 
tc leaders like Sir Hubert Carr, Edgar Wood and Mr. Gavin Jones. 
tc the great help that they gave at every stage of the deliberations of the 
Round Table Conference and to the far-seeing policy which they adopted 
with reference to many of these questions. Sir Hubert Carr in the final 
Plenary Session made a special appeal which found a warm response when 
he said-and I would draw the attention of my European colleagues to it: 

"T-,et me remind my Ind!&. .. colleagues to remember this that no convention woold' 
be of any good to us, that no statutory safeguard would be of any re&l value to us. 
but that tho thing that mattered most, the thing on which their future l'ights and 
privileges depended was the goodwill of the community as a whole." (Applause.) 

When once the European community realises that fact, and if they will-
bear in mind what Sir Hubert Carr has said,-and here I may say how 
pleased we are that the European Association has tried to fall back on the 
leadership of Sir Hubert Carr once more and has invited him to come 
back to this country and lead their community at this juncture,-if my 
European friends will bear in mind what Sir Hubert Carr has said, there 
will be no difficulty in solving a great many problems which may arise' 
with reference to vested interests of British trading communities. I do 
not want to encroach on this question of trading rights. I feel there are 
other Members of this House who can legitimately explain any of the provi-
sions which have been suggested with reference to this question. 

Sir, I should like to say only one thing with reference to the Round 
Table Conference and the spirit in which that work has been cono.ucted. 
As I said, there was no question of a subject nation and a ruling race with 
reference to that Conference. The very conception of t.he Round Table 
Conference precluded the raisins- of small and trivial issues and making 
debatable points. 

My friend referred to the Government of India despatch and to their 
proposals with reference to the Reserve Departments. Let. 
me say quite candidly, though I do not know how far the Members of 
the Government of India will relish the fact, that no Member of the" 
F~deral Structural Commit~ee read that portion of the despatch, at least 1 
did not, and I am sure Lord Sankey, even if he had read it, was courteoU&~ 
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[Diwan Bahadur A. Ramas'Wami MudaJiar.] 
-enough not to refer to it. Now, Sir, it is unfair to criticise the Gov-
~rnment of India with reference to that. They were writing 'for condi-. 
tions quite different, absolutely and essentially different from conditions 
which arose at the Round Table Conference. They were referring to 8 
federation as something which might come into existence in the Greek 
{l9.lends. They were referring to responsible government as something 
which would probably be ruled out as a mere dream. They were not 
writing for conditions which actually arose in London. (Several Honour-
.able Members: "Please go on, go on.") With reference to a great many 
d these proposals of the Government of India, I do not say criticism, but 
ihe observai;ion can legitimately be made that they were making it for 
enother state of affairs and for other conditions and not for the conditions 
that actually arose at the Conference. 

I consider, Sir, that there were three fundamental positions that arose 
at the Round Table Conference and which have been decided at the COD-
ference and w.hich must form the ·framework of sny future OOtlstitution CYf 
tbis country. The first is the question of an All-India Fede1'8tion, the 
second the principle of resp~msibility ,and 't?e third of sa;fegtla.'rds; and 
here let me say tlaat the Pnnces played thaIr patt most nobly, and the 
pa.triotic sentiments which they gave expression to revolutionised most; of 
us with reference to our idea of the Order of Princes and their ideas with 
~ference to the future of this country. Sir, I cannot commandsufticient 
language to tell this House 1I.S to how their deelantion revolutionised t'he 
whol? atmosphere, and when the Prime Minister said in the final speech 
of his that the Princes came, spoke and cleared everything before them, 
he was giving- e-xpression to a bare truism. Here and there there is an 
idea, and I venture to combat that idea, that the representatives which 
the States may send will be a son of bulkwark against all progressive 
legislation, but the statements that their Highnesses made, the obvious 
patriotic motives with which they were inspired on the Befonns do not 
lead one to believe that they wm be less patriotic in future than the ... welle 
af. the most critical and crucial stage of the constitutional development of 
mv cOlmtrv. I venture to think that he will he a very ungenerous critic 
indeed who would, in spite of the most unmistnkenble signs of patriotism 
whi('h have heen evinC'ed Rt the Conference, Rt;ll ('nrdiinues to have that 
Teelin~ of Bllspir,ion. Bir. there are tWQ sorb:; (1f mpntRlity that we have 
~ot to avoid. Thel"e is the inveterate pessimist who lOOKS at everything 
achieved a1l really hopeless and that no~hing can come out of it. There 
is the obdurat~ optimist, on the other hand, who thinks that the heaven 
has heen reached, that the goal has been attained. that we can sit with 
folded hands and think that a new constitution wil1suddenly drop down 
from somewhere. I realise that there aTe many debatable points, many 
oon~roversial issues which have not yet been settled. I realise that the. 
path is /!oi~ robe a very, very thorny one for whosoever continues the 
work of this R(lUnd Table Conference. But given the sTlirit which exist-
ed in London,-the spirit of compromise as between Indians, as betwee~ 
the princes and the commoners, as between British and Indian,-I do not 
aespair of success. Sir, the Prime Minister said in the coo.cluding portion' 
of his speech: 

"j hope you will go back and tell ,your compatriots what you bave found. Y'Jtr 
mav have to disa.gree sometimes and eomewherp· with the letter of what ha~ been 
wribt_.' I ·hope ylJ1l will never ha .. e ito disagree wfUa ~8 'spirit in wnicb you have bpeu 
met." 
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And I am here to tell my friends in this Legislative Assembly, and th~u~h 
them, the public at large, that, whatever safeguards we may agree wIth or 
disagree with the spirit in which we have been met we cannot gainsay, 
and let us all' work for that future, irrespecliive of what the past has been, 
in the hope that we shall usher in a day when it can truly be said: 

"The star of love, all stars above, 
Now reigns over earth and l'ky, 
And high and low, the influence know." (Applause.) 

Kr. R. S. Sanna. (Nominated Non-Official): I am afraid, Sir, that the 
previous speaker, Diwan Bahadur Ramaswami Mudaliar, with whose 
speech I entirely agree, has not however made a good debating point 
when in the course of his concluding remarks, in paying a tribute to the 
Princes he said that they came spoke and conquered! That rather looks 
suspicious; and I should like him to have said that the Princes came, 
spoke, but were conquered by delegates like Sir Tej Bahadur Sapru and 
Diwan Bahadur A. Ramnswami Mudaliar. (Laughter.) 

I am glad that the Leader of the Opposition, aEi well as the Leader 
of the new Independent Party have been this morning full, frank and 
generous in their appreciation of the conclusions of the Round Table 
Conference, as embodied in the hiE-toric statement of Mr. Ramsay Mac-
Donald. I wish, however, that the sane and sober advice of mv Honour-
able friend> Diwan Bahadur Rangachariar, had been follow~d by Mr. 
Shanmukham Chetty, and I think it would have been better for the latter 
to have confined himself to remarks of a general nature and not given 
the debate an acrimonious and racial turn. (Laughter from Oppm;ition 
Benches.) (An Honourable Member: "Truth is truth".) Mr. Chetty 
was talking with patriotic fervour of an India mortgaged to the hilt. With 
passionate emphasis he spoke of Tom, Dick and Ha~- coming to this 
country and carr~ ing on trade and commerce as he liked. I can quite 
wppreciate that this indignant gesture i['l quite ne('essfl~' and essential from 
n particulflr point of view. This is useful when Honourable Members want 
to make their retreat secure, when they want, to keep themselves in t.he 
good book& of the Swarajists, and when the imminent change in the 
Swaraiist policv comes, they will be able to !mil under their flag safely to 
the haven of the Legislative Assembly . . . . . 

Kr. B. Das: You are now Railing under the flag of Clive Street. 

Xr. R. S. Sarma: Yes. Anv way I am not at. all speaking either on 
behalf of Clive Street or anvbodv else and I know t,hat Clive Street has sup-
ported the Sw&ra]ists and SwarajiRt 'Papers more than they have support-
E'd me or people who hold views similar to mine. 

Kr. S. G. Jog (Remr Representative): Sir, we are now discussing the 
findingH of the Round Table Conference. 

Mr. R. S. Sarma: I was going to say, these people, bv such int,errup-
tions, and display of patrioti~m would b~ able to sail und~r the Swarajist 
flag to the safe haven of the Federal Assemblv and not find themselves 
stranded high and drv on the barren rocks of obscurity and nothingnes9 
Sir, J" am one I)f tho~~ who beJieve that we ought to ~eet frankness with 

I' 



1468 LEGISLATIVE ASSEMBLY. [2ND MAR. 19'31. 

[Mr. R. S. Sarma.] 

fl'ankne&B, and the frank and full-hearted statement of the Prime Minister 
should be met, in my opinion, with the same frankness and full-hearied-
ness. Tributes were paid 'this morning to the delegates of the Round 
Table Conference. But I think the tributes will be more sincere if infltead 
of their being merely couched in words, we show in our actions that we-
appreciate the standpoint that they have taken and we accept the prin-
c)ples underlying the scheme which has been adumbrated by the Prime 
Minister. After all, the Prime Minister'& statement-it will probably be 
a commonplace now to say it-is a great historic document, and for ages 
without end it will remain as a shining landmark in India's political free-
dom. Sir, Mr. Shanmukham Chetty said this morning that the Prime 
Mini!;;ter was halting with regard to safeguards and he could not adequately 
undbTstand the implications of them. Sir, what pleases me most with 
regard to the statement of the Prime Minister is the transparent sincerity 
and what I may call the courageous modesty of its tone. (Mr. B, DaB: 
"Question".) He has never told us for a moment that he is going to give-
Mr. Chetty, or Mr. Das, or anyone of us here, the moon from the heavens. 
He has said very clearly and very definitely that so far he can go, that the 
Cabinet or himself woula. go so far and no further. We all know that the 
conceRsions from the financial. aspect are hedged round by reservations, by 
limitations and by safeguards, and I think we owe it to the Prime Minister, 
to the British public and the delegateEl of the Round Table Conference, we 
owe it to these 'People to tell them very frankly that we accept the con-
elu!;;ions of that Conference unreservedly in all their implications. There 
are, Sir, reservations and safeguards. Sir Cowasji Jehangir wiTI probably 
be in a better poEIition to tell Mr. Chetty the position with regard to the 
Dominions, but I wish to tell him that when we analyse the constitution 
1)£ any country, we always find such reservations and safeguards, '1omehow 
lodged with the executive head of the administration. He will always find 
them in any constitution, and I should like to have a corrertion from him 
if he can point out to any constitution, where such reservations ultimately 
are not lodged with the supreme head of the aaministration. After all, 
Sir, talking about safeguards, reservation&, and limitations, or call them 
whatever you like-do not these things boil down to one thing, namely, 
mutual tmst in their application, mutual tmst and mutual goodwill and 
co-operation? If there is that goodwill, that tmst and co-operation 
between the Britishers and Indian&, it mav be that none of these reserva-
tions, none of these limitations, none of th~se safeguards would be brought 
into play; these may not be put into operation at aIL But. if, on the other 
hand, there is not that mutual goodwill, if there iR Imspicion, distrust, and 
bitter ill-will, I rna." then say. however much Mr. Chetty may like to 
have a paper-perfect '1nd theoretical1y fool-proof constitution. it wii] never 
opeme to the good of this country, it will never be to the blessing of , the 
feople. After all, it iR this weak mi!;trust in our own capacit.y. it. is this 
feeble man's futile desire to have everYthing drafted and Rettled as if in 
a legal valid document. it is this~ idl~ insistence on preliminaries. that 
ha.ve been the cause of India's misery in the past, and which, I am 
fifraid, is going to again lana the people of this country into another ship-
wreck After aU, as I have ElSid in the beginning, the Prime Minister'lI 
"tatement, makeR a eTeflt belrinning, I flO further and claim for it that i~ 
lays broad and de8lp the foundations of India's future freedom. It is now 



PROCEEDlNGS OF THE ROUND TABLE CONFERENCE IN LONDON. 1459 

up to us to provide. the rest. Freedom will never come packed in the four 
corners of a constitution. It ilil the brain, the will, the capacity, t.he 
character, nay the daring of the people, that will build up stone by stone, 
the fair mansion of Liberty. Let us therefore pool into one common stock. 
.India's great reservoirs of wealth in these reE1lects and I hope, Sir, that 
if that is done, India's destiny will be as great in the future, as it was 
glorious in the palilt. (Applause.) 

1Ii&n J[ubammad Shah N&wu (West Central Punjab: Muhammadan): 
Mr. President, I am sure it will be admitted on all hands that the Round 
Table Conference has achieved a great success. After many doubts, 
fears and set-backs, it has triumphantly evolved the main features of a 
Dominion Status constitution for a self-governing India. There are many 
important cardinal points still to be settled, many gaps stilf to be filled 
in and a tremendous amount, of sub&idiary work to be done to complete tht:: 
picture, but the fact remains that the Round Table Conference has achiev-
ed what everv patriotic Indian insisted that it should do. 'l'here is room 
for improve~ent and I daresay that by further arguments and negotia-
tiQns the propo&als of the Round Table Conference will be greatly improv-
ed. In the gracious words of His Majesty the King-Emperor, it has opened 
a new chapter in the history of -India, and we all hopefully look forward 
to an outlook which will restore peace and contentment throughout this 
country. Sir, the Premier' B declaration is renssuring and emphatic. Briefly 
put, it says that the responsibility of the Government of India will rest 
upon the Legislatures. both Central snd Provincial, subject to neces~·ary 
safeguards during the period of transition and also with such gua.rantees as 
are required by the minorities to protect their political rights and liberties. 
With full responsibility in the provinces, with responsibility at the centre, 
subject to safeguards, it will be the primary concern of His Majesty's Gov-
ernment that the reserved powers are so framed and exercised as not 
to prejudice the advance of India through the new constitution to full 
responsible government. After the expiry of two years. We will see India. 
enj'Oying the responsibility, the pride and the honour of a self-governing 
nation. It is refreshing to note that these principleEf, which stand supreme 
and inviolable have received the blessing not only of the Laoour "Govern-
ment but of all the political parties in the House of Commons. That is a 
factor of very great importance since a change of Government in the near 
future cannot affect the principle. Sir, towards the momenlous achieve-
ments of the Round Table' Conference all the delegates have contributed, 
and my c@gratulations to them. But India will pay a special tribute to 
the Princes without whose co-operation the Round Table Conference 
edifice could not have been erected, to Sir Tej Bahaaur Sap~ for his able 
and stateRmanlike presentation of India'!;I case, to His Highness the Aga 
Khan and .Sir Muhammad Shafi for pleading India's cause generally and 
in particular for pressing the Muslim point of view, 1:0 the Prime MinistP!" 
and Lord Sankey for their able and effective guidance, to Mr. Wedgwood 
Benn for hi9 untiring energy to make the Conference a success, to Lord 
Reading and other members of the opposition for their valuable help . 

. Kaulvi Muhammad Yalmb (Rohilkund and Kumaon Divisions: Mu-' 
hammadan Rural): Last but not least, to Begam Shah Nawaz. (T..oud_ 
Cheers.) . 

I • :d 
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Mian Muhammad. Shah Hawu:. . . and to my good wife for her humble 
services. India ought to pay a tribute to Lord ReadiI1g and Mr. Baldwin 
for their readily accepting the principle of the Federal Constitution with 
re,,?onsibJity at the centre subject to safeguard", during the transitory 
perIod, and above all to His Excellency Lord Irwin but for whose initiative 
the Round Table Conference would • never have come into being. _ Sir, 
the main points to which criticism will be directed in this country are 
the safeguards in t.he centre. Now. I mulA make it quite clear that in 
determining the final shape of the safeguards. Indian opinion is entitled 
and is indeed bound to insist that they should be no more and no less than 
what India's O\yn interests require. Clearly the safeguards go too far, and 
although I do not agree with all the arguments that have been advanced 
by my Honourable friend, Mr. Chetty, I think there is considerable force in 
some of them.. These safeguards can be placed under four categories. In 
the first category, are the reserved powers of the Governors and the Gover-
nor General. In the case of the breakdown of the constitution or the 
Government, there should be ",orne one to carryon the King's Government. 
These safeguards exist in every tj'pe of sound constitution, in some form 
in all the Dominion constitutions. Were India t,o make her own constitu-
hon unaided by any foreign Government. there would &till be safeguards 
in it. I hope that occasion for their use will seldom arise in India. In 
the next category come the financial safeguards. The provision regarding 
the external debt can easil"\" o~ understood. These debts were incurred 
under the guarantee of the' Secretary of State or the British Government 
and that guarantee must continue to protect India's credit. The provi-
'Sions regarding India's internal credit are vague and wide. The Governor 
General will continue his responsibility for the control of currency and 
credit until the establishment of the Reserve Bank. Now, I do not know 
when thi", Reserve Bank is t.o be established. Unless and until the Princes 
come to our help, I do not see how this Reserve Bank is going to be 
established within the next five or six years. Until then, the currency 
policy must remain in the hands of the Governor General. Is there no 
via media by which the Finance Member may be made responsible to 
the Legislature? The position of the Finance Member till the establish-
ment of the Reserve Bank will be most awkward, because on the one hand 
hr will be responsible to the Viceroy, and on the other hand he will be 
responsible to the Legislature. What India needs badly is the financial, 
fiscal and economic control for her much needed developments in all 
directions. Therefore, these financial safeguards must be readjusted by 
further discussions and negotiations. Then there are the safeguards for 
defence but Indianisation of the Army must proceed apace with the estab-
lishment of an Indian Sandhurst. I am very glad that His Excellency the 
Commander-in-Chief has given an assurance that the Indian Sandhurst 
shall be established soon, and that the Reports of the Military Requirements 
Committee of 1921 anq. of the Skeen Committee of 1922 are washed out. 
A new expert committee is to be set up immediately, and I do hope that 
it will recommend the complete Indianisation of the Army within a defined 
period. 

Then, Sir, there are the !lafeguards for the minorit.ies, and here I must 
confesSl that I am disappointed. It would have been far better for the 
delegates to have come to a definite conclusion on the communal problems. 
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Unfortunately the communal differences are still hanging fire. It is now 
for us to settle our differences, and we do hope that we will settle them. 
The Moslem position is summarised by His Highnes60 the Aga Khan on 
'rages 232 and 233 of the Round Table Conference proceedings. I do not 
want to say more about these communal difference60, but I insist that it 
should be the duty of every responsible Indian, oelonging to whatever creed 
or religion, to settle these differences. Otherwise we cannot show our face 
to the outside world. 

I must now refer to the constitution of the North-West Frontier Pro-
vince. I am not satisfied with the Report of the Sub-committee No. V. 
(Nort.h-West Frontier Provim:e). I say without hesitation that the 
constitution of the North-\Ve60t Frontier ProvinCle shoulu be on the prune 
line:; as the constitution of thE. other major provinces of India. 'J'he 
Ministers should be responsible to the Legislature and the official hloc 
should be eliminated. Now, Sir, we have to con&ider the effect of the 
Premier's declaration and the Round Table Conference decisions on India? 
They are very highly satisfactory to the delegates. They claim, and I 
believe they claim very rigbLly, that they have achieved something very 
big. But it is for the members of the Round Table Conference and those 
who believe in the decisionEi of that Conference to convince the doubters 
that the goal has been won. It is for them to convince the waverers that 
India has obtained a great Clonstitutional victory. It is for us all to() tell 
the Congressmen that, with some improvement, the new con&titution will 
have the substance of i:r:0.ependence. (Mr. K. Ahmed: "Hear,hear.") 
Sir, in this country, and also in England the decisions of the Round Table 
Conference will be met in some quarters with suspicion with doubt and 
even with hostility-a legacy of the tragic times through which we have 
been passing. But now that the Round Table Conference has proposed a 
Dominion Status constitution subject to ElBfeguards, I ask, is it not better 
for the leaders of the Congress to come in and co-operate and improve the 
'proposed con.stitution by further negotiations? Is it too much to expect 
that they will accept the hand of friendship? Sir, thiEi is the supreme test 
of their leadership, patriotism and statesmanship. Is it too much to hope 
that they will abandon their 'present method of sacrifice and non-eo-opera-
tion and will try once more the methods of discussion, argument 
and negotiation? Sir, statesmanship has only one answer to give to that 
question. We solicit their services to build up the new c,mstitution. It 
iEi no use now agitating against some unreal grievances, uttering some old 
formulas because if thev will continue doing that, thev may rob 
India of the achievementEI 'of the Conference and drive this c~unt~ into 
:vears of suffering and chaos. Sir, the past is of verv little ('onseq~ .. nce. 
Let bygoneEi be bygones. It is the present t.hat maHers: (lno 1 do hope 
that, with the help of God, we will have strength, courage and wisd0m 
to achieve everlasting peace and goodwill and com/Ilete understanding 
between India and Britain. There is enough evidence in the proceedings 
of the Round Table Conference and the Premier's str.tement to move that 
there is a change of heart on the part of the British people. There is no 
r.cason why we should not respond. Believe me, Sir, an alliance between 
Great Britain and India will exert the greatest in!luence on the ,peace of 
Ule world and will decidedly promote the cause of humanity at large. May 
WI" accomplish that alliance soon! (Loud cheers.) 
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Kr. B. Das: Sir, I must congratulate first my Honourable friend, 
Diwan Bahadur Ramaswami Muda.lia~, for his able maiden speech (Hear, 
hear"), a.rid I also welcome him as a Member of this House. Sir, I' 
never expected from a study of the White Paper containing the debates 
of the Hound Table Conference that members of that Conference who 
accidentally happened to be Members of this House, should stand on 
their defence. Sir, I am surprised to find my Honourable friend, Sir 
Cawasji J ehangir, questioning and challenging my Honourable friend, 
Mr. Chetty, as also my friend, Diwan Bahadur Ramaswami Mudaliar, 
has done. The Round 'fable Conference took place-whether with the 
sa!lction of this House or without its sanction is a point that I am not 
going to speak upon at present-but it is well-known th~t the Round 
Table Conference did not represent the majority· of the people of India. 
I speak here not only as a nationalist but also as one at the tail end 
of the Congress who 'were kept out of the Conference by the de~iberate 
policy of the Government of India. and also by tbe British Government. 
What is the use of paying compliments here to the pious wishes of the 
Prime Minister and to the pious hopes as expressed in the speech of 
the Prime Minister? I want to judge the British Cabinet by their 
action. I want to see first the Government of India Bill which they will 
bring before the House of Commons. Then I will say whether they' have 
{Jonceded to India what India wanted. Sir, I do not want to refer in 
.detail to the important issue on financial safeguards which my Honour-
able friend, Mr. Chetty, has so fully discussed; my friend clearly pointed 
{)ut what were his anticipations and what were his grounds of suspicion, 
and ~ want any member of the Round Table Conference who happens to 
be also a Member of this Rouse to note these points and to clear these 
points -at the next Rouno 'fable Conference when the Government of 
India will place these debates before that Conference. If any such 
:Member who will rise after me f.oday or on Saturday. can prove that the 
·safeguards, which are a terror to many of us on this sio!: of the House, 
-do not possess that degree of strength, that degree of fear which we 
-apprehend on this side of the House, let them do that. What is the use 
()f paying mutual compliments to each other-to those who were members 
()f the R{mnd Table Conference or to the members of the British dele-
gation-and sa:ving that at the Rountl. Table Conference some work has 
been done? We hnw to judge them when the final stage is reached, 
and nobody vet knows. As Sir Samufll Hoare said on behalf of the Con-
servative ParlY, until the Conservatives see the complete picture. they 
are not e'oing to say what tlie Conservatives will do. Similarly on behalf 
of the NatioDalist~nno if I can to some extent g-auge the mind of the 
great Congress people that are outside this House-we will not trea~ with 
anv confidence the decisions of the Round Tllhle Conference or the mten-
tio~s of the .... British Cabinet-with the slander and bravAooes and pro-
VOCAtion innulged in bv Mr. Churchill and others Rnn hllTlen at the 
British Cabinet's decl~ration-until we see the comph,te. picture. My 
friend. Sir Hugh Cocke. gave a littlp warning to this !'ioe of the House 
beCfl\lRP, he got a little nettled at the speech of mv Honourable friend, 
Mr. Chettv. 

Rir BUlTh Oocke: No. not nettl.,d--:-interested. 
MT. B. Das: J\fv fripnil BAVS, "Let the House not be in n. hurry, it 

will takE' months ann montlis." 
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Sir Hugh Oocke: Sir, I did not say "months and months". I said it 
would take months. 

Xr. B. Das: I am glad for that correction. I hope in a few months 
India will attain self-government and Dominion Status, for which we 
have been fighting on this side of the House. Sir, as regards the safe-
~uards, as long as these are for a limited period, say for a period of five 
years, many of us on this side of the House may concede those powers 
.of reservation to the Viceroy, but in one thing I would concede nothing 
to the Governor General or to the British Cabinet, and that is in the matter 
-of the Reserve Bank. Where, Sir, is the pledge of Sir Basil Blackett, 
who told us here, "Give us the 18 penny ratio, and before 1931 the Reserve 
Bank will be placed on the Statute-book." Has that pledge been 
fulfilled? Concessions are extracted whereby India is exploited, and the 
supplementary part of that pledge, which will benefit India, is completely 
iorgotten and the claims of India are deliberately set aside. I wiII he 
no party to the proposition that a Reserve Bank should be R condition 
precedent to the final constitutionRl settlement of India or that the Reserve 
Bank should be controlled by Rn Act of Parliament. 

Sir, many compliments have been pai~ to the Indian Princes. 1 am 
,glad they have come into the picture. I am glad they want to honour 
us by being Members of the future Federal Legislative Assembly. I have 
tried to read all the volumes placed in Our hands. I have not come to 
r~cognise how far they will be in the picture as ornaments or as active 
Members of the Federal Assembly. They say, "Touch us not in our 
internal policy, we will come and criticise you." One hundred of these 
Princes or their representatives will be so to speak nominated' A-'Lembers, 
.and they will always be on the side of Government and they would 
.always oppose the Opposition. Then, Sir, there is the other question, 
whether the States are going to be represented on a. population basis, or 
whether the people. of the States are going to get representation, though 
I would concede that for the present t.hey would be nominated as repre-
sentatives of their State Governments. Then, what will happen to those 
-small States which contain a population of 5,000, 10,000 or 20,000, with 

,.an income of from Rs. 5,000 or Rs. 20,000 or a little more and which 
.are at present entirely controlled by subordinate officials of the Political 
Department? If they are conceded the right of electing Members to the 
Federal Assembly, will they have the right of electing those representatives 
themselveg ag Members of the Federl'.l Assembly. or will the" be under 
the beck and call of mv Honourable friend M~. Acheson's 'subordinate 
{)fficiuls who will elect their nominees? Does not the Political Depa.rt-
ment rule thousand of Indian States? Manv of these smaller 'Ruling 
Princes or Rajas have not got the power to' ~ward punishment for even 
two months not to speak of two years. The.'" have no system of judiciary 
in these small States. Their administ,ration is primitive. I 'wil1 ingtance 
some of the minor Kathiawar Stateg and also the minor Orissa States, 
where the Political Officers administer iustice and mE'te out capital punish, 
ment. How can these Princeg comE' and be Our equals in thig Federal 
Assembly? There must be gome standard of auaiification. ThE're must 
be a qua.lifying test bv which the~e Princeg bv their !!'ood !!,oVE'mment and 
good administrfltion ~ilI be <lualified to com~ as 'M~mbers of this House 
ur their people will be al10werl to q\1alify themflelvE'R for election. Most 
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of these States have forced labour in full practice. British India .does 
not want tQ. deteriorate by association with those autocratic Princes who 
are completely under the rule of British political officers. 

Sir, regarding safeguards, as I said the other day, I very much 
apprehend that the railways will be converted into a statutory 

4 P.M. body and will pass away ~mpletely from the control and admi. 
nistration of this House. I want the future Round Table Conference to 
look into that question. About the Reserve Bank, I have already spoken. 
About. defence my Honourable friend, Mr. Bhnh Nawaz, said just now that 
the Army should be Indianised. I do not want that the Army should be 
Indianised under British tutelage. I want the expenditure on defence 
to be controlled by this House. If at this stage defence shoura be reserved 
and the British Government want an army of occupation in India, and 
if they demand a certain amount of money, I am ready to c.oncede 15 
or 20 crores to them to have their army of occupation', aR they have 
at present in Egypt, until the transitional period of 5 or 10 years elapses. 
But I will never be a party and I will not praise the members of the 
Round Table Conference if they con~ede that 50 crores will he handed 
to the British Army Departme'r.t ann. they will maintain liD Army in 
India in full readiness for any Wllf in Asia. Of course I want the Army to be 
Indianised. 1 want that, apart from the British Army of oc:mpation, there 
should, simultaneously and immediately with the promulgation of the new 
constitution, bean Indian Army or a Dominion Army evolved under the 
management of the Indinn Minister of Defence. I take off my hat to 
that Member of the Cabinet of the Government of India who had the 
courage to put in that recommendation in the Goyernment of India's 
despatch which, as I said the other cloy, has become out of date and too 
antediluvion. 

Then, Sir, much has been said about the external credit of India. If 
India remains a part of the British Empire, an equal partner in the British 

-Empire, then India's credit by itself shall be enough to take external 
loans either in England or in America. Why should India always go to 
the Bank of England or the British Cabinet to get a recommendation to 
get a loan of 5 millions or 10 millions. I do not like to entertain that 
sort of idea. The verv fact that the Round Table Conference considered 
that aspect, shows th~t there is some reservation at the hack of the mind 
of the British oelegutes, and t.hey always want to treat India as a sub· 
ordinate organisation and not as part of the British Empire. 

Sir, the Honourable Sir AbdUl' Rahim spoke of the problem of Burma. 
H my Burman friends want separation, we will not stand in their way, 
but we will be very sorry if Burma does not ~et equal status, if Buma 
does not get the saine D~minion Status al'; India is getting. If they want 
to be separate, let them be separate but there is grave apprehension in the 
minds of manv Burmans and also in the minds of man v of us, that the 
British Government and the Hovernment of India want to convert Burma 

. into a Colony of the British Empir(~. 

Mr. Gava Prasad stnp'h (M1l?:Af'fllrnur cum Chnniparan: Non-Muham-
madan): What about Orissa Province? 



PROCEEDINGS OF THB BOUND TABLE CONFERENCE IN LONDON. 1460. 

Mr. B. Das: Sir, my Honourable friend, Mr. Gaya Prasad Singh. 
reminds me about Orissa, about the creation of a separate OrissA. Pro--
vince. Sir, I find that the Raja of Parlakimadi; who in~rectly represented 
the people of Orissa, broached before the Plenary SessIOn of the Round 
Table Conference that problem, and 1 find it was noted. Noted means 
everybody approved of the creation of a separate province. I want to. 
remind the Honourable the Home Member that one of the recommenda-
tions of the Government of India's despatch, as well as the recommendation 
of the Bihar Government, as also of the Simon Commission and the-
Round Table Conference was that 11. Boundary Commission should be-
immediately appointed. The other day my Honourable friend said that 
he had received no orders from the Premier so far on the subject. We 
know this is a matter which does not require any further decision of the-
Round Table Conference. My Honourable friend should cable to the-
Prime Ministeran,d get his ord~rs and take steps immediately to appoint 
a Boundary Commission to settle details about the formation of the Orissa-
Province .. 

Sir, we are not here merely to give blessings to the pious hopes express-
ed in the recommendations of the Round Table Conference. I want 
everybody to realise that, unless the Congress comes into the picture at 
the second Conference, no constitution can be evolved which will bring' 
India and England together in abiding friendship. As rumour has it, there· 
is going to be a settlement. For that again my tribute goes toO that 
great Viceroy, Lord Irwin, who is negotiating for peace with the Congress. 
that represents the majority of the population in India. It is no use 
remaining closetted in this House and s·aying we have to ignore the external 
situation. Without the Congress coming into the picture, I say with all 
the emphasis at my command that t,here can never be abiding peace· 
between England and India. Whether the Government of India take 
part in this debate or whether they merely transmit our debate to the· 
British Cabinet, let them tell the British Cabinet that without the· 
Congress in the picture, there can be no peace in India and there can be 
no peace for England. 

Shaikh Sadiq Hasan (East Central Punjab: Muhammadan): Sir, 'this 
Round Table Conference which has taken place now I think should have 
taken place seven years ago. But unfortunately at that time we had not 
such 11 sympathetic Viceroy as Lord Irwin, and during these seven years 
there has been much trouble in India. People have been beaten, people 
have been imprisoned and all this haR made the heart of the people very 
sore. So what would have. been acceptable seven years ago, cannot possihlv 
be acceptable now at the present moment. In any case. it stands to th'e 
credit of Lord Irwin, who will be counted as one of the greatest Vicerovs 
?f India and the most sympathetic of them, that he got into his head the 
Idea th~t the aspirations of the Indian people should be met. And luckiTy-
for IndIa at the present moment there was at the helm of affair!' Mr. 
Ramsay MacDonald who is one of the greatest of English Premiers. 
Mr. MacDonald saw a few years ago t.hat Englishmen were hated every-
where.. En~lishmen were hated in Me!;opotamia, English people were 
~ated III Chma. EngliRh people were bateo in EQ"Ypt, for the reason t.hat 
III the name of humanity tbev would 8uboToinate the int.erests of these coun-
tries to. their own selfish purposes. Mr. RRmRsv MacDonald RRW what waS" 
happemng and ssw. t.hat the English people were hated everywhere. He-
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reversed the policy, with the result that feelings have been more or l€ss 
.allayed in th~e co~ntries.I must say that India still hates the English 
Government In IndIa, and let us hope that the very wise policy of Mr. 
MacDonald will allay that hatred. . 

. Sir, about the members of the Round Table Conference, I must appre-
'Clate the great work that they .have done. These gentlemen have impress-
ed the world, and I think that is a great thing for India. But I must 
:surely challenge the statement of my Honourable friend, Dewan Bahadur 
Rangaehariar. I say that in no sense were they our representatives. If 
t,hey had been (lur representatives, we should have accepted what they 
·decided, liud. if we do not accept their deeisions it wOllld be bad faith oiI 
'Our part. But it is not bad faith on our part, not to accept what these 
'gentlemen decided, because we never elected them and the Congress did 
not elect them. So although we have got great al.!,preciation of their 
-services, we cannot in any case consider them as our representatives. 

Sir, the Prime Minister must be congratulated on his wise announce-
ment. Of course the Viceroy, as I have already said, has done a great 
deal for Indian aspirations and more than any Englishman has done. 
However, there are certain aspects of the problem with which I shou~d 
like to deal. 'Ve have not come here only to talk generalities, as my 
friend, Mr. Sarma, said. We. want to discuss certain problems which we 
think have not been satisfactorily solved in this Conference. First of all, 
I take the question of the Frontier Province. The Frontier question.is 
very important. What are the peoplfl of the Frontier Province going to 
get? The people of the Frontier Provincp are going to get much less 
than what we got in 1919. The Frontier Province is going to get two 
Ministers, one of whom shall be eleeted and the other wili probablv be 
nominated. There will be 14 nominated Members in 11 Council of 40, 
and my nominnt.po friends will eXCUF.e me when r sav that r find some 
of the' nominated Members more pro-Government tha~ even the officials 
themselves. 

N'awab Sir Sahibzada Abdul Qaiyum (Nominated Non-Official): So are 
:some elected Members also. 

Shaikh Sadiq Hasan: I said some of them, not all. But some ()f the 
e1ected Members may be so t,OI). 

I am now going to say something serious and it is this. You want to 
have discontent. There wilJ be discontent on the Frontier, and what, does 
that mean? You must carefully consider that. If there is contentmf,nt 
on the Frontier, these people will never allow the trans-frontier people to 
~come and invaGe India. But if there is discontent on the Frontier, they 
would naturally think it much better to sever their connection with India 
and fall into the arms of Afghanistan, which would give them more 
liberties. A contented Frontier means that you save half your military 
expenditure and that is what the British Government in India does llot 
like. Thev want to spend more money on the Army in order to have a 
bold over India. If they give full rights to the Frontier people, there would 
be no likelihood of a foreign invasion, but if there is discontent these peonle 
would think it much better to join hands with Afghanistan and will always 
ibe a menace to India. So I think the Indian delegates in the Detence 
Sub-committee cannot jlfstify their position as they did not, oesire t,he same 
thurg for the Frontier which they desired for the rest, of India . 

• 
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N Sir I come to the second point. The second point is the probltom 
<>f de~~ce, ~nd here I must say a few. words aga~n. No country has Jtc;>t 
t,he right to liberty until it can defend Itself, and It should apply to. India 

II If India cannot defend herself, she should not be g1Ven bberty, 
~s tW:e 'have to see whether Indians are unfit for military leader~hip or they 
hUb e made unfit by the British Government in India. I wIll cr~ve the 
"1 ~elgeen~e of the House if I go a little into earlier history, but I WIll keep 0: jumping over centuries in a few minutes. Let us think of ;Ramachandra, 
the hero and conqueror of Ceylon; let us think of the days of the Maha-
bharata when heroes fought against each other. Let us think of the da~s of 
Alexander the Great, who invaded India and could not. cross the Sutle] be-
cause his soldiers refused to cross it as they were afraid of the brav~ry of 
the Indians. Chandragupta drove out Seleucus and conquered AfghanIstan. 

Dr. A. Suhrawardy (Rurdwan and Presidency Divisions: Muham-
madan Rural): Come to Mahmud of Ghazni. 

Shaikh Sadiq Hasa.n: I am coming t,o that, don't worry. Later on, 
during the days of Asoka, India was a maritime power. We had a ~vy 
at that time in India. Indians went to J ava.and conquered and colowsed 
it. Ceylon was conquered, Indo-China was conqu,~red, and later on eams 
the great empires of Kanishka, Gupta and Harsha. Then I come to the 
period of Mahmud of Ghazni. No doubt in those days Indians had become 
a decaying nation on account of various reasons aud they fell a prey to 
foreign invasion. Sir, I must say this, that these Afghan kings, 
Alauddin Khilji and. others, had Indian blood in their veins. I must say 
that even in the last period. we find that there have been great conquerors 
like Aurangzebe, Shivaji and Ranjit Singh. What I am saying is that we 
are not lacking in military leadership. The English have taken away anns 
from us. The highest paid Indian officer in our Army is only a Major 
Th,ere are onl~' two paid Majors in th£' Indian Army. Then they gay. 
"Iou cannot defend ,"our own countrv'·. 'We will not be satisfied until 
we have got more of ~ hand in the defen~e of our Gwn country. Govern-
ment must decide to Indianise the Army as soon as I-ossible. There shodd 
be an Indian Minister for defence. I would also ur~e the reduction of t.he 
cost of. the Army. I would also suggest conscription in this country. 
There IS a. good deal of 'memployment in this O;'luntrv andunfortunatelv 
the British Indian Government .is bankrupt. in finding employment for 
them. If these people have nothIng to (k and if they are taken into the 
Army .. nobody would be a loser, but the countr~' would be a. gainer. Then 
there IS the problem of Rurmn and we would like exactly to do wh&t the 
H,urman;; wHnt to do. \Ve have got no selfi"h interest in that matter. 
\\ e ,,'ant to follow their point of view. 

A word about the Rritish commprciui commun;tv. I mlIst sa~' that 
~'e m.ust give t~e same privilege~ to them as they gi~e to us in England. 
In thiS conne?tJon I absolutelv dlssomate myself from the remarks of Mr. 
Chett,:v. ~ thmk we should give them the same facilities as the Indians 
are given I~ ~ngland. Of conr~e thesE' remarks do r.ot hold good for some 
of the Dom'Dlons who do not treat Indilllis well. 

I am very glad that the women flre coming into their due share and 
~he k women are going to. get some rights. The" have been kept in the 

ac I!round for a. lcng tune, and I hope that w:t.h U~eir polifrcnI advlince-
ment· the country will be much better off. 
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Sir, a word about the minorit'y problem. Thertl was a meeting-·it WBB 

not a private meeting-held by the Muslim Members, and they detill;tel,. 
decided that they stand by the Resolutir)n of the Muslim Conferenctl and 
also by what the delegates d:d in London. I have a word to say to my 
('wn community as well. They should grow more enthusiastic about their 
own country. They must strive and stnlggle to attain freedom because 
it is only then that the nations grow strong. After all, what are all these 
guarantees, unless the sanction behind them is their own strength? I 
think the m'nority community would do well if they took a more active 
part in the strife and struggle for the freedom of their country. (Hear, 
hear.) What is my ideal? My ideal about Indid is not a hnd where chaos 
prevails. .YIy ideal about India, which I would like to put before my 
countrymen, is, India cut on the sam~ old pattern, old ancient India., 
land of culture, land of learning. land of art, land of industry, prosperous 
and strong IndIa. (Applause.) 

Raja Balladur G. Krishnamachari&r (Tanjore cum Trichinopoly: Non-
J\1uhammadan Rural): Sir, so much appreciation has already been given 
to the work of the Round Table Conference, that I do not intend to spend 
morH time of the House by r.eiterating what fell from other Honoura.ble 
Monuers regarding the work of that Conference. There is no doubt that 
8 great deal has been done, and if I intervene in this debate, it is only to 
submi~ a few observations regarding what I heard about the prospects of 
set.til'Tnent, that might come into existence if certain contingencies do or 
do not oecur. Sir, there is no doubt that but for the courageous and 
patrioti~ stand that the Princes and their delegates took at the Round 
Table COllference, the atmosphere would have been a different one. But 
at t :le same time I am afraid that. in considering the most important quee-
tiJ 1 l-eforc the Conference, namely, the question of constitution, the fede-
ral side of the constitution, had more attention bestowed upon it than the 
alternative. I have no complaint against this. It seems to me, however, 
that the question whether it was possible or not, i. c., whether the present 
unitary constitution could be so adjusted as to bring in that federal prin-
ciple until at any rate such time as princes would come in larger numbers 
into the federal constitution, has not been fully considered. The one man 
who could have rendered It great deal of service in this respect unfortun-
ately became a convert in the earlv days of the Conference to the federal 
v;ew. I mean, the Right Honourable Sastri, with the result that the case 
for the unitarv constitution was not considered and went bv default. Let 
me not be misunderstood. Eventuallv if the Princes have to come 
into this constitutioJ:l, the federal svste'in is the only system that would 
wcrk. But I am perfectly sure th~t the federal system, if it comes into 
existence, will not be the federal system that is now known to the 
w0rld, but it will be a very peculiar federal system suited to the 
genius of the country, where the Indian Princ~s as well as the Pro-
vinces and the Central Government would all federate. Although the 
Princes have very generouslv come forward, whether they are quite 
rrepared to enter into this federation at once must be fullv consider-
ed, looking at the conditions thev have imposed, first' their own 
f.reat;v rights. next their relations with the Crown fmC! lastly the sub-
j'ects in which thev are interested in common, with British India. Now, 
Sir, com:idermg th'e fa.ct that even two years ago, at the time when the 
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N hru Report came into existence, some of our more prominent 
st:tesmeD -\\-ere of opinion-I do not know. if they have now c?anged 
th " opinion-that the relations of the IndIan States were not wIth the 
Cr~~n b~t with Government of India, considering the fact that. ~hey stated 
th'l~, the ne", Government of Ind~a would take up the posI~Ion of the 
Indian States at the point at WhICh the Government of ~ndia has. now 
push:!d it through, the result of which has. been s~ graphIcally depICte~ 
in " picture by His Hig.hness the Maharaja of Bikaner, does anyb?dy 
sVIioush- tnink that all these questions could be settled so very easily? 
And th~n at the top of it all, there is the question of paramountcy. N~w, 
Sir Lord Reading-it might be impertinent on my part to cross swords With 
thL' lutd Chief Justice of England-in a. cooler atmosphere, where proba.bly 
h~ has not been hampered by other considerations, very generously with-
drew at the Round Table Conference from the position that he took soroe-
tip.,'3 aCT(J when he allowed his Home Member to state in 1924 that there 
was a 0 difference between responsible government and Dominion Status. 
H0 said be was not standing on that position, and similarly I have no 
doubt that if the question of paramountcy had been placed before his 
Lordship in an equal manner, he would have resil.ed from the position 
that he took up-and I would respectfully submit-that he unjustifiably 
took up in that letter to His Exalted Highness, the Nizam, about the 
~uestion of paramountcy _ How the paramountcy ever came into existence 
in the hand" of the British Government without the Indian States having 
given it to them, I do not know. I believe it was Lord Watson who, in that 
great case Yusuf VB_ the Crown, said that the fountain can never rise higher 
thad its source. The Government of India ancl'His Majesty's Govern-
ment have no power over the Indian States except what l.he,v ihemf:lelvee 
surrendered. And yet there are certain expressions that have been used. 
treaty, tuft'erance and usage, which have been relied upon in order tG 
trellC'h slowly upon the powers of the Indian Princes. Fortunately, in 
the :venr 1902, the Crown lawyers advised His Majesty's Govern~ent 
th:lt the~e words cannot authorise them to encroach upon the rights which 
WeJ'3 net actually given and therefore, Sir. the Foreign Jurisdiction and 
Rxi:rf~djtion Act was repealed and a mere Extradition Act was passed at 
the tllllE'. I am saying all these things to show the difficulty that lieR 
ah'Ja i before the Princes can come into the federation. . 

?,hpu so far as the treaty obligations are concerned, they are of such a 
varwd nature, commencing from the rights which have inhered to the 
StaLe. of. Hy~erabad, to the rights of smaller Princes with a few acres of 
!and In Eat.h.lawar. thn..t .to adjust them would take very long. I hope there 
IS 11) truth I~ the posI~lOn taken up, that unless there is a federal govern-
mem, thE'Ie IS. not gOIDg to be responsibility at the centre, and this is 
what I was gomg to say when I began to s1].bmit my observations It is 
sta~~d that responsibility at the centre has only b~en accepted'o the 
BntBh t1ove.rnment subject to a federal government coming into exislence. 
Now f'UPpOSIDg that a federal government does not ceme into existence 
nO.,t thr:ugh any fault of ours, not throu~h any fault of the provinces, which 
~r~ n~o and cannot be legally ~ederaI units until y''>U give them more 
power., than you have already gIven them, supposin!!, the Princes cannot 
con'.t~ 011 aceount of the difficulties that :vou yourself' have enumerated in 
your ~f'Port.. w?at about responsibilitv at the centre? I respectfullv but lli7 h ~11.Y POlDt out that it would be the gregtest mistake that the 

I IS overnment will ever commit, whether out of a pre-conceived notion 
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or on the spur of the moment, jf they come to the conclusion that because 
the federal government cannot come into existence immediately tllere-
fore n) responsibility would be given at the centre. Tha.t would be making 
the greateli'l mistake and all that they have done in England, all that they 
.propose to do hereafter, all that they may do hereafter, will be absolutely of 
no consequence whatsoever if this responSibIlity at the centre is not_given 
and could not be adjusted even though there is delay, as there is bound to. 
be if th~ Princes are to come into the federation. That is all I have to. 
say. 

lIr. Nabakumar Sing Dudhoria (Calcutta Suburbs: Non-Muhammadan 
Urban): Sir, it is impossible to do full justice to the various conclusions 
that have been arrived at by the Round Table Conference in the short 
time at our disposal. I shall, therefo?e, deal with the points, which are 
not peculiarly Indian. Of course, Sir, I have nothing but admiration for 
the conclusion that it is the federal system that is most suited to India 
though the existence of Native Statefl- in India has made the Indian con: 
stitutional problem very difficult. 

One wonders how this great constitution cun be formed and when it 
will come into force. Had the Round Table Conference definitely 
declared the limit of the transition period, we could have no objection to 
the various reservations which it has made. If the period remains in-
definite, the result, would be total failure. Time must be specified. In 
my opinion, at the utmost, twenty-five years can be allowed for the full 
growth of such constitution. Here again, I would like to mention how 
in such a short time we can have full federation. 

In the first instance, separate electorates, as now, should exist in the-
Legislatures; but it must be clearly stated in the Parliamentary Act that 
in future the Legislatures shall be at liberty to do away with the system, 
for matters of election should always remain the sole concern of Indians. 
alone. 

Every province should be first made a real unit, by allowing it to 
have all the requisite powers of a full State, that is, in Navy, Army, Air-
Fo~ce, etc., at least with a small beginning, so that it might be in a 
position to form its own federation, in time to come. To control the above 
branches, the Legislature of the province must have the full power and 
authority, subject to the discretionary power vf the Governor, only under 
extreme circumstances. The question of emergency must be decided at 
the first instance by the Governor; but after a reasonable time, it should 
have been declared valid by -an Act, passed by the Legislature. Should 
the Provincial LegiSlature not pass it, the Central Legislature should 
have the authority to pass it. Even if the Central Legislature refuses to-
pass it, this Indemnity Bill must be passed by the Parliament, otherwise 
it shall cease to remain in force. Until such time, as the Parliament does 
not PRSS the Rill, the Governor General's order will remain in force;. 
but in case the Parliament delays t.o pass it at the flrRt Parliamentary 
Session~ the decision of the Indian Legislature will at onCe come into· 
~force. Sir, in order to achieve full federal government, every power must 
be delegated to t.he IJegislature., from time to time, during .this transition 
peri6d. Only bv doing this can a real advance in administration be made. 
To begin with, the Legislature must hllve full powers over the "Transferred' 



PROCEEDINGS OF l'HE ROUND TABLE CONFERENCE IN LONDON. 147! 

Subjects". Ordinarily the Governor or Governor in Council shall have 
no power over them, but in the case of emergency, full power may be-
vested in the Governor. 

Any surplus money that the Central Legislature raises on their own. 
accord by means of taxation, will be. s.olely .un.der the control of ~hat body 
and they will be competent to admmlster. It 10 any way they like .. Also< 
any reserve fund that they are able to build c~n be us~d by them m the 
way they desire. The ~over~or General wIll exerCIse ~he emergen~y 
power to stop the expendIture If he does not approve of It; b~t he WIll 
not spend it of his own initiative. After Et~pping the. expendIture, the 
Governor General will have to get the sanctIOn of Parhament to do so. 
This measure in my humble opinion should be introduced during the 
transition period. For the purpose of raising loans abroad, the advice of 
representatives of both the Houses must be taken in the Executive Council 
of the Governor General. 

The deliberations of the Round Table Conference give the impression, 
that the discriminatory power is to be given permanently to the Governor 
General in Council. Sir, if tnis be RO, any Bill in the interests of the 
country, such as the Coastal Reservation Bill, will have no chance of 
being passed. 

Without even being domiciled in India, if persons be allowed to enjoy 
all the rights of citizenship, and this be the principle even when the transi-. 
tion period has elapsecl, will then India be equal in status to other Domi-
nions, viz., Australia and Canada? 

As it is admitted by the Round Table Conference that the conciusions 
arrived at are not final, it may be hoped that these suggestions \\-ill not 
be totally brushed aside, when final drafting of the constitution takes place. 

Pandit S. N. Sen (Presidency Division: Non-Muhammadan Rural):_ 
Sir, with your permission, I will make some observations on the recom--
mendations of the Round Table Conference. I do not hesitate to admit 
that the recommendations are distinctly a.head of the Mont&gu-Chelmsford 
Reforms. The structure of the proposed constitution is autonomy in the 
provinces with reservations for the Governors, and a federal constitution. 
in the Central Government. Sir, it is worth while to examine the exact 
nature of the Central Government that we are going to have - On a careful' 
scru~iny, it will be found that the proposed constitution is practically 
nothlDg more than a form of dyarchical constitution. Sir we Indians are 
fe~ up with dyarchy. Most of us ate tired of it, and' it i~ perhap~ for 
~hls r~ason that the. Members have. studiously avoided the word dyarchy 
In their Reports. s'lr. I am not gomg to say anything positively aga;nst 
dyarchv, but what I do say is tha.t we should know our position acouratelv. 
yve .should be per£ectl.v disillusioned in this respect. It is with thi<; end 
m Vlew that I make It cleflr that it, is .nothing but a. fonn of dyarchy. 
And I have at myback no less an authority than the Government of Tnnia 
themselv~s. While d!sc~lssing the system of Central Government proposed 
bdy the Slmon CommISSion, the Government of India in their memorable 

espatch have said: . 

f a"Constitutionally it mllY be' distinguished from dyarchv in that in the main sphAre 
o overnment ther Id b d" .- B .. . . ~ ther 'old t- ell wClUb fl no IVISlOn. ut If the excluded sphere were appreciable-e ~ u na -urn y e two GovE'rnmenh." 
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[Pandit S. N. Sen.] 
Now, Sir, let us see if 'the excluded sphere' in the present .case, as 

-suggested in the recommendations of the Round Table Conference, IS appre-
ciable or not. The recommendations have suggested the complete reserva-
-tion of the three largest subjects to the Governor Gener~l, namely ~i) 
Military charges, (ii) Debt services, and (iii) Pay and PenSIOn of certam 

-superior services. These three subjects constitute about 80 per cent. ot 
-the total revenue of the Central Government. With these data before him, 
'everyone will admit that the "excluded sphere" in the present case is 
-" appreciable". 

Sir, these reservations have been described as "safeguards" although 
the Prime Minister does not "like the word". Of these safeguards t.he 
-most important is the first item, namely, the Military charges, which is 
.a notoriously extravagant item. The position has been made decidedly 
worse by providing that, in addition to the original supply (which is alread.y 
-extravagant), the Governor General will have power to secure what lS 
called "emergency supply". We would not have grudged it, if, side by 
side with this provision, there were positive recommendations for reducing 
the expenditure, wherever possible, say in response to the disa.nnament 
movement in the world at large or to other similar cases_ 

In Finance, too, safeguards have been provided. The entire subject 
-has been left extremely vague, and I fully share with Mr. Chetty his 
misgivings regarding this subject. The subject will, I hope, be fully dis-
'-Cllssed before you by Sir Cowasji Jehangir, who was !\ man on the spot 
and who took an active part in the discussion. He was one of the few 
delegates who called pointed attention of the Chairman of the Sub-Com-
mittee to the vagueness hanging over the subject, but they were sought 

'to be satisfied by a verbal explanation by Lord Reading. But, Sir, 88 
every one knows, verbal exnlanations have little or no value. The 
Governor General will have "'power as would enable him to intervene if 
methods were being pursued which would in his opinion seriouslv pre-
judice' the credit of India in the mone...' markets of the world" .. Who 

-knows that the Governor General will not intervene too often. Then again, 
"provision should be made requiring the Governor General's previous sanc-

-tion to the introduction of a Bill to amend the Paper Currency or Coinage 
Acts". It is thus clear that even at the time of introducing' the Bill for 

-the much advocated Reserve Bank, the sanction of the Governor General 
will be a requisite condition. But, Sir. who can vouchsafe for the mental-

-ity of a person,_ however, illustrious he may be. There is no knowing 
whether the Governor General will always be a man of liberal views or 
that he will always be able to exercise his power in It liberal manner. He 
mav be a Die-hard himself, or he mav be under the influence of 8 Die-hard 

_ C.abine~. As an .officer respo~sible to the Cabinet, he will have to shape 
hIS polley accordmg to the dICtates of the latter, and whenever Indian 
interest will clash with Imnerial interest we know which wav he will go. 
'l'he mysterious circumstances under which the first Resene Bank Bill 

-~ad too be dropped by Sir Basil Blackett some years ago are still fresh 
m our memory. 

Then Rgain the position of the Finance Minister will be Q peculiar one. 
A'i'- reO'ards ('urrency, he will be resnon!';ible to thp Governor General ani 

_ in other matters he will be resnonsible to the Le~slature. Thus h~ will 
have to serve two masters. One can easily imagine his _,position when the 
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Governor General, on his own initiative or undt;r pressure from. the British 
Cabinet will come into conflict with the Legislature.H~ wIll have ~o 
other aiternative but to resign. But, '~'ir, that co~s~ will lead ~. still 
graver issues. We have been to~d that th.e .resp~nsibility of the .M~sters 
will be collective. So, if the Fmance MIIDster IS to go, he will go not 
alone, but will take away with him his coll~agues also. Thus, such·an. 
arrangement can be anything but stable. It IS bound to break down. In. 
fact, it will be unworkable. 

Sir there are some other points which I do not wish to discUss now. 
But I' cannot conclude my remarks without looking to the qu~st~on from 
the religious standpoint which, I may say, is my humble mISSIon here. 
While giving final shape to the recommendations of the Round Table 
Conference those entrusted with the work should reiterate the Proclama-
tion of Qu~en Victoria made in 1858. I am referring particularly to the 
portion relating £0 religious non-interference. The portion runs as follows: 

"We do strictly charge and enjoin all those who may be in authority under Us that. 
they abstain from all interference with the religious belief or worship of any of Our 
subjects on pain of Our highest displeasure." 

As an insurance against violation of that Proclamation, I would, with 
Dr. Ambedkar, "call attention to the necessity of including constitutional 
sanctions for the enforcement of the fundamental rights, including a right 
of redress when they are violated". Sir, the Government of India Act of 
1919 provides that Ii Bill affecting religion or religious rites may be intro-
duced with the sanction of the Governor General, and the same thiug has 
been repeated in the Round Table Recommendations. Sir, I would regard 
this as a transgression against the hallowed Proclamation. I would insist 
that no such sanction can be or should be given. The granting of such 
a sanction has of late led to matters which may revolutionise society, and 
has offended the feelings of the orthodox communities of the Hindus and 
Muhammadans alike. I hope the wrongs done will be set right, and the 
G:ovemment should strictly adhere to a policy of non-interference in 'reli-
gIOUS matters.. As the Recommendationfj are only provisional, I raise these 
points in the hope that they may be fully considered at the final discussion. 

Mr. M. M~wood Ahmad (Patna and Chota Nagpur cum Orissa: Muham-
madan): SIr, I do not want to make a long speech today, nor do I want 
to place ~efore you my arguments in support of my own views. Much 
can be saId one way or the other. All the arguments are known to every 
one of us. If after listening to all the speeches, and after knowing all 
arguments, one has not yet been satisfied, I do not think he can 00 satis-
fied for ever. 

Sir, I want to place some facts before the House, BOme of them to 
remind the Treasury Benches and some to the Non-Muslim Members of 
this House. 

b First of all, I want to make it clear that what I say will not be on 
~half of ~he Independent Party of which I am a Whrp, nor will I express l own vIe'Ys, but I 8~RlI express the views of the overwhelming majority 
c ~ constituency WhICh I represent. I will not use diplomatic words 
;~s °a!dw!"tnt ~ollshboW Yhou Bny advocacy, but I will place before the House 

, 1 WI e a eart to heart taJi. . .. 
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[Mr. M. Maswood Ahmad.] . 
Secondly, Sir, I do not hesitate to Elay! withou~ any fear of contr~dlc­

:ti()Jl, that the attitude of the Government m selectmg delegates, espeClally 
Muslim delegates, was not satisfactory. No dount, amongst delegate~, I 
find many leaders, many notable personalities, many men of. reputatlon, 
many politicians; but may I ask were they our representatIves? Were 
they represen~atives of Mussalmans? There is one an~ only one reply, 
"No". They were not representatives. They were nommees of the Gov-
.ernment. 

Sir I am thankful to the delegates, thankful to their sense of duty, 
thankful to their national spirit, that they offered a Unani[~lOUS fr.ont in 
fighting for the cause of the country, and in the end they trIed thelr best 
for us. 

Sir, they did what they could, and what they thought goo.d, hut there 
is not the least doubt that the Government ignored us, 19l1ored our 
demands, and ignored our Associations, and last of all, I would flay, ignored 
the Central Legislature, the real representatives of the taxpayers of the 
. country. 

If I look to the provinces, I do not find the names of Sir Muhammad 
Iqbal from the Punjab, Khan Abdul Ghaffar Khan from the North-West 
Frontier Province, N awab Moidul Mulk, Sir Sved Ali Imam, Mr. Abdul 
:A.ziz, Bar.-at-Law, and Maulvi 'Muhammad Shafee Daoodi from Bihar and 
Orissa, and Sir Abdul Rahim from Bengal, N awab Muhammad Ismail 
Khan and Maulana Hasrat Mohani of the United Provinces in the Round 
""Table Conference. There are many others, but I do not mention them 
simply not to waste the time of the House. 

The most peculiar feature of the delegation was that it contained also 
-the Government officials--the Executive Councillors and others. 

Thirdly, I want to compare the demands of the Muslims with the re-
. commendations of the Round Table Conference and see how far they have 
been conceded by the other members of the delegation. The Mussalman's 
first demand was a federal form of Government, with complete autonomy 
and residuary powers vested in the federal units, the Federal Government 
having control only of such subjects of common interest as might be 
specifically entrusted to it by the constitution. The conclusion reached 

.at the Round Table Conference is a federal form of government with re-
~erved subjects and safeguards. No conclusion was reached as to residuary 
powers. It is contemplated that the functions 'J£ the Federal Government 
\will extend beyond the range of fedAral subjects and will embrace those 
'matters which are strictly those of British India alone. There is thus to 
be some differentiation as far as the functions and powers of the various 
units of the Federation are concerned. Sir, we are not satisfied with this. 
At the time of the framing of the Muslim demand there was no question 

. of the States--the States where there is no law, wherebegar is still pre-
vailing, where there is no democratic form of Government. Now, when 

·they want to join the Federation, we should welcome them. 
I want, Sir, that there should be two Chambers. There should be 

representatives of the Goyernment of the Federation unit in one Chamber 
and the representatives of the people of the federating llnits in the other 
Chamber. There should b~ an autonomous democratic form of govern-
'lDent in Il;ll ~he federating units, with residual powers vested in them. 
All the memoers of both the Chambers' must have equal privileges. The 
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'position of the federat~ u~its all regards the federalised cen~ral su~jec~s 
flhould be equal. DistnbutlOn of seats amongst the federatmg umts In 
both the Chambers should be on a population basis, with weightage where 
it is necessary. 

The second demand of the Mussalmam: was that no Bill, Resolution, 
motion or amendment regarding inter-communal matters should be moved, 
discussed or passed by any Legislature if f.I three-fourths majority of either 
the Hindu or Muslim community affected thereby in that Legislature 
opposed the introduction, discussion or passing 0.£ such Bill, Resolution, 
motion, or amendment, etc. 'The recommendatIOn of the Round Table 
Conference is something like this. No legislation affecting the religion 
or religious rites of any community to be introduced '\vithout the previouR 
sanction of the Governor. The Mussalmans are not satisfied with it. 
Ninety per cent. of the Muslims opposed the Sarda Act, but the Governor 

· General gave his assent to it. Deputation after deputation waited on the 
Government but to no purpose. Nobody cared that the religious &enti-

· ments of the Mussalmans were touched to the very heart and that it was 
:l direct attack on our religion. After this bad and dangerous example set 
by the Government and the majority c(,mmunit:v, we cannot trust the 
Governors. I seriously insist on our demand. I do not want anything 
less than that. I do not want to leave an~' safeguards and rights in the 
hands of Governors. I cannot allow them to play with our sentiment 
and religion. I do not want to go any mort: to their door to beg. I do not 
want to fall at their feet. I want everything in black and white that we 
are safe. I do not want any communal matter to be discussed in the 
Legislature if it is opposed by a majority of three-fourths of any commu-
nity. 

Sir, our third demand was the retention of separate electorates The 
recommendation of the Round Table Conference was that failing an agree-
ment, separate electorates with all their drawbacks and difficulties would 
have to. be retained. . Sir, the Muslim minority is a permanent minority 
and th~lr percentage IS very low, they do not want to be nominated bv 
the maJority.· I want to make it quite clear th9.t the Mussalmans at pre-

· sent do not want any form of joint electorate, whether with or without 
conditions; they want separate electorates even in local bodies. Anv form 
of joint electorates Muss~ans do not want at present. " 

Our fourth demand was that the Mussalmans should have theIr due 
share in the central and provincial Cabinets . . . . 

Sir H~ Sin~ Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): SIr, I rIse to a point of order. I understood that the safeguards 
w~re reserved for future ~iscussion. 'rhe Honourable Member is dealing 
Wlth. the. safeguards, whlCII have been specificaJIy resen-ed for future 
conSIderatIOn. 

. Mr. President; The .question, purely as a point of order, cannot be 
upheld, . because the motIOn before the House gives an opening to deal with 
-every~hIDg that was discussed at the Round Table Conference If. is 8 
qhUestlOn for each individual Honourable Member to consider' wh~t he 
-tI ould say. 

Kr. S. O. Kit.ra: On a written spee0h there is difficulty: 
1'2 
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1Ir. JI. Jlaswood Ahmad: Sir, about the fourth demand of Mussal-
mans the recommendation of the Round Taple Conference is something: 
like this, Muhammadans should be represenied in the Federal as well as 
on the provincial executives. An obligation to secure such representation 
should be expressed in the Instrument of Instructions to the GovernOl'B. 
In our opinion it has not been happily worded, it has been drafted in a. loose 
form. It may create trouble in future. We are not satisfied with the 
wording of the recommendation. Sir, the fifth demand of the Muslims waa 
that the representation of Muslims in tlie va.rious :Legislatures and other 
self-governing bodies should be based on a plan whereby the Muslim majo-
rity in those provinces where they constitute a majority in population shall, 
in no case be affected and their majority should not be reduced to a minority 
or even an equality. As regards representation in provinces where they 
are in a minority, they are to enjoy the present weightage and shall have' 
the same representation that is enjoyed by thdm under the exist.ing law. 
I am very sorry to say that even the question of weightage to Mussalmans 
in provinces where they are in a minority has not been decided. In pro-
vinces where our Hindu brethren are in a minority their question he.3 been 
solved, and I find that in the North West Frontier Province three times-
the figure to which they are entitled on a population basis has been re-
commended. I ask all just men of this House and of the world, is it just 
and fair? The question of Hindu minority in (.'De province is settled, but 
the question of the Moslem minority in other provinces has not been 
decided. What a good procedure has been adopted! 

Now, Sir, the sixth demand was that Muslims should have one· third 
representation in the Central Legislature. The Mussalmans should get at 
least one-third of the total number of iSeats in both the Chambers. Thtt 
seats of Mussaimans should be so fixed amongst the representatives of the 
States also that one-third should be reserved for them. This is our mini-
mum demand. Some of us go further and say that no one community 
should preponderate over the remaining commlinities. Wha·t I find from 
the proceedings of the Round Table Conference is that no decision has been 
arrived at. I warn both the Benches that Mussalmans will not be satisfied 
with one-third seats amongst the representativeEl of British India. Mussal-
mans want one-third seats amongst the whole House. 

Now comes the seventh demand, the question of s~aration of Sind. 
The recommendation of the Conference is that the principle of separation. 
is accepted. An expert committee should be appointed to go into the 
financial condition of a separated Sind. If enquiry shows a deficit, the 
representatives of the province should be met before Sind is constituted 
into a separate province. I ask for what :s this committee going to be held? 
The representatives of Sind have expressed their opinion and wishes; they 
are here. You may hear from them about the6e ~gs. There is abso-
lutely no need to appoint any comm:ttee. You have not asked for a com-
mittee for Burma. Why do you want to have i> committee for the separa-
tion of Sind? 

Now. comes the eighth demand, the question of the introduction Qf 
constitutional reforms in the North West Frontier Province and Baluchistan 
on such lines as mav be adopted in other provinces of India. I do not 
find a single word about Baluchistan in the Ronnd Table Conference 
Report. This question was not discussed, and after that how can I say 
ihat the delegates performed their duties satisfactorily? They diel not 
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press our views there. About the North-West Frontier Province, my 
Honourable mend, Mr. Sadiq Hasan, has said much on that subj'ect; and 
I do not want to touch on it again. 

I 

Now, comes the ninth demand, the question of the adequate share of 
the Muslims in the services. The recommendation of the Round Table 
Conference is that a fair and adequate shure should be given to the various 
communities consistently with considerations of efficiency. If the meaning 
of fair and adequate share is the same what we find in the services under 
railways, that is one-third will be given to the minorities and of that one 
seat will be given to the Anglo-Indians;- one to the Sikhs and one to the 
depressed classes and then one to the Muslims, then I cannot say that the 
Muslims will be satisfied with this recommendation. We want that our 
rstio in services, at least, should be the same ratio that would be our ratio 
in the Legisiatures-provincial and central. 

Now, comes our tenth demand, the q11estion of aaequate safeguard for 
protection and promotion of Muslim education, language, religion, per-
sonal law, charitable institutions, their due share in grants-in-aids, etc. 
At the Round Table Conference no conclusion was reached as to the 
method of safeguarding these matters. 

Now, comes our eleventh demand, the quest.ion of the change of the 
constitution only with the concurrence of an t.he constituent States. About 
this also, there is no mention in the proceedings of the Round Table Con-
ference. I can say that it is quite unsatisfactory, and the Mussalmans 
do not accept it. Rather, many Mussalmans think that if the question of 
their demand is not settled it may open the door for a ci~ war. 

The Assembly then adjourned till Eleven of tEe Clock on Thunday, 
th8 5th March, 1931. 
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